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N 13.06.08 No rejoinder has yet been filed in
\Z- w/“{:\ this case. Learned counsel for the %
Applicant sceks some time to file “
rejoinder. _ !‘
M.P.87/08 has been filed to amend
the cause title of the case to describe |
| the Respondents correctly. The prayer ‘1
is allowed. Corrected cause title page:
be filed by 16.06.2008. ‘
Miss S.Senapati, learned counsel for I
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required postages and copies of the R
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supplied wrong address of the Respondent
No.2 for which the notice of Respondent No.2

is unserved. He prays to make nccessary' | Y
correction in the cause title pages to give
correctA address of the Respondent No.2. ‘The
said oral prayer is hereby allowed and he is
permitted to make necessary correction of
cause title pages of the Original Application

in presence of the Court Officer.
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correct addresé)in course of the day. He also
undertakes to deposit required postages/cost
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the Respondent No.2 in the correct address. .
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Respondent No.2 in the correct address,
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19.02.2010 Proxy counsel of Mr. QN:! .

T~ Sahewala, learned counsel for applicant ‘

) . prays for adjournment. Mrs M. Das,
learned Sr. CGSC for Respoxidents is

present. We have noticed that vide

' repeated orders, time have been granted

1; Qe (A5 6 S )m,é' for more than one year. Last and final
‘ l’%:ﬂ)“ i/u %ﬂo{:%é, opportunity is granted with the
observation that no further adjournment

f ' Zg:Z\ D will be allowed except subject to
=7
: [ “ payment of cost.
ﬁf o o " List the matter on 24" February
4“\ 2010. |
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q{-‘/ ) ,(Sbu, /KQ all la counsel for the applicant and Mrs
M.Das, leamed Sr:C.GS.C for ‘the
sdoll &7 A _ ,
0 respondents. Hearing concluded.
e No ﬂ/ﬁ 599 For the reasons recorded
é&z A Z% 58-20)0 separately the O.A. is dismissed.
s * \
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o %«9\ Ipg/

%‘% |

At ar



S In-ef

Jon o T Agpeinid

: . . )
. ¢ . N

'ﬁ&q“"‘\' “ 4

=4




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

............

O.A. No. 8 of 2008.

DATE OF DECISION: 24 -02-2010.

Shri Anujjal Sarmah : :
fe et resetettetrieeaeteteshraerrieassestlotearenatetttanetannenentnsenshensnnans Applicant/s

Mr S. Senapati
ernens ...Advocates for the

Applicant/s .
-Versus —
Union of India & Ors.
........................................................................... Respondent/s
Mrs M. Das, Sr. C.G.S.C
........................................................................ Advocate for the
Respondent/s

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J)
THE HON'BLE MR MADAN KUMAR CHATURVEDI,MEMBER(A)

1.  Whether reporters of local newspapers may be allowed to see -

the judgment ? Zs /No
2. Whether to be referred to the Reporter or not ?. /fs /No

3. ~ Whether their Lordships wish to see the fair copy of the
judgment ? S?es/ No




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 8/2008.
Date of Order : This the 24th Day of February, 2010.

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER
THE HON'BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER

- Shri Anujjal Sarmah

Sio Late Gunanda Sarmah

Qr. No. D-18 North East Institute of

Science & Technology,

Jorhat. Applicant

By Advecate Mr S.Senapati

1. The Union of India,
Represented by the Secretary to the
Government of India,
Ministry of Science & Technology,

New Delhi — 110001. |

2. Council of Scientific & Industrial Research,
Anusandhan Bhawan,
2, Rafi Marg, New Delhi — 110001
represented by its Secretary.

The Director,

Regional Research Laboratory,

Jorhat-785006, Assam presently known as

North East Institute of Science and Technology,
(Constituent of Council of Seientific & Industrial Research).

o

4. The Section Officer
North East Institute of Science and Technology,
Jorhat — 785006, Assam.
(A constituent of Council of Seientific &
‘Tndustrial Research). eeeee....Respondents

By Advocate Mrs M. Das, Sr. C.G.S.C.



ORDER

MUKESH KUMAR GUPTA. MEMBER()

Validity of office Memorandum dated 18.4.2007 rejecting

%applicant‘s representation is challenged in present O.A. Applicant seeks

direction to respondents to cancel/recall or forbear from giving effect to
the same as well as .to restore his position and grant him promotion
with all consequential beneﬁts.

2. Admitted facts are applicant holding the B.Sc in Chemistry
entered the service with respondents as Grade III (1). On completion of
5 years of residency period, he v?‘as promoted to next higher post of
Grade III (2), thereafter to Grade II1(3) with effect from 28.11.1991 &
28.11.96 respecfively.

3: His grievance has been that he was given promotion to next
higher post of Grade III (4) with effect from 28.11.2000 vide order dated
30.12.03 which had been cancelled without any justiﬁéation. Since he
had been promoted to the higher post of Grade III (4) and had worked
satisfactorily for about 5 months, there was absolutely no.justiﬁ;:ation

to recall said promotion on the specious plea of inadvertent assessment

promotion. It was further contended by Mr S.Senapati, learned counsel

for the applicant that principle of natural justice was violated by

canceling said promotion. Since he possessed better qualification for
Grade IIIi(4) he was entitled to earlier promotion/advance promotion by
2 years namely, 28.11.99 instead of 28.11.2001.

4. The réspondenfs on the other hand contended that as the

applicant has acquired higher qualification, he was entitled to be
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benefited two years earlier assesément whiéh‘had fallen during the
assessment year 1999-2000 effective on 28.11.99. He was called for
interview and he appeared before the Inter:View Committee on 1.1.2003
but could not be succeed. Inadvertently, he had called fofinterviewland )
granted prombtion vide order dated 30.12.2003, which was erroneous.
Mistake was noticed and therefore show cause notice dated 12.5.04 was
served upon him requiring him to make representa{tion, if any. He
indeed made a representation dated 19.5.04 which was considered and
necessary orders was passed on 25.6.04 whereby on consideration all
aspects, his representation was rejected and his promotion was made
effective from 28.11.2001 under the Normal Assessment Scheme. It was
emphasized by the respondents-that due to erroneous iJrOInotion
granted, he had not acquired any legal right to hold the prdmotional

post. Strong reliance was placed on revised Merit and - Normal

_ Assessment Scheme (MANAS) which was effective from 1.4.1992

particularly te para 2.3.4, which reads as under

. “Those employees who were in position as
on 31.12.1981 (cut off date removed vide letter
No. 17/66/94-PPS dated 24.5.1996), and have
acquired entry level qualifications of the next
Group may be assessed to the next higher
Grade in the same Group, two years earlier
than the normal prescribed period of
assessment, provided they attain the
prescribed threshold. If an assessee is not
recommended for promotion during first time,
this will be treated as the first chance due on
completion of five years and he/she will get
his/her chance(s) as in subsequent year as per
table for group III. The condition of 1st class
M.Sc./B.E. as laid down for Gr. IV will not
apply in such assessments. The above decision
came into force with effect from 25.9.1990.
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However, scientific and technical employees
due for assessments on earlier dates will be
- allowed notional benefit from the date of
assessment with actual monetary benefit w.e f.
25.9.1990. This benefit will be allowed only
under Normal Assessment and not under merit
assessment. ' ‘ "

Such benefit is admissible only to those
employees who acquire entry level qualification
of next higher Group by undergoing the full
process of acquiring the relevant higher
qualification after joining CSIR service, i.e.
‘taking admission in the course of study after
joining with due permission of the competent
authority.

In terms of CSIR letter No.17/66/94-PPS
dated 28.1.97 this chance is admissible once in
the same group and will not be adjusted
against the chances available for normal
assessment under revised MANAS. This
modification came into force for assessments
falling due in the assessment years 1996-97
onwards.”  (emphasis supplied)

Strong reﬁance was also placed on CSIR letter dated 1.2.2008 WBicH-
emphasized that the so far earlier benefit by 2 years is considered the
same applies only “once in same grade”. Since applicant had appeared
béfore tﬁe Selection Corﬁmittee énd failed he was not .eligible to be’
called for interview under the said scheme for second time in same
Group. Since the assessment promotion was granted, applicant
acquired no legal right and the mistake had been rectified after it was
noticed. Mrs M. Das, learned Sr. C.G.S.C emphgsized that the
principieé of natural justice was indegd not violated as show cause
notice was issued, which opportunity he indeed availeq. Thus there is
no justification to contend ﬁhat principles of natural justice hés been

violated in any manner.



ipg!

5. We have heard leamed counsel for the parties, perused the
materials placed on record. Revised MANAS, no doubt makes one
eligible for merit assessment then the normal assessment on acquiring
higher qualification. Based on higher qualification acquired by the
applicant, he indeed was granted one chance on the same grade on
1.1.03 but he has failed to qualjfy said assessment. Therefore, Merit
assessment was no longer available to him. Vide order dated 25.6.04,
instead of Merit Assessment, he was granted normal assessment on
completion of 5 years of residency period with offect from 28.11.01. On
examination of the inatter particularly in view of the provision of
MANAS we are satisfied that the applicant was granted erroneocus
promotion under the Merit Scheme, which was not covered under para
2.34 of the MANAS scheme. Therefore, finding no merits O.A

dismissed. No costs.

7  Q

(MADAN fAR CHATURVEDD (MUKESH KUMAR GUPTA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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Synopsis:-
:

This application is made chalienging the impugned

AT Soxveaa

Office Memorandum dated 18.4.2007 issued under Memo
NOLRLI(LZEI/Z2003/RGC by the Section Officer, wMNorth East
Institute of Science & Technology {(Constituent Establishment

Jorhat informing the applicant pursuant to his

b
-y
(]
vy
[z}
pix]
—
a

arder dated 25.6.2004 wherein the promotion of the applicant
from Grade I1I1(3) to Grade 11I(4) had been made effective
from 28.11.2001 and further stating that there was no reason
for the applicant to be aggrieved by the issuance of the

sald order after a lapse of more then two vears.

LIST OF DATES
21.8.2002
anx-1. Letter of Deputy Secretary, Council of Scientific
and  Industrial Research (CSIR) wide letter
No.17(663/32/94-PPS informing that the due date of
2 wear earlier assessment of the applicant being
dug on ZE.LL.1999.
" 3 "2 ‘7QQ;Z
' ﬁnk—II(ﬁ) The section officer Regional Resecarch Laboratory
(FRel)  wvide Office Memorandum MNo.RLI-REC{116)/98
raequested the applicant to submit work report.

13.12.2002
— Anx~1I1(8) Vide Office demorandum No.RLI/REC(LL7)Y/$9 the
applicant was called upon to appear before the

soessment Committes.
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©.1.200% ,

Anx-III. The section officer, KRL viggnéjffice Memorandum
MO RLI/REC{LL7)/1999 informed the applicant that
the Assessment Committee had not recommended him
for promotion.

‘73 6 “)QQS | .

Anx-1IV. The section officer, RRL, vide Office Memorandum
No . RLI(LZ5)/2003/RAC  requested the applicant to

submit work report.

20_8.2003 '
anx-v. The section officer, RRL, vide Office Memorandum
No.RLI (125)1/2003/RAL. informed the applicant to

appear before the assessment Committes.

2.9.2003

Anx-VI. The controller of administration RRLL, vide Office
Memorandum  No . RLI/APAR-COMM/2003 informed  the
abplicant about the critical appraisal and grade
awarded by the reviewing officer.

24.9.2003

Anx-VI(A) Representation submitted by the'applicant before
' t

he Director, R&RL, Jorhat.

30.12_ 2002

ANX-VII. The section officer, RRL, Jorhat wvide Office
Memorandum Mo RLI-7(125)/2003/Rect. & fss informed
the applicant that the 0Director, RRL, Jorhat

accord approval for promotion.

30.12.2003
AnNx-VII(A) The applicant submitted his joining report to the
Director, RBRL., Jorhat.

12.5.2004
Anx-VIII. Vide Office Memorandum MNO.RLI(LZ5)/2003/Ral. a show

cause notice was issued to the applicant.

19.5.2004

Jﬁnx~VIII(ﬁ) The applicant submitted his replvy to the show

cause notice.

N

AT Sagiena
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| 25.6.2004
anx-IxX. The administrative Officer, RRL, Jorhat wvide
gffice Memorandum - Mo RL.J {125) /2003 /RAL.

communicated the decision of the competent

authority.

7.9.2004

Anx-X. The Director, RRL. Jorhat vide Office Memorandum
No RLI-L3{(577) /Estt/84 approved the fixation of
pay of the applicant in Grade -II1 (4).

2.2.2007

anx-xXI1. The Section officer, RRL, Jorhat wvide @Office
Memorandum No . .RLI(163} /2007 /RAL published a
tentative list of Grade-1I1  technical staff
zligible for assessment promotion.

192.2,.2007

Aanx-XI (Aa)The Letter of the applicant to the director, RRL.

iB8.4.2007. v

Anx-XII. The section officer, wMNorth East Institute of
Science & Technology., Jorhat vide office
Memorandum MoLRLI(125)/2003/RAC informed the

applicant that the matter of his assessment had

been settled by the competent authority.

A

“\ Saxuead\n
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{(Aan application under section 19 of the administrative

Tribunals Aact, 1985)

Q. A, No.8B/2008

E

£1]
]
e

anujjal Sarmah

Late Gunanda Sarmah

f]

i
L

No.D.16 North East Institute of

2
o
3

Science & Technology. Jorhat.

--—-8ppellani
=MD~
i. Union of India
Represented by the Secretary

inistry of Science & Technology

3

Mew Delhi-110001

2. Council of écientific & Industrial
Research, Anusandhan Bhawan,

4, Rafi Marg, MNew Delhi-110001,
represented by the Secretary

aqgional Research lLaboratory
Jorhat-785006 Assam, presently known

2% North East Institute of Science and
Technology, (Constituent of Council of
Scientific & Industrial Research)

4. The Section Officer,
Morth East Institute of Science &
Technology., Jorhafw?83006, Assam

(A constituent Establishment of Council of Soientific &

industrial Research)
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This application is maae challenging the impugned
Gffice Memorandum dated 18.4.2007 issued under Memo
HGNRL35125)/2003XRQC by the Section Officer, Morth East
Institute of Science & Technology (Constituent Establishment
of CISR), Jorhat informing the applicant pursuant to his

application dated 19.2.2007, that the matter regarding his

assessment had been settled by the competent authority vide

order dated 25-&.2004 wherein the promotion of the applicant
.frem Grade III(3) to Grade I111{4) had been made effective
from 28.11.2001 and further stating that there was no reason
for the applicant to be aggrieved by the issuance of the

said order after a lapse of more then two vears.

2. . Jurisdicti ¢ the Tril ]
The applicant declaress that the subject matter of this
application is well within the jurisdiction of this Hon'ble

Tribunal.

3. Limi .
The applicant further declares that this application is
filed within the limitation prescribed under section 21 of

the administrative Tribunals act, 1985,

4.1} That the applicant is a citizen of India and as
such, he is entitled to all the rights, protections
and privileges as gquaranteed under the Constitution

of  India. The applicant is presently serving as

"\\ S\

AN
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Grade III (4), Petroleum & Natural Gas Division,
Morth East Institute of Science & Technology (A

~

conzstituent establishment of CSIRY, Jorhat.

4.2) That the applicant initially entered into service

L11.1986  with  the

m

under the Respondents on P4

-

requisite qualification of B.S.C (Chemistry).

N\ Saama

oy

4.3} That the applicant held Grade I1II (2) poest from o)
280111991 and was promoted to Grade

’ =

Technical Officer (A) with effect From 28.11.1998

¢]
Pt
-t
et
S
[
e
9

vide order dated Z2.1.2007 issned under Memo

MoLRLI/RCC(LL0) /2000 with scale of pay of Rs.&500-
10,500,

4.43 That your .applicant states that with reference to
atter NO.RLT~9(Z)Estt/92 dated 17.7.2002 issued by

the Director, Regional Research Laboratory, Jorhat
{(hereinafter referred to as RRL, Jorhat) on the
subject of 2 vear earlier assessment benefit in the
same group Tor acquiring higher qualification, the
Jeint Secretary, administration, CSIR vide letter

Mo, 17(66)/32/94-PPS  dated 21.8.2007 informed that

the due date of 2 vear earlier assessment of the
applicant being due on 2Z8.11.1999, which is prior to

dated 14.12.2001L, the

~+
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it

0
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applicant is eligible for consideration of 2 vyears

o copy of the letter dated 21.8.2007 is

annexed hereto and is markaed as
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That vyour applicant states that vide QOffice

13

Memorandum Mo RLI-REC(116)/98 dated 13.12.200Z the
Section Officer RRL requested the applicant to
submit work report for the period of 5 vyears as per

within 20.12.2002 in

-

the enclosed format (MANAS
view of the proQOsal_to process assessment prcmotion
for Group 111 Technical Staff Members fo; assessment
vears  1997-98  and  1998-99 vide another Office
Memorandum No.RLJ/REC(ll?)/?? dated 13.12.2002 the

appliicant was called upon to appear before the

ausessment committee for an assessment interview to

‘be held on the 1%t & 2n9d of January, 2003 for

being considered for promotion to the next higher

arade under revised MANAS.

opies of the Office Memorandums MNoRLI-
REC(116}/98 & RLI/REC({(117}/99 dated
1%.12.2002 are annexed hereto and are
marked @s  Anpexures-I1(a) & JTI(E)}
respectively.

That wour applicant accordingly appeared before the

ssessment committee on 1.1.2003 but was informed

Ji:u

vide Office Memorandum No.RLI/REC(117)/1999 dated

o

&.1.2003 issued by the
that the assessment committee had not recommended

him for promotion to the next higher grade.

~  copy of Office remorandum dated
\

&.1.2003 is annexed hereto and is marked

as Annexure-ILL.

AWV e\ 9«&\60\\.\

ection Officer ,RRL Jorhat, -

<22




e —

3
= ey
[V R |

J‘,l_‘ el

X w8 T
CentralA::::mus:rat Tribe

e Tribup,,
8 ' ] b JU-“'
¢ ';f §§W3Eﬁ=annﬂg
—__ Guwahati Bgncn
‘M )

That vyour applicant states that wvide O
Memorandum Mo RLI(125)/2003/RAC  dated 284.6.2003
Section Officer, RRL  Jorhat, proposed to process

assessment promotion fTor Group 111 Technical Staff

members for the assessment year: 1996-97, 2000-2001

and 200i-2002 and hence requested the said members

te submit work reports for the period of 5 vyears as '

per enclosed format (MéNﬁS) within 10.7.2003. It may
be mentioned that the name of the épplicant appeared
at serial Mo.5 under the assessment year 2000-200]
of Grade 111{(3) and his date of entr# to the present
Grade was ggiven as 28.11.96 with due date for

consideration of assessment as 28.11.72000.

A copy of the Office Memorandum dated

003 is annexed hereto and is

N

e

6.

marked as Qnpexure-IV.

That wvour applicant states that subsequently vide
Uffice Memorandum No_RLJ(lES}/2€03/RﬁC dated
Z0.8.2003 Section Officer, RRL Jorhat informed that
the assessment interview committee meeting for
ﬁ$$essing the Grade 111 Staff Members named therein
for promotion to the next higher grade for the
sessment years 2000-2001 and 2001~2002 was
scheduled to be held on 13.9.2003., in furtherance of
which the candidates were requested to appear for
aszessment interview. The name of the applicant
appears at . serial No.5 under the assessment year

Z£000~2001] .
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A copy of Office Memorandum dated

Z0.8.2003 iz annexed  hereto and  is

That wyour applicant states that wide Office

Memorandum tHo . RLI/aPaR-CoMM/ 2003 dated ¢.9.200

(e

~

izssyued by the Controller of administration., RR
Jorhat tﬁat as  per the provisions of pMaNaS  the
applicant was informed about the critical appraisal
and grade awarded by the reviewing officer for the
vear 1997-1998, as per which, the assigned work bt
been completed by the applicant a5 per the
satisfaction of the reporting officer and thé grade

awarded to him was ""Very Good' . It was Turther

stated in the Memorandum that if the emplovee had

any reprasentation to make against the gradings,
éuah'reprasentatiOn would have to be made in writing
within a period of 4 weeks from the date of recelipt
of the communication., which would be duly considered
by the competent authority and the emplovee would be
appraised with the final decision, against which no

further representation would lie. Further, the

cemployee may seek an interview with the competent

aunthority.
& copy of Office Memorandum dated
9.92,2003 is annexed hereto and is marked
2% annexure-vVi1.

That as per the provisions of the Office Memorandum

dated 2.9.03, Your applicant - submitted a

~

epresentation befors the Director, RRL, Jorhat on

A\‘\"\\ ; "}\ g’\'Q.W\v\\!\
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24.9.03 seceking to be intimated as to what was not

completed in the assigned work as per the
satisfaction of the Reporting Officer for the year
1?9?~98 and requested the competent authority to
consider the higher grade for the period 1998-99,
L999~2000 and  2000~2001 and seek the necessary
assigned work as  per the requirement of the
Reporting Officer for the period 1997-98 and also to
show the annual performance report of the said

paeriods to the upplirﬁnt

o copy of the representation dated
24.%9.03 is annexed hereto and is markad

a% annexure VIi-a

1} That wvour applicant states that vide Office

Memorandum MO LRLI-7(125) /2005 /Rect . &Ass dated

M
o

30, 17,2007 ssued by the Section Officer, RRL,

uon

Joerhat under the subject ‘aosessment of Grade 111
under revised MaNaS for the assessment year 2000w
2001, the applicant was informed +that on the
ecommendation of the assessment Interview Committee
which met on 13.9.2003, the Director, RRL, Jorhat
was pleased to accord approval for promotion of the
applicant to the next higher grade under revised

MarnE. That as per the sald Office Memorandum, the

present post of the applicant being Grade I111(3)
with pay scale of Rs.8000-275~13,500/~ and the

"effective date of the promotion was 28.11.7000. It
was  further mentioned interalia in the Officse
Memorandum  that the applicant would continue to

perform the same duties and such other higher duties

PSP Sl

o
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asz may be assigned and while his pay would be fixed
according to normal existing rules, bhe would
continue to be governed by other terms and
conditions of his appointment in CSIR and that

assessment was distinct from the promotion under the

fn copy of the Office dMemorandum dated
30.12.03% is annexed hereto and is marked

That the applicant in reply to the 0Office
Maemorandum dated 30.12.2003 submitted his joining
report to the Director, RRL, Jorhat of joining to

his duty in the Group 111{4).

& copy of the letter dated 30.12.2003 is
annexed hereto and is marked as

Annexure- VITI(A)

4.13)That the applicant states that after about 5 months

from the date of joining of the applicant a show
cause notice vide Office Memorandum
NOLRLI(1253/2003/RAC  dated 12.5.2004 was issued
directing to show cause within 10 days of receipt of
the Office Memorandu'm. as to why the promotion
aranted vide Office mMemorandum dated 30.12.2003

should not be withdrawn in pursuance -of CSIR letter

NG.17/66/94~PPS dated 28.1.1997. It was contended in

s -

the said show cause notice by citing clause (i) and
(1i) of CSIR guidelines as contained in the letter

dated 28.1.19%7 that although, the applicant was

'J A\tw\“ e\ SNQ_W\\
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assessed to the next higher grade in the same group

Z wears earlier than the normal prescribed period of

ssessment w.e.f. from 28.11.1999 for acquiring

s

T

igher qualification under clause Z2.3.4 under

avised MANAS, he was not recommended for promotion

i

by the assessment committee. However, the applicant
wan again assessed inadvertently in the subsequent

.&. 4 years

| ]

vear -with effect from 28.11.2000
instead of after cohpletion of preécribed_residency
period of 5 wvears for normal assessment 1in the
Revised MANAS. The promotion granted to the next
higher grade pursuant thereto which was commﬁnicated
vide (Office Memorandum dated 30.1Z.03 was erroneoué,
Since the applicant was assessed inadvertently and
granted promotion, tThe Office Memorandum dated

30.12.03 communicating the same was lisble to be

s copy of the 0Office Memorandum dated
1LZ2.5.04 is annexed hereto and is marked

a5 ex -V

4.143That on being astounded by the aforesald show cause

notice, the applicant replied to the same wvide
letter dated 19.5.2004 gstating therein that a
competent Board convened by responsible officers who
are well versed in the rules and regulations of the
organization had done his assessment and although
they did not recommend the applicant for next higher
grade in the vear 199Y, he was subsequently assessed
in the year 2000 and promoted to the next higher

arade w.e.f. Z8.11.2000 and the results Was

AN Samaa
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comnunicated vide Office Memorandum Mo RLJ-

71253 /200% /Rectinss dated 30.12.2003 and published

’

-

in the Monthly Bulletins of the organization. It was
further stated that undsr the c¢ircumstances, there
was no scope of withdrawing the promotion of the

applicant to the higher grade merely by taking the

plea of ""inadvertently assessed before time’” and
the Office Memorandum dated 30.12.2003 was
erronecus. after joining and working with

responsibility in  the higher grade pursuant to
selection on  merit by a competent Board of
BBLEOHSM nt the promotion of the applicant cannot be

withdrawn by OFffice Memorandum dated 30.17.2003.

a copy of the reply to the show cause

dated 19.5.2004 is annexed hereto and is

marked as Annexure-Y¥YIII(AY

That the applicant states that after the lapse of

mere than a month of replving to the show-cause

noetice, the administrative Officer, RRL, Jorhat vide

ordar No . RLI(1L251 /2003 /RAC dated 25.6.2004
communicated the decision of the competent authority

with reference to Office Memorandum dated 30.12.2003
te make the promotion of the applicant effgctive
from 28.11.2001. as per the order, the competent
authority after considering the show-cause reply of
the applicant dated 192.5.2004, while admitting that
the applicants assessment was done by a competent
board and conducted by officers well-versed in rules
and regulations, held that the applicant had no case

an  merit since the benefit of two vears earlier

AN\ Sonal

[A§AME§$
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promotion, as per the C.S.I.R"'s letter pMNo.l7/60/94~
PSS dated 28.1.1997, is intended to be awvailed of
only once and in case a person fTails, hefshe would
be considered for assessment after the completion of
residency period prescribed for normal assessment.
The applicant was assessed to the next higher grade
in the same group two vears earlier than ths normal
prescribed period of assessment w.e.f. 2E.11.1999
for acquiring higher qualifications under revised
MmHaS but his name was  not recommended for

promotion. In the subsequent vear, the applicant was

o)

00

(5]

once again assessed inadvertently w.e.f. 28.11.
i.e. in 4 years instead of the prescribed 5 vears
residency  period for normal  asseszsment  in the
Revised MANAS and was promoted to -the next higher
grade vide Office Memorandum dated :‘30;1&2003 which
was erroncous., although the applicant was found to
have no case on merit, after examination of the
matter in totality, since holding  further
interview/pracedure might delayr the matter and
assesoment  of that vear being already over, the
promotion of the applicant was made effective from

Z5.11.2001 so as to meet the ends of justic

f 0 copy of order dated 25.4.7004

)
4

annexed hereto and marked as Annexure—.

Ix.

16} That the applicant states that in pursuance of

Office Memorandum MO L RLI~(125) /2003 /R10 dated

.6.2004 the Director, RRL, Jorhat issued Office

2

Memorandum Mo RLI-1I3({577)/Estt/84 dated 7.9.700

o va sl



<

‘,L,.u‘*l"" 7};?% A S

e VT ety YU ‘.,‘_”_‘_l,,\t

it
o

botiasn -,
approving the fixation of pay of the applicant in

~, -

GradellI(4) in the scale of pav of Re,S000~275

sr;

13,500,

fal copy of Office Memorandum dated -

annexed hereto and is marked

g
A
3
13
[
(&)
5
P
5]
e

4,173 That the Section Officer, RFeL. Jorhat vide

Motification MO .RLI(LE3) /2007 /RAC  dated 2.7.2007

published a tentative list of Grade III Technical

4

taff eligible for assessment promotion to their
respective next higher grades upto period ending
31.3.2007 under revised mMaNAS. as  per the said
Motification, the applicant®s name appeared at
serial MNo.21l under the assessment year 2006-2007 as
per which his date of entry to
28B.11.2001L and his due date for assessment was
B.1ll.2006 with residency period of 5 vears under

the Petroleum & Natural Gas Division.

“ copy of MNotification dated 2.2.2007 is
annexed hereto and is marked as Qnnexure
XI.

«A8)That pursuant to publication of the aforesaid

notification dated 2.2.2007, the applicant wrote to

- -~

the Director, RRL, Jorhat informing him that the

8
Q.

date of his entry to the praesent Grade was assesse
on 28.11.1999 in the same Group 2 years earlier than
the normal prescribed period of assessment w.e.f.
B.11.199% instead of 28.11.7001 under the revised

MEMAS  subject to revision in  the office record.

Y
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Having been recommended  for promotion w.g.f.
ZE.11.2000 by @& compet :nt board well versed with
riles and accordingly submitted the joining report

with reference to Memo

Deted

marked

Officer,

Technology., Jorhat
Memorandum
P4

settlied by the

v

wherein the

Grade I1I(3} to Grade II

from Z8.11.2001.

the applicant to be aggrieved after a

North East Institute of Sc
informed‘
Mo RLI(125)
- 2007 that. the matter of his

competent authority

Therefore there

7(125)/2003Rect. &ins .,

MO . RLI~

\

30.12.2003 and continuing till date.

the application dated

annexed hereto and is

énnaxuna;XlLal*#

. 2007

-

lgnce

the applicant vide

dated

assessment

‘had been

vide order dated
applicant®s promotion from
1{4}) had been made effective
Was no reason for

lapse of more

then 2 years of is uance of the said order.
A copy of the Office Memorandum dated
18.4.2007 1z  annexed hereto .and  is

That the applicant states that as per eligibility
criterion for “Group~-I1Il emplovees as 2id down in

claus
i.e,

a candldatc for becoming
the

sament benefit in

minimum marks which is

Z2.2.3 of the General Instructions, the threshold

required to be obtained by

eligible for two Year early

-

same group is 90 marks. In

/f&&mA“"“Q\'S;astxvvax\
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stant cauw, since the applicant had been called

.

the
upon by the Respondent authorities to submit work
report for the assessment vear l998~§9. (annexure-~11-
)., it can be reasonably inferred that the applicant

had obtained the minimum 90 marks.

That the applicant states that in view of the
proposal to process assessment promotion for Group~I111
technical staff, the section officer RRL, vide office

\

Memorandum dated 13.12.2002 (anncxurc 1I~B) called upon
the applicant to appear before the assessment committee
for being considered for promotion to the next higher
grade. Even though the applicant appeared before the
assessment committee on 1.11.2003, the applicant was
informed wvide Office  Memorandum dated 6.1.2003
(Annexure-111) that he had not been recommended for

promotion to the next higher grade.

That although +the applicant had successfully
completed the work assignment for the vear L997-98 and

“n

obtained the grade of Very Good™" to the satisfaction

of the Reporting officer as clearly stated in the

OFffice Memorandum dated 9.9.2003 - (Annexure-VI), the

respondent ,authorities due to reasons best known to
them, did not publish the same at the relevant point of
time . and instead published it belatedly i.e. on

7.9.2003, much to the detriment of the interest of the

(,*(

applicant, who did not get promotion from Group-III (
te Group 111(4) inspite of scoring the two vears
earlier assessment benefit in the same group for

acquiring higher qualification in the assesament year

o

1998-99. It may be reiterated at the cost of repetition

pistrative Tribune

AW Sesaal,,
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that as per the letter dated 21.8.2002 issued by the
Joint Secretary, administration, CSIR {(Annexure-I1) ,
the due date of two vear earlier assessment of the

applicant is Z8.11.1999.

4.23) That the applicant states that assuming but not
admitting that there is no provision for assessment of
a candidate for 2 year earlier assessment benefit in
the same group for the 209 time, the Respondent
Authorities ought not to have called the applicant for

assessment interview for a 20 9 time on 13.9.2003 wvide

Office Memorandum dated 20.8.2003 (annexure-V) aftter

Ao Saaame

having directed the applicant to appear before the

assessment committee on 1.1.2003 vide Office Memorandum

Q

dated 13.12.2002 (annexure~1I-B}, but having done so
and accorded approval fTor his promotion to the next

higher grade i.e. from Grade-II1 (3) to 111 (47 w.e.f

. 2000 upon being cduly recommended by the

Fa
;...-
N

Z8..

ansessment Interview Committee wide Office Memorandum

dated 30.12.200 {(annexure-vii), the Respondent

o

authorities acted in & manner which cannot be
countenanced in law for canceling the promotion of the
applicant wvide 0Office Memorandum dated 18.4.2007

annexure~xX117).

&u24) That the applicant states that clause 2.0 of the
General Instructions relating to assessment scheme
envisages normal and/mr merit promotion on the basis of
prescribed threshold; The merit assessment scheme is

applicable., amongst others to Group~I1I (3) upto Group-

Pt

(61 in which category the applicant falls., provided

]

i

the incumbent possess entry level qualification of
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Group-IV and a}é engaged in R & D activities. It has
been further 1laid down in clause 2«;,5,thaf only those
scientists who secure astleast 225 marks in 3 years and
E00 marks. in 4 years in their ACR/APAR would be

eligible under the _ scheme. The thresholds for

&

soessment und¢r the merit scheme for Group-I1I1 are
prescribed in para 2,273, as per which the threshold
i.e. minimum marks for merit a¢$e§$ment for Group~II1I1
(3) the 309 year and 4tPh  year are S0 and 80

espectively and for Group-I11{4) in the 37 9 year and

-

gt h year are 90 ahd 25 respectively. Needless to
mention,lthe'fact that the applicant was\found'eligible
for 2 year earlier assessment benefit and accordingly
directed to appear before - -the assessment committee for
éromotion, not only that the applicant was once.again
assessed by the-assessment committee for promotion in
the subsequent year vide Office Memorandum dated
20.8.2003 {(Annexure=Vv) and was accorded approval. for
N .
promotion to the next higher, grade vide Office

Memorandum  dated 30.12.2003 (Annexure-VII) and the

effective date of promotion was fixed at 28.11.2000.

-

4.25)That the applicant states that pursuant to the

promotion granted to him vide Office wMemorandum dated
30.12.2003 (Ahrnexure-VII) his name was published in
list of the members of the staff who had been promoted
by the assessment committee with the effective date of
promotion éhown'aS'ée.ll.zooo in the honthly bulletin
(RRL Jorhat Mews) (Vol. XXIV Mo.6 MNovember December,
2003 ) published by the 0Director Regional Research

Laboratory, Jorhat.

39

-

A\MP\’X:;O\ S«\\\?«\a\\,\
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Your applicant craves the indulgence of the Honlble
Tribunal to produce, refer and rely "upon. the same at

the time of hearing. o ' N g

’

4.28) That' the applicant states that .the assessment

committee being constituted by responsible officers
from approved panels of éxperts,_ it ;s highly
improbable and unten&bié as  to how an assessment
conducted by them could be carried out with
inadvertence  and %he order of ‘pcoﬁotion dated
30.12.2003  dan .bé ‘withdrgwn on the ground  of
inadvertent assessment not withstanding the fact that
such an Qctioﬁ had lead to unjust deprivation of

nﬁpmotional benefits to the deserving applicant.

’

4.27) That' the applicant states that it s a fit case for

this Hon"ble Tribunal to interfere with and protect the

rights and interests of the present applicant by

-

sasging appropriaste direction to  the respondent

et
23]

<

authorities to cancel, recall and forbear fromvgiving
effect to the iMbugneé Office ‘Memorandum dated
18.4.,2007 (ﬁnnexure~XII} and order of promotion granted
to the applicant with all consequential benefit with

¢
D

immediate effect.

’

U

4.28) This application is made bonafide and in the interest

(n

n

of justice.

GROUNDS FOR RELTEF :-

.1. For that the applicant having acauired wvaluable legal

right for promotion to Grade-III (4) wvide Office

Memorandum dated 30.12.2003, the impugnéd Office

\

g

,Z\NV$f§Saﬁ\ g;ﬁ*hsumc¢\<
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Memorandum dated 18.4.2007 is liable to be set aside *
. !

2\ S TVIA TS

and quashed. T .
. \ : X
5.2. For that the respondent authorities having called the
applicant for assessment interview for a Zn‘j time on
'13.9.2003 after failing to recommend him for promotion,

pursuant to the 1Y sssessment interview held on

1.1.2003 and approving his promotion to the next higher

_ grade-w.e.%u 2%.11.2000, the action of the respondent
authorities in'canoeling the promotion of the applicant
vide Office Memorandum dated 18.4.07 (Annexure-XII) is
arbitrary, Onfair and illegal and hence liable fo be
set aside and quéﬁhed, |

5"3. For that the competent authority considered the case of B

© the applicant alongwith others for two years earlier’
assessment benefit in  the same group for- acquiring
higher 'qualification and found the applicant to be
éligibie for consideration for two years earlier
asnsessment as the dug date falls on 28.11.199% i.e. the

ate on which the applicant completed three years in

Grade-I11(3) which is prior to issue of CSIR circular
dated 14.12.2061 and said fact is,reveaied fr;m the
letter dated 28.1.200Z2 (annexure-~I) issued by Deput;
‘Secretary, but it appears that the case of the

applicant was not recommended for promotion to higher

srade by  the aAssessment Committee which: met  on

, .
L.L.2003. Due to some mistake of fact as well fo

3

. "
%]

11

late issuance of awarding of Grade for the vear L99P7-9
by the controller of administration and the same issued
only on 9.9.2003 showing the grade of the applicant
“"Wery Good"" and to knowledge of the applicant he was

\
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awarded the same grade for the year 1998-9% and as such

the order issued wvide Office Memorandum * dated

~

30.12.2003 is absolutely correct and in accordance with
MANAS, but the respondent authorities wrbngly

considered the facts in their letter dated 12 .2004,

25.6.2004 and 18.4.2007 and as such the impugned order

iz liable to be set aside and quashed. ‘.

-~

- -

For that the. authorities while re-considering the
correctness of the Office Memorandum dated 30.12.2003
found fault in  the same on :ghe ground that the
épplicant was  once aqﬂ’n assessed in subséquent year

w.e.f. 28.11.2000 but failed to consider the fact that

his assessment made | on 28.11.1999 vide (Office

Memorandum dated 6.1.2006 is wréng and erroneous due to

non publication of the apﬁlicént’s arade prior to the

meeting of the wSSQﬁbment Committee and as such, the

impugned orders are bad in law and are liable to be set
side and auas hed.

For that since ‘the’ first assessment  order dated

&.1.2006 based on the performance of the applicant

w.e.f. 28.11.1999 being erronedus can be re-considered

- and/or reviewed at any point of time and making
. A}

assessment of the applicant for the subsequent vyear

-

will not uffect his merit or entitle him to promotion.

of- two, years earlier than normal prescribed period as

per HﬁNQS and the authorities while passing the
impugned order failed to consider this aspect of the
m&tter.andvgnly'consid@red his sﬁbsequent assessment
w.e f 28.11.2000 and és such the impugned orders are

liable to be set asidé and quashed and the applicant

ANV Sosuana\d

Ay



«

¢t
o

arossly improper and unjust which cannot be sustained

%3]
3
2

é.

B0.12.2003. ' . .

| S qsmﬁ'&ianwvml
Cenﬁafkdnﬂnmhaﬂv-Tnbunm

23 IR B A 1
\ TS

uv:lahati Bench

.
.

entitled to promotion as per Office Memorandum dated

Sgaﬁﬁw;ax\

uts

For that the decision of the respondent authorities in

\

-~ N

with drawing/canceling the order of promotion after the

applicant having served 1in  the promoted post, is

AV

in service jurisprudence.
\
For that the denial of legitimate service benefits to
the "applicant on the whims and capriéé$  of  the
respondent authorities is misconceived, bad in law and
hence uns.s‘ﬂinable. | |

)
For that the impugned Offica Memorandum}dated 16.4.2007
{(snnexure-XI1) being violatiye of  the enashrined
principles of natural justice -and administrative
fairplay., and is hence liable to be set aside and

Quashed. N

DETAILS OF REMEDIES EXHAUSTED..

That the applicant state that he has no  other

7.
GOURT: ~

The applicant further declares  that he had  not.

previously filed any application., writ petition or suit

egarding the matter in respect of which this application



- 8.4. Costs of thHe application.
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bas been made before any court or any other authority or any

1

other Bench of the Tribunal nor any such application, writ .

petition or suit is pending before any of them.

[y

Under the facts and circumstances stated ‘above, the

4

AN S|

applicant humbly pravs that Your Lordships be pleased to

grant the following reliefs =-

.L. That the impugned Officé Méhoranduh dated 18.4.2007 be
set aside and quashed. o ,vﬂyu——ﬂM#'

§.2.. That the respondehts‘authorities be directéd to'cancel,
.r&call or forbear from qiving effect td the impughed
oFfice Memorandum dateq;18.4,2007,and to restore the
order of promotion granted to the applicant. with all

W .
consequential benefit with immediate offect.

8.3. To pass any other order or orders or direction to grant
adequate reliefs to the applicant as the Hon'ble

Tribunal may deem fit and proper.

$.  INTERIM ORDER PRAYED FOR : -

That your applicant pray that pendency . of the instant

1

application may not be a bar to the grant -of the

-reliefs praved for herein. . (
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10. PARTICULARS OF THE IPO. e

.

J PO NO. s70E 049574, 66F 849941, 66F 849942.

e

et

i

b ad)

Date of Issue :02.01.2008

o

Ead)

iv} Payable at 1CAT, Guwahati . \

‘g
11} -Issued From :GPO, Guwahati. . --65
/

\
A\M\m‘ \

fs stated in the index.

—
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VERIFICATIORN

I, Sri anujial Sharma Son of Late Gunanda Sharma, aged
about 49 vears sident of Qtr MNo.D~1&, HMorth East
9

Institute of Bcience & Technology., Jorhat-é the nppellant
above-named do hereby state and verify that the statements
made hereinabove are true to my knowledge, information and
16%

belief and I hereby sing this verification on this the

day of June, 2008 at Guwahati.

/Z\ g\ Savawio\
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i
v
‘ JouRw wwr siae Jgaur aRug
! :
"’ 'OUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
IFRIAFET AL 2, Qu) mof, Ay 2=N<110 001 '
: Anusandhan ghawan, 2, Raf’ Marg, New Dethl-110001 " '
No. - 13(GGN3294-TPS Daled 11.8.2002
From
. igaa g (s120317) b 1
- Joint Secretary (Adinn.) B : T
‘ To o
. e Director,
Regicnal Pesenrch Laboratery. ‘ b
forhat - 785 QUL L ‘
i
snbe Doy anrher psre sl Lenelit in the miane group lor
- nequiting higher qualifi¢ution.
| , ! .
\ | s, A o .
A . : ‘
' With selerence to your lslss No. RLI-9()EAV92 dnted 17,7.2002 ou the
subiject cited shove, T om directed o sinte ns nnder - .
\ 1. Shri Bk Baruah vho nequiregd ML degree in 1998 wurd whose due dnle
of 2 yvemremlicr asnesmnent Lulls_on 4.5.2000 i.e. prior to issue ol CSIR
cireular dnted 282000, is eligilic for consideration for two year carhor
assessuzul, o '
, ' f
z Alrs. BEL Bomuah who scquired MLLS degree i 1998 is not eligilde for ‘
the hepeili ol twe yems cutiicr assessmtent as she is ol woiking i Library
andd her due dite of 2 yews sarlior assesmnent falle on 16.8.2000 (being
. promoted s Group 1Hi(4) o1 16,827 i.e. aler Whe jseus of CSIR cireular . :
datedd 232000 ' ‘ 3
3. ‘The due date ol fwo vear ewlier nskesanent in respect of Bhri A Snrynsh ‘
falls ou 281199 e price to e ol CSI cirenlar dated 14.12.2001, &5 - §
such he iw eligibledor congiderution for 2 yem enlies aggesgment. ;
Yours {nithiully,

A £
(guighil Kumar)

Depuly Secrelay

[ ..ﬂ,'v‘//;}mf\/

Pimines . FIPANRX < 2710130, 3710144, 3710150, 3710468, 37 10005, 3711251, 3734230, 3714249, 3714769, 3715303
fax : 01-11-37147088, Gram CONSEARCH, NEW DELH! E-mall @ cslrhq@sfrnold.omol.ln

Casified . D U < opy

S =
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Yo e AT AR
: . _ Guvahau§@nch :
:4 i ' ) " e ) I ki s -": - ‘2 daseems -v.\
t’ {?\-:t\f)l't t’::',,.‘ "‘x‘.:r‘. - .. PRFEESC I 2 I ] RN R ~ tg 4 ‘h vy e -E- ' .«
SR Y | ' ’ B ( .
. RECDAT A ' | . . - Lo
e : ! . i
- . " : . . . . . . l ) -
8 [ 1 REGIONAL RESEARCH LABORATORY ;' JORHAT @ ASSAM ., |

r . . 1) - . R »
! o K 4 ol _ o L -

.

? NO-RLISREC(LIEI/98 wr.  1pia Dated 13/12/2202
? ey T sl ' ' = !
FE S e af a7k
rﬁvex;{ga . . ) . XM‘IM ’ .
.'{;“?3%_ is proposed to prpcess Azse essment Promotion for ' the v
-fgllcwfng Group 111 Tephnical staff members for ' the :
.assessment year ofg 1937198~ and 1598~-9%« - Thereforen.) the -~ _
concerned staff mepbers |are ravested' to - submit' tre WORK . .
REPORT (19 coplpl) for =hk perlov" of five vears as per | the
format enc*oced (MANAC) lag et, bv 20th December, 2002.
Y. of. shri-N N_Dutta. géh.ntﬁ-z) 2 T1997-98 |
. ..._'... ‘92. Mrs.. A P Salkia, [Gr.1 1(4) _, . & L19%8-89 . oL
e ’ % Sari. Apnujal Sarmah, Gr. 93~ T
o Prengg SnPA fnpual SariRlaedy ;“l(.f%? I} - 1993-39,
(Lanars -, vanch. v| geae) i T ly'-orw
during - Ny LUkl b sutwi yopd mtc AT 9l
ua),pnw P - - R —eii v S e
8 3 uT Fafe. “"w“;"”l. e ?si;r.:"t'}'.in”g?}fr‘er ;
3elt i RlotcR s - B AR . SLhi
o saruinitar - . - b=
o 10, M ' . : :
§ : auar 3f Loop , e . e
- L f—r Ject Wl . 4 ’ Ije
j{,; . 21 ~r-r1 N N Dutta. o IIT(3) /' o f‘j
S T 02k AT Saikia WL TV T - . ,
? GVNPf: ’n.r.AnUJal SarmantoaGrs ;:I(ugggi;c’ 1 «nical Co
L Cnzld: P A to.Directorily dnte 1. wﬂ«uhnh he o oonor et
~95. Office -.,ooy . .
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\nnexure 5.2.7(1)

foric Report for the Period «veleeeerervenss £2 ciieneuannoneense.
;{x) BLID\TA ’
™ Mame R ' ‘ 't
2.* Date of birth :

3. Grade held & from which date:

4, eadenic backeround ‘ : -~
. Degroe” — ~ LIYJE/Cr363 """" Un;versxty ~ TYear ~ ~Schdl3rship/ T
3; (In reverse , L Awards

é‘ >rder upto
o . degree level

only) _ L I T S -
Pt
' :
- 5. Please give title/brief descrlptlan of R&D Projects
i (Labaratary, ‘bench, piloat scale) on which actively, worked
: during periad under report showigg separately your role therein.
-é} TiT1e 3£ ~ TY3ur.Tole of ~ —C3mﬁeﬁb3n3nf ~\atIcIpited” “Field of
L Project Project . 'of Proa&ct conclusisn Project
L _ Coordinator/ | ; Basic Res.
- Leader of Member = . - + Applied Res
Ly , of Praject team | - Design’ or-
: - * } DeV.

, Currént.Membership 2f Professional Bodies,'Technical Committees{
! Societies, cademics with date from which he become member :

. Honours, Awards, with dites etc.

‘ .’0002/

|
|
|
|
I
|
|
4
!
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g. Conferences, Seminars attended during the period within or )
sutside the country. . Please attach copies of papers presented,
if any, and/or 'state your cqntribution to the event: :

9. Deput)tion/kssignments 2broid during the period: '
Spccialis1tion, if any, may 21s2 be indicated. , - .
; : .~

~ !

? ; PRT - B
i) : : —_—
O |

Main achievenents during the period seseeeeceereee

tD 000700000000

| 1. Outstanding R&D achievenents during the period:
:E " 2, Best Five publications in prestigious journdls. Attach reprints.
3, - If some Or a1l your contribution are in the area of b3sic science, .
such contribution may bg'Iisted a1longwith appropriate description .

N : »f their importance.! . j .

' © 4, Any other signification contribution 2.8. fabrication/design of
' equipment, pitgnt, ipnovation, upscnling-of know=-how, marketing

3 ) »f CSIR knowledge base etc.: ' :

| 5, Any other remark you may wish to 2dd in about 100 words:

!
!

|

| §ign3ture/C3unter Signitures:
| |

1. Head of Divisioﬁ

2. Director of Lab./Insth?
: . |
| NOTZ: 1. Those engaged in S&T activities 23S distinct from R&D
‘ should give their S&T Hutput. : o v ,
5. Upto the best 5 publications in prestigeous journals,
wherever applicable. Tho definition of what is 'Prestigeous
; J is being left to the judgement of the assessce. (This is in 4
clarification to para 2 part B of the profaorma). '

kindly B2 through the scientific and

JASLL-ER
technical_achievements of the candidate and mark his 3ssessmen
t gnale enclosed and return it in 2 seialed

>n the seven p2in
cover addressed to the Controller of Adninistration.

rd

v o
OTE: Referee 1is requested to

z .
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. 4EGTONAL RESESFGH [LABDARTORY 1 JORHAT - ASSAM
| _ ( council of Socientific & Industirial Research )
: NO.RLJI/REC(117)/99 : Date: 12.12.2002
o _ _
C OFFIGE MEMORANDUM .3

B R

Sub: Assessment Intervyiew for Gr.iv Scientific staff
due upto 31.12,.2000 and for Gr.III Tech staff for
the;assessmentfyéér of 1997-98, 1998-99 and 1999~
2000 under Revised MANAS. ... .

! The Assessment Committee will meet on 1st & 2nd Jan., 2003
%ﬁ in the Confekendk'R@om of{ RRL-Jorhat to assess the following
2 Gr.1V scientifidhand Gr.ITII--Tech staff members for considera-
tion of their promotion th respective next higher grade.

' . . T . L E o o
They are therefore, dequested kindly to appear pefore the
Assessment Committee on:the Date and Venue mentioned above at

‘ 9.00 a.m. onwards. ° . ) i
Gr.IV Scientist upto 31.L2.2000 - |
®1. Dr J © S Kataky. Gr.iIV(d) i
®2. Dr F N Baruah, Gr. IV(4) © somw
@3. Sh H £ Sarmah. Gr. IV(4) -
®4. Dr N C Dey, Gr.1vid4) g '
5. Sh R . Das, Gr. o Ivi4ii ’
1 6. Sh " i Srivastavi. Gro T4
; @7. Dr <i12) Araghara oswami, WD
, @8. Sh % K Xaul, Gr.1v{3)
. |
\ Gr.III Staff |
------------- ! _
»1. Mr N N Dutta. Gr.iII(3) - 1997-98
N 02. a P Saikila, Gr‘.II;I('ﬁ} - 19%8-99
. @3 Mr &nnujal. Sarman. Gr.I11(3) - 1969-2000.
. | .
( 8YJ Deuri )
| saction Officer
: To : Al: members as apove.
|
;i Copy to ‘
3 1. P A to Director
' 2. P A to A.U. o .
3. office cooy. .
o .
b ' . secticn Officer
* ) 1 ’ N
. @agified to be rue Copy .
| | K A Chaodhg ™
A ] Adv ke
:
| ;
s I T [ : R
) . o i o s oo : a-m-"s-ﬂ-nr-v e O ot e s i _‘w_'_
}- - vy NP 2 B ey - ol
Tondeli Y © ML LEL e . '
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e -.I e—— 4 v . ——™
-
i

ARCH LABORATORY :: JORHAT (ASSAM) 4

REGIONAL RESE
. i B
é . ‘ | Date:06-01-2003

No. RLVREC(117/1999
OFFICEE MEMORANDUM

Sub: Assessment Interview Result of GrIIl under Revised MANAS.
e oL

The Assessment Committees which met on J
candidate but not recommended the Grll Employee

anuary 1, 2003 have assessed thev"followiflg
for his promotion to the next higher grade.

- S b
.-, SLNo.  Nahcolthe cdndidate & Present grade
ol Mr Annujal Sarma, Gr111(3) |
. R ¥ l ' .
o " 1
e ;‘ | . ( BJ Deuri )
i o L Section Officer
To S ?
Mr. Annujal Sarmw, Ur.lllj(3) X oy
. | . & /
B
: |
|
i
i
l ]
A 8 : o
Gagpified 10 be true COPY
? oy Rl
: Adv




No.RLJI(125)/2003/RAC .

Group 1II Tech staff members
& 2001-02. Therefore, -
submit the WORK REPORTS (

the format enclosed (MANAS) latest by 1oth July, 2003. -
S1. Name of Assessee GroUp Entry dt. Due date for
. No. B s & to present consideration
8 * Grade grade of Assessment
! s ettt %. ———————— !.- ——————————————————————————————————————————————
i 1996-97 :
| ——————- - P
. .01. Mr Ajoy Borkotoky 111(4) 01.02.90 . 01.02.97
" 2000-2001 | | -
®1. Mr A K S Baruah IIIéS) *01.04.94 101,04, 2000
2. Mr Pabitra Baruah III(S) 91.11.94 21.11.2009 %i&
93. Mr Ajit garuah I111(4) Q$;02.94 01.02.2001 .ﬂﬁ»//ﬁ
vz}. Mr Probin Kr sarmah III(3) 17.09.94 17.09.2000 T
5. Mr.Annujal Sarmah  IIX(3) 28.11.96 28.11.2000 [ -
- ‘ A -
2001-2002 f
®1. Mr I Ikram I11(5) 21.04.93 = 21.04.2001
92. Or H N Bora III(5) 28.12.96 ° 28.12.2001
03. Mr K C Lekhok III(4) 15.02.97 15.01.2002
04. Mr S Borthakur III(4) 19.01.97 19.01.2002
5. Mr Prafulla gBorah III(4) 01.02.97 01.02.2002
6. Mr N C Laskar III(4) 10.02.97 10.02.2000 .
¢7. Mr Jayanta Bora 111(3) 02.05.96 02.05.99
o8. Mr Budhen Baruah 111(3)112.05.96 12.05.99 i
9. Mr Dwijen Borthakur III(3)302.06.96 02.06.2001 .
10. Mr. R N Das 111(3)531.10.96 31.10.2001
11. Mr US Bhattacharyya I1I1(3) 27.11.96 27.11.2001
12. Mr Mukibur Rahman III(3) 27.11.96 27.11.2001
13. Mrs P Deka Bhuyan EII(S) 02.12.96 02.12.2001
14. Mr K R Baruah III(S) 20.01.93 20.01.2002
| (B Deuri )
' ‘ § . sect/ion Officer
To : All the staff members mentioned above.

1. P A to Director
2..P A to A.0. "

SCy

3. All Notice-Boards,
-

o
- R T R ST
: A~ @@ﬁ@@ﬁ&@wﬁﬁ&ﬁéﬁwéfggéﬁu
ANNEXURE .|V B
- e - B et 2ad
| TETEIET wae
| Guwahati Banch i
|
! JORHAT : ASSAM

s : REGIONAL RESEQRCH LABOARTORY :
i v ( Council of scientific & Industrial Research )
{ .

!
!OFFICE MEMORANDUM

! It is proposed to précess Assessmant,Promotion
for the assessment year of  1996-97,2000-01 "
the concerned staff members
10 copies) for the period of five years as per

Dated 23/06/2003

for the fbllowingyf-

are rquested - to

! | QGenified 1o be true Copy
Kbyt

‘Adsodnc

s e

A
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ywahati Benghhexure 5.2. (1)

a o o s 0o,

£9 veeasoavorne

wele Rebort for the 1jeriod' e eee e

.Y Buun \TA
C 1. Mawme : | | -
5. Date of birth : )
3, Grade held & from which date:
; 4, \cadenic backzround !
: Tegroe C13iss/Cride ~ T_U'r'i.iVe'fs'Tt? ~ TYear ~sgn313rship/
(In reverse ‘ ‘ : wards

srder uptd
degree level

only)
mly) e e e mm =

|
|
e N . .
¢ - | L
! . ' " . . ! N

et

.
I, 3
e — o e = ST -

of R&D Projects

—-—..—-—'-—o—-—-—.—.——_

. 5.  Please give title/brief description :
" '(Laboratory,-bench, pilot;SCﬂle) sn which actively.worked
during perioad under report showing separntely your role therein.
TiT1e of  — _Your ToJe of — =CHumenc ement —~\pticIpated” —pFTleld T
Project Project | of Project conclusion Project
Cosrdinator/ | — . Basic Res.
- Leader of Member! ~— =~ . Applied Res
: of Project team | " ‘ Design 2r
i ' , . Dev.

5. Currént;Membership'of professionil Bodies, Technical Committees,
from which he. become nember :

Societies, \cadenics with date

: ' | 7, Honours, \wards, "-ylith dates etc.

;j.;f.Z/_




8.

9.

e T e

P : . D
. . . SETY
e - SIS A
%‘ ¢
. e

A',\v. ra e X . - .
W%ﬁwwm%%mmmi

Cﬂuuw!hdnﬁMskaﬁwaﬁbunm
‘\. . o g . ‘ ‘*;“"::" !.‘u y e
-2 - guwa ati
i Bench ‘_/5 -
Canferences; Seminirs 1tt§nded dquring the period within °F .
sutside the country. ense Jttoch copies ~f papers resented, LI
S if 2wy, and/or state your;cqntribution to the event: :
Deputation/Assignments abro3d during the period: .""
Spcci11151t13n, $£ 3nY, m3y 115> be indicated;‘
PRT - B
Main achiévemcnts during*the'period T D eevevctttt
1. outstandink R&%'aghievements quring the period:
in prestigious journals. Attach reprints.
pasic science,
rion

Best Five pubiications

1f some oF qll your contributisn arc 1

such contribution may be 1isted A1ongv

s»f their smportance- =

sther signifioatioh cbntributidh e.g..fﬁbricntion/design of
t innpvation, upscnling-of know=-12o%, pnarketing

dge pase etc.:
‘ 1d in about 10

a the area 2%
ith appropriate descrip

4, Any
equipment,
of CSIR knowle

Any ather pemark you v

0 words:

Signature/Counter signifures: ;

Head of Divisi®t

-

2. pirect

ar of Lab,[Instt;
Nots: 1. Thase engaged in S sctivities 23S gistinct from R&D
_ should give their S&T sutpute ' Py
i ous jaurnals,
Thb definition nf what is 'Prestigeous'_
e nssesscey (This 18 in

plicable.
) ment °f th
t B »f the proforma .

=

is beling.

clﬂrific1
NOTE: referet is reques&ed o kindly B2 through
technical achievements of the,c:ndidnte and mark his
i . return jt in 2 sealed
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¥ REGIONAL RESEéRCH LABOARTORY . 'JORHAT : ASSAM
o e ( council of Scientiffc & Industrial Research )

a No.RLJ(125)/2003/RAC ! Dated 20/08/2003

i

. |

The Asséssﬁent Interview Committee meeting to assess the
followlng G@.III stgff members for promotion to the next
higher grade for the assessmnent year 2000-01 & 2001-02 1is
scheduled to be hehd on september 13, 2003 at 9.00 A.M.
onwards in the conference Room of RRL-Jorhat.

Therefore, they are rquested to appear before ~the
Aassessment Interview cCommittese meeting as per ‘schedule

A'mentioned above.

{

2000-2001
‘ ®l. Mr A K S Baruah T1I(S)
02. Mr pabitra Baruah $TI1I(5)
3. Mrvﬁjit Baruah . 111(4)

¥ oa. Mr probin Kr Sarmah ITI(3)
» Vzéf Mr Annujal Sarmah 11I(3)

i

N 2001-2002 . |
X T o — e ——— I
. 06. My I Ikram | 111(5) ' o
: ©7. Dr H N Bora - 11I(9) t
. o8. Mr K C Lekhok | 111(4) ‘ E
- : 9. Mr S Borthakur | I1I(4) i -
10. Mr prafulla Borah I11(4) .
11. Mr N C Laskar % ITI(4) =
~12. Mr Jayanta gora I11(3) " ) z
13. Mr Budhen Baruah 111(3) . . %

14. Mr Dwijen gorthakur 111(3) .
15. Mr. R N Das ; ITI(3) : ¥
16. Mr US Bhattacharyya 111(3) 4
: 17. Mr Mukibur Rahman I1I(3) o
' 18. Mrs P Deka Bhuyan I11(3) .
v 19. Mr K R Baruah III(3)

( g/ J Deuri )
section officer

To : All the staff%members mentioned above.

.. P A to Director
2. p A to A.O.,
3. Office copYy-

" be true COPY ' .
Gsgiifisd 1€ . 5ecT]ON OFFICER

: K\qutﬁwﬂ'

CC:
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,'ANNEXURE.V, e \a Ny

uWahati&Bré,n'ch

#Ripeainiy

: ASSAM

REGIONAL RESEARCIH LABORATORY : JORIIAT

OFFICE MEMORANDUM
5 Date _09.9.2003

'

No RLJ/APAR-COMM/2003

i
sions of MANAS, the critical appraisal and grade

As reqired under él} provi
i} Commiltee/Director for the year

awarded by the Reviewi Olicer / Normalisation

1997-98  asunder @

Critical Apprisal  © ‘ Comnl _ '
‘ - nplete the assigned
of the Reportjngigfgic:;fk as per the satisfactien

£ 3
4 |
8
Grade Awarded : ! VerY Geed!' , : : -
’ i ; & a tk | N '
i .
P e ‘ ‘.
’ domrollcr of Adminisirarren
aclonal Reavarch \‘.aoorahn
Foam:

atio to n.wkc agqinst lhcf gradini?” qu_g_\wg%cc
ng within a period of four wec s {rom the date of
‘The rcpresentation thus made will be
he employee will be informed of the final
scck an interview wilh the Competent .
ainst (he final decision of the

If the employec has any represcnl
hinvher, he/she may gespondd n wiili
receipt of the communication by him/her.

considered by the Competent Authority and !
‘decision. Wherever necessary, (he employce may
However, no further representation will be lie ag

Authority.
Competenl Authourity. L
| o
To : ’
Dr/Nrs/Miss/Shree @gb_al Sarmah,
Pet releum Divisien
e ————
v
A
h‘go o |
W o
- @egtified t0 be true Copy

- - 1 | | K&rw.ﬁ

ivac

Central Administrative Tewaiila | q
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— 38~ , Gntrsi Rdministrative 'Z'r‘bun:. :

-——

few lines for favour of your kind consideration.

uwahati Bench
brrpmernyy
. N P .
To,
The Director., R.R.L. Jorhat-6, - .30 .M

Submitted to C.D.7
Dated the 24° N Sept. 2003.
Sub:~ Representation of critical appraisal for the period
1997-98 and grade awarded for the period of 1998-%%, 1999~

2000, and 2000-~2001 .

Sir,

With due respect, I beg to by before you the following

. That -Sirs-with-reference to. your memo  No.RLI/APPAR-

COMM/2003  dated the 95 N Sept. 2003 please let me know and,

shoe what wWwas not comﬁleted the assiagned work as per the
satisfaction of thg reporfing officer for the year 1997-%8
and grade. awarded in which I was not satisfied for the
period 1998~9%9, 1999-2000 and '2000~2001. Therefére“ the

-

Competent Authority is requested to consider the higher

" grade for the period 1998-9%, 1999-2Z000, 2000-2001 and seek

the necessary assigned work as per requirement of the

reporting officer for the period 1997-98. 1 also here by

request you to show me all the éannual performance report of

the said periods.

Thanking vyou,

Yours faithfully,

.' ( u h, i R
C,g-'rlf%\'“’/ /ﬂ"‘ll’e\hm'L (T Gr. I1I1I1(3), of Petroleum

&(.a/ LA"’O’(AM\@“/ ~and Natural Gas Division.
pAvo R
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. REGIONAL RESEA;RCH LABORATORY : JORHAT : ASSAM
' ° , ( Council of Scientific & Industrial Research)

No.RLI-7(125)/2003/Rect. &ASS. Date: 30.12.2003

OIFICE, MEMORANDUM

S for the Asscssment year 2000-01

; , .
1 L Sub: Asscssment of Gr.1il under Revised MANA

\ ] i
' ; On the recommendation c}f the Asscssment _imcnfiéw Commi}tcc, which met on -
s : Scptember 13, 2003 at RRL, Jorhat, the Direclor RRCJoTar as ”Bc"c‘ﬁ’"ﬁ?c'ascdlovz’zccord
i I approval for promotion of the following staff to the fext higher grade o@_i_ggs_;gi&mem_mdg;,
o Revised MANAS. The effective date of promotion is shown against his name . S
W ! : - { : . . N -
3 Sl Name of the Candidate Préscnt post'& Pay scale Post to which pronioted | Effective date-
No ! ~1 & pay scale | Of promotion
‘ 1 | Mr.Annujal Sl rmah ’ 11 (3) II1 (4) 28.11.2000
: Sk & Rs.6500-200-10,500/- Rs.8000-275-13,500/-
LI f - :
F ,
| o
1) The ':abovc incumbent will continue to perform the same dutics {
and as such other higher dutics as may be assigned by the Head
of Institution., , ‘ -

His pay will be fixed according to normal existing rules. -

He will continue to be governed by other terms & conditions of
his appointmentin CSIR.. St
Asscssment to higher grade does not necessarily imply higher
perks, sush as office space, telephone, stenographic assistance,
furniture cle. which will continuc to depend upon funclional
necds subject to relevant instructions issued from time (o time.
Asscssmient is distinct from promotion under the DPC system
and idocs not nccessarily result in change of work pattern or
higlicr status or power, though it does lead to an expectation of
higher level of Scientific/Techinical performance, : ,

3 4 |
| i e

) (B Dcuri)
‘ | Section Officer(R)
To \/ E ‘
Mr.Annujal Sharmah |
Copy to: . .
1. Accounts Scction - 8. Head, 1&BD Division
2. Bills Scction 9. Head, Concerned Division A\l
3. Personal file 10.Officc copy. i
4 P S to Director ’ . Zb// SRR
5.P Ao AO/C.O.A. Scctjot Ufficer(R) .-
6.Head, PME Cell : . ' : adl
I
Certified to be true Copy,
o Advecs®e
3 i
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“Guwahati Bench

' ANNEXURE-VII-A_

TG,

The Qirector, R.R.L. Jorhat-6 ’ .

{Through proper channel}

pated 30.12.2003.

ning report - with reference memo  MNo.RLI~

[N

Sub:- - Jo

7(125) /2003 /Rect and Ass.

‘With reference to your memo no.RLJI-7(125)/2003/Rect.

@

nd Ass dated the 30.12.2003 I am joining in my duty in the

group ~I11 (47.

Thanking you, i

. ) Yourﬁnfaitﬁfully.

4
Forwarded ’ : T.0. Gr. 111 {4)
Sd/- illegible _ , Petroleum and datural d
S 30.12.2003 Gas Division.
’ - L 4

’ . ~ g egerdoen e siampemrs
_— - 3R 17 RS Ko R o LAl

©
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ANNEXURE ° V}'L Centf:at/:".dmintsﬁm;i:;if:igi}%aﬁf i

1y b i
GUWaha” BenCh J o
: REGIONAL RESEARCH L/\B()RATORY:JOR!IAT:ASSAM
: ; ( Council of Scientific & Industrial Research )
‘vﬁ : A , N
i No.RLI(125)12003/RAC | May 12, 2004

OFFICE MEMORANDUM

T

Sub: Show Cause Notice.

1. Shri Anujjal Sarmah Gr.111(3). Petroléeum & Natural Gas Division, was assessed to the next higher grade
in the same group two years earlier than the normal prescribed period of assessment w.e.f 28.11.99 for
acquiring higher qualification under Revised MANAS clause 2.3.4. However, his name Was not

recommended by the asgcssr;ncnt committec for promotion.

_ , _
2. As per CSlR.guideIinc% contained in letter No.17/66/94-PPS dated 28.1.97 clause (i) & (i1) exactly
v 4

reproduced as under: .
() “Those employecs -who have acquired/will acquired’ entry level qualifications of the next higher
Group may be assessed to the next higher grade onc" in the same Group two years earlier than the

normal prescribed period of assessment’. : V
(i) 1f an asscssce is not recommended for promotion he/she will bé considered for assessment after

completion of residency period prescribed for normal assessment in the revised MANAS as per
Table for the relevant Group and chance of 2 years éarlier assessment will not be adjustzd against
the chances available for norm;al assessmont under revised MANAS; Shri Anujjal Sarmah was not
eligible for assessment further except on completion of normal period of residency.

. { S

3. However, he was once again assessed inadvertently - in ‘the subsequent year w.ef 28.11.2000 ie. in

4(four) years instcad of after the corinplc(ionAof the residency period prescribed for normal assessment in
the revised MANAS i.e. S(five) years and got promoted to the next higher grade and co_mmunic.ated vide
OM No.RLJ-7( 125)2003/Rect & Ass. dated 30.12.2003 which was erroneous. , o

P 2 =

Since Shri Anujjal Sarmah has been assessed inadvertently in the subsequent year instead of after the
completion of the residency period prescribed for normal assessment in the revised MANAS, therefore,
subsequent inadvertent assessment and promotion communicated vide OM No.RLJ-7(125)/2003/Rect. &
Ass. dated 30.12.2003 needs to be withdrawn in pursuance of CSIR letter No.17/66/94-PPS dated 28.1.1997

Clause (i) & (1) mentioned above.

\

He is therefore directed to show cause. why the same promotion shall not be withdrawn, his reply if any
shall be submitted within 10 davs of the receipt of OM.

This issues with the approval of the Competent Authority. . | ’{ﬁiz WV
; , : ( N K Barbaruah )

Administrative Qfficer

“ Shri Anujjal Sarmah. Gr 11(3) :
_ Petroleum & Natural Gas Division, RRIL., Jorhat.

1. Personal file ‘

2. P S to Director ‘ .
3 PAtoAO/ICOA oo /I oo
4. Office copy. i . '

Copyto:

© Administrative Officer

Corfied b At Opf”
K. &J/ c/@pboadwf/
' Mm"o w SR
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Central Admi

To

e

‘The Director,

V Y T - ﬁ

Regional Research Latoratory, %qulala‘hai mz'g %;
Jorhat, Assam, — 1
‘ Dated s \q  May/200k, E

Ref ¢ 0.M.No.PIJ(125)/2003/RAC dtd. May 12,200%. v
Sub : Reply on Show Cause Notice. ‘ ]
Dear Sir, | 4
. ’ 3

P - -

It is quite estonishing by receiving such a show-cause ;
notice (as menticned under Ref. Above) by me in respect of my g
promotiona% mgtter even after BR3sying joining & enjoying ﬁ

the higher igr:;de bygy the undersigned.with responsinility.
Undersipgned wants t:i state that his assessment was done ty

a competent TPoard of assessment end same was convened by well
versed and"‘responsi'riﬂ.e’o’fﬁcers of .the organisation who know

detail sbout the rules and regulations ebout it.

I had been nss:es_sed”in the year 1999° but, not recormended
for next higher grade. Suksequently féllowing yeer I vas once
again assessed =nd result of the»-f'één}é was communicated to me vide
OM No.RLT-7(125)/2003/Rect & ASS. dtd.30,12.2003 whereby I am
: _ promoted to the next higher grade w.e.f. 28.11.2000. Same was
i commgnicated to the other -internal deptts. of your organisation

-and published in the bulletins (monthly) Vol=XXIV No.6 Nov-Dec,
2003 through ISSN-0972-242Y% also. |

. e e i dE a b L o R g
O N e TRY . I G S £ S NI TR e o 7 S SV

1

LR o N N &‘_‘.;g,_is.‘

Under the =zbove circumstances, there is no scope of ,
withdrawing rmy abtove promotion to the higher grade as communi-

cated to the undersigmed vide OM No.RLT=7(12%)/2003/Rect.4As8. 'g
: dtd. 30.12.2003 mereifcaking the'ple‘a of'inadvertently asséssed’
5 before time and PQM IJo.RLT4-7(125)/2003/Rect.&.As_s. dated 30,12.2003 %
g wes erroneous.’ The undersigned cannot face any obstecles in ’ .

- * his promotional matter arise due to lack of responsitilities
\ : !

of other officials in your orpanisation even after he 41g~
selected on merit by ia competent Poard of assessment and after
Joining end working w:'ith I;esponsibility in the',hhigﬁer grade job.
Hence his promotion c:armot bte withdrawn as commmicateq vide
OM No RLI-7(125)/2003/Rect & Ass. dated 30.12.2003 . o

[
v

Yours sincerely,
@aztified to be true Copy Z :

Ky haodh—y Petrojemﬁifi;‘/h S O N Nie)

Advocate

& Natural Gas Div. RRL,Jorhat.




&
&

oo wl Pty T

B

g

=

!

3
¢

. communicated to-him vi

=

~. wherein it was propos

A 9) CSIR letter No.17/66/94

()
&\/

S ou5-

: ‘ o J \orfg‘r’:\*‘ 1%
ANN | | o~ Centrat Mm““S(Méi‘vs Tré;‘ii;
ANNEXURE - \l i
’ A 1Y Wi 3 ‘ ‘
S p— 2

-

U\MahaﬂxBench J
I"_y'

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

Nc.RLI(1 25)/2003/RAC June 25, 2004

ORDER

| .
(3), Petroleum & Natural Gas Diviision was assessed to the next higher

grade in the same group 2 years earlier than the normal prescribed period of assessment w.e.f. 28.11 .1999 for -
acquiring higher qualification under Revised MANAS. His name was not recommended by the assessment
ed inadvertently in the subsequent year w.ef.

committee for promotion. Shri Sarmah was once again assess
fter the completion of the residency period prescribed for normal

28.11.2000, i.e., in 4 year$ instead of a _
assessment in the revised MANAS, ie., 5 years and got P romoted 10 the next higher grade which was
de OM No.RLJ-f7(125)/2003/Rect.&Ass. dated 30.12,2003 which was erroneous.

Shri Anujjal Sarmah Gr.I

. As a sequel to the inadvertent assessment promotion given to Shri Anujjal Sarmah, an OM
No.RLJ(125)/2003/RAC dated May 12, 2004 was served to Shri Sarmah and he was directed to Show Cause
as to why the inadvertent assessment. promotioa communicated through OM No.RLIJ-

7(125)/2003/Rect& Ass. dated 30.12.2003 should not be withdrawn in pursuance of CSIR Jetter No.17/66/94-

PPS dated 28.1.97 and facts recorded therein. .
In response to the above show cause, Shri Sannah’made a reply dated 19" May 2004, the Competent '
Authority has considered the reply dated 19752004 of Shri Anuijal Sarmah, Gr.III(3), OM. date_g.‘r:}g;ggp@l,
ed to withdraw his assessment promotion from Gr.III(3) to Gr.[11(4) in pursuance of
_PPS dated 28.01.97 and facts of the case in totality and orders as follows: 3

: |
«[ have considered the reply dated 19.5.2004 of Shri Anujjal Sarmah, Gr.IlI(3) in response t0 this
ed 12.5.2004, wherein it was proposed to withdraw his assessment pron’,r%.ot'lon from

office OM of even dat
£ CSIR’s letter No.17/66/94-PPS dated 28.1.97.

Gr.II(3) to Gr. [11(4) in terms O
ests that the benefit of 2 vears earlier

letter. dated 28.1.97 sugg
fails, he/she will be considered for

once. In case, a person
period prescribed for normal assessment. There is no ambiguity

£Shri Anujjal Sarmah.

A mere perusal to the aforesaid CSIR’s
assessment promotion was intended for

assessment after completion of residency
* in the said decision of CSIR, which is applicable in the case 0

made it clear that his consideration w.ef 28.11.2000 was an inadvertent -

 mistake -and simply because office committed mistake, one cannot take benefit, if otherwise not
- permissible under the law. As per law the error/mistake committed could be rectified following principles
of natural justice and in this case, the procedure of providing opportunity to Shri Sarmah was duly

followed.

The OM. dated 12.5.2004

I have also perused his reply and reasons recorded therein. His ground mentioned in first para that his
assessment was done by competent board and conducted by office well versed in rules and regulation is .
factually correct but not accep ble on the simple reason that the competence of assessment board and .
officers was not the issue under consideration. The issue under consideration is of his eligibility wef 7
8 11.2000 on which he said nothing in this para. . B
Contd...2/

@asgified 10 be true CopY
~ Advecste
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The 2™ para of his reply is a mere repetition of facts and therefore nothings to comment about.
i +

nnzith has stated that there is no scope of withdrawing his promotion in
view of para | & 2 of his reply. In t!histregard, I have already given my comments on para 1&2as
aforesaid. His further plea in para 3 that he cannot face any obstacle due to lack of responsibilities of

other officers, even if he was assessed by Board on ferit. In this regard, I further reiterate that his
~ performance before the board is not the issue, but the real issues is of eligibility. A inon-eligible person

may perform better but; e/sfjxe cannot‘ be promoted without being eligible. Shri Sarmah, therefore, silent

on the issue of eligibility and furnished no grounds on this basic issue.

In the last and 3 para, Shn Sa

I, therefore hold Shri Sarmah has, no case on merit but aﬁ;r.éxamining the matter in totality, I find
that holding futther- interview/procedure may delay the matter and since the assessment of that year is
already over, I feel thatend of justice|shall be met if his promotion is made effective from 28.11.2001.”

uﬂiority.,has made his promotion effective on 28.11.2001 with

Acc'érdingly, the Competent Au . .
reference to earlier O.M. No.RLJ-7(125)/2003/Rect. & Ass. dated 30.12.2003. ( T, 23 ! '«4,@- :

] _ o n A__“.J E .
& ' ?Adminii%ﬁﬂ

. ;o./smi Anujjal Sarmah, Gr.II(3) |
' Petroleum & Natural Gas Division
RRL, Jorhat ' i
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RE GIONAL RESE ARCH LABORATORY : JORHAT : ASSAM
(a constituent establishment of CSIR)
: ' Dated 07.09.04

No. RLI-13(577)/Est/34

A
Ofﬁce Memoranduni
!

—_RE

25.06.2004 the Director

No. RLI(125)/2003/RAC dated
in respect of the following

In pursuance of OM
4 to approve the fixation of pay

RRL, Jorhat has been;please
officials as shown batow o
o § [
Name & Grade Event | Lastpay drawn Pay fixed Effective date

__Name o i

00

S cale of Pay 8,000 =275 =135
' Rs 8,000/« 22.11.2001

1. Annuijal Sharma Promotizon Rs 7500/- A
Gr TI(4) e | - .Rs7700/- . RS g275/- 0111.2002 °
’ Inc Rs 7900/- Rs 8,550/- 01.11.2003 -
o R
i I '
. * . @ L
: To. o ‘ : Sectio;ymﬁé(o\
L Shri Annujjal Skanna ‘
' Gr II4)
RRL, Jorhat, Assam "

Copy to - - :
Accounts Section

1.
‘ 2. Bill Section
. 3., SOR)
-4 Head. Planniug Division
5.0, PS to Director -
6. ‘Personal fil concormed
7| Data Manager

‘ Section Officer
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({Q.RLi (163Y2007RAC .
NOTIFICATION

Sub: Assessitcil promotion of Gr. Lo their respeetive next higher prades.
i o

Ou the busis of available record in the bllice, the following Grlll Technical staff of the Lab, has become cligible, "
subject to revisien duc to EQL without MC, Vigilance clearance cle. for considcration for asscssment promotion to
The list is tentative and in

ic notice of the undersigued in

-

their respective nest higher grdes up Lo period ending 31.03.2007 under Reviscd MANAS.

casc of any omission of nanics or factual inaccuracy the same may be brought to t}

writing on or before 20" Felimmaey 2007.

ASSESSMENT YEARZ0L05

REGIONAL RESEARCIH L ABORATORY: JORHAT: ASSAM
i ~ (Council of Scicentilic and Industrial Rescarch)

Date: 02/02/2007

SITID [Name of Assessee “prosent | Datc of entry | Residericy. Duc date for | Division/Scction” | Remarks
No| No. : £ .3 | srade | lopresent period | asscssment | ' N B
y i prade s _ .
OiT370 [Sht Sorkatoky § | 1H1(S) | 010971999 5 01709704 | - Geoscicnces | 1" chance
021 532 | Ms.Lakhimi Bora 10(5) | 01/02/2000 S 0170205 | Anatytical Chem. | 1" chancc}
031 002 | Sh.K C Dcuii A 1H(s) | 01022000 5 01/02/05 Geoscicnces , | | chance | ;
061 555 | Ms. Aninmoni Bharali 1(S) | 01/02/2000 5 01/02/05 | Appld. Civil Enge. 1* chance
07] 364 | Sh.N C Laskar {5 | 10/02/2000 5 10/02/05 | Petrol, & Nat. Gas 1* chance
0% T 867 { Sh T K Blutachanva TTTHEG) | 01022000 5 01/02/03 PSE 1* chancc
0 1 492 | Sh R K Borah H(3) | 0102220006 S, 01,0208 | Analytical Chem. | 1* chancc
B - ASSESSMENT YEAR-2005-06 :
101 362 | Sh R C Bharali Hi @) | 01102000 St 01/10/05 Clinical Centre _{ 1% chance
1] 328 | Sh Someswae Hazanka HE(RY | 017102600 5 01/10/05 . 1&BD 1* chance
] 230 DA K Bondoloi | TG0} 0971072000 g T anoms T Foricutre 1 ¥ chance
131 308 | S v M Bora 1 (3) | $5/01/2001 5 15/01/06 Chemical Engg. 1 1% chance
141 321 {Sh Ajit Baruah H1(S) | 01/02/2001 5 01/02/06 Matcrial Scicnee | 1* chance
Q9 ere ASSESSMENT YEAR-2006-07 i . :
AN D151 863 | Sh.Javanta Bora 11 (4) | 02/05/2001 5: 02/05/06 | Nat. Prod. Chem. f 1® chance
16| 864 | Sh.Budhen Banuah 11 (4) | 12/05/2001 5 12/05/06 - MAEP 1* chancc| " §
171 553 | Sh.Probin Sammah i@y | 17092000 | =57 1 17709706+ - -Civil Engg.+~ ] ]* chancc} §
181 862 | Sh Dwijen Borthahur 11 (4) | 020672001 5 120061061 Appld. Civil Enpg. [ 1" chancel
‘\ 191 365 | Sh Mukibur Rahman 11 (4) | 2771172001 5 33711706 1. . Planning | 1" chancc |’ f
201559 [ Sh U'S Bhattaddiarvya () | 27/1122001 5 27/1 106 C.0.A's Scction | 1¥ chance
W\ 4‘1 21| 366 | Sh Anugjal Somab | 14y | 287112001 5 28711706 | Petrol. & Nat. Gas 1" chancc| E:
ey 221 367 [ NBs. I Deka Bhuvan 1) { 022122001 S 02/12/06 TMAEPD [N chance]
231 521 {Dr H N Bom 1H(6) | 28/12/2001 5 28/12/06 | Medicinal Chem, 1" chance
24| 338 | Sh S Borthakur M(5) | 1940172002 5 o01/07 T Chemical Enpg. 1 1° chance| b4
25| 361 {Sh K R Baruah ) | 20012002 S 20/01/07 Synthetic Chem., - 1™ ¢chance
ASSESSMENT YEAR-2003-04 & 2005-06 and 2006-07 , . _
261 995 | Sh Prodip Dutta HecH 1 oe1v97 6 01/10/03 Geoscicnees |2 chance| 3
2711015 | Sh Makhan Bora (1) | 25/09/2000 5 . 25/09/105 Elcctrical 1" chance| - }58
2R L1017 [ M Jonali Saikia ey | 19102600 5 19/10/08 Civil Enpgs.. 1* chance ::
20 [ 1018 | Sh N anoj Kusar s M) | 244002000 [ 8 24/10/05 Cinil Enps. 117 chance | B3
3011024 | S Madhap a Saihia | i) ] .20/092001 5 20/09/06 Planning 1* chancc]| §

1ty also be notad dat the date ol usscssmcnt uy mentioned

rpainst cuch in this OM niny defer il the:

P o

tncumbents concerned were en 1:OL; without MU or unauthorized absence during the period of assessment |
indicated against cach names. : ' o : ‘s

( 3 LW hongsai) TR
SECTION OF FICER
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[ SheM uu.k..a(;.;'{" My |

02 ] 532 | Ms.Lakhimi Bora ey |
ST R Do T

06 ] 335 | MsAnjumoni Vharali il (\) |

GTU R TSN C ik ml_,l;”(_u__ ‘

s ! 567 18h 'l h Bl..l.h.dv.u- H] HLH_L_

107 1 +v2 | ShRK Boruh 11 13) |

Do 262 1ShR C Bhaali i)
V12N | Sh Soeswan 1 laae s ihar ll_l__\_i: .
12] 230 DrAKstrdolai ' 1) |

13} 508, LhM\H R lhw)

RN M R \.\ :\1._(_!_3:1;&& 1l| ‘___:;_A_“'_ \H (5) v :
151 803 4 Sl Javanta Bora lll ¢ I) ‘.
761 564 | Sh.Budhen Baiuah IR
CTETR83 T Sh Probin Swah, 1 G 1
}_: 862 1 Sh Dwijen Bos lhukm 'H_l _H ;

L_‘;'.!___‘(l: ‘\‘1 \h.rﬂ e L IR

ST 1Sk U 5 Bhattachuiyya i (4)

T30 a0 £ Sh Amggal Swmh PRLECII NS

TG TR P Debi Dl T ||

PRSI ADeIEN Bowa 1) o)

2 R SIS Bonisir ! (3)

3357301 TSHK R Baiueh 1)

i“(\l ugs P& Px(ul.- - Hl “) MRS
";7'";1~tstaht.mm.uf7” T

{SX [T017 T Ms Jonali Saikia I e
&l')'ﬁ FOIR | Sh Manog Ky Das ey -~
P T1094 TSh Madba a Sarkia

m(l_j

Cupy et

i. p S 10 x)lfb"'

2 PAwCCA
. .\ ..

3. NOLiew Duutas.

<. Ofiice copy.
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L

TG,
The Directory, R.R.L, Jorhat-é6
Dated the 19t P Feb 2007

Subz:~ Ref No.RLI(1LE3}/2007/RAC dated 02.02.2007.

’

'ﬁost respectfully, I would like to inform you that the
date of my entry to .present grade as$¢£sed én 28.11.99 in
the same grcqﬁ Z vears earlier than tﬁe normal prescribed
p@niod of gssessment w.e.f 28,11,99 under tﬁe_revised MRNQS

‘3ubject to revision in the. of%icé record  instead of
Z25.11.2001. Therefore the due date for assessment from the
date of entry wuen%. 26.11.99 to 28.11.2004 for residency
paeriod of five.years, Once I was recommended by the compete
board and conducted by office well versed in rules and
appro&eg to accord ‘with effective date of. promotion
25.11.2000 by submitting a joiﬁing report with reference
memo  No.RLI-7(125)/2003 Rect ass dated the 30.12.2003
continued till date.

t.astly I  request you to add all the different
asmsesamnent and combined in a definite pésitidn of my present
grade by recovering all the back éré&s with due effecthfrom
25.11.99 on 28.11.2000 subject to revise with above
m&ntioned‘daté of -entry before going to the next highér

grade.

Yours faithfully.
Sd/~ illegible , ‘
1%9.2.2007 , , viinujjal Sarmah ,
T. 0. Gr.111 (47

Petroleum and Matural Gas ' :

. Division. L
| Corkfied fo ke Pntarf

- | K Loy thao by

QAVHQ%(
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NORTH EAST INSTITUTE OF SCIENCE & TECHNOLOGY
(A constituent Establishment of CSIR)
JORHAT — 785006 (ASSAM).

Date: 18.04.2007

No.RLJ(125)/2003/RAC
OFFICE MEMORANDUM
With reference t0 his application dated 19* Feb., 2007, Shri Anujjal Sarmah, Gr.III(4), Petroleum &
Natural Gas Division, NE T$Jorhat is hereby informed that the matter regarding his assessment has been
settled vide Competent Authority ORDER dated June 25, 2004 wherein his promotion from Gr.1I(3) to
Gr.III(4) has been made e ective from fS.l 1.2001.
j ) Therefore, Shri Anujjal Sarmgh,l'has no reason to be aggrieved after a lapse of more than two years
¥ of issue of the ORDER of the Competent Authority.
This issues with the approval ofithe Competent Authority. !
X | ! ’ |
: " emee . (JLK ongsai )
L , A Section Officer
-
To,
Shri Anujjal Sarmah
Gr.ITI(4), Petroleum & Natural Gas, Division
'NEIST,-Jorhat. : |
Copy to:
1. PSto Dire&or
2. PAt0oC.OA.
- 3. Personal file ' :
4. Office copy L /1
£ Section Officer
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Q.A, No, & /2008

Anuijal Sarmah

----- Petitioner
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Union of India & Gthers
| ---- Respondent(s)
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0. A, No. X /2008

Sri oanuijal Sarmah

e S e
nion of India & Ors.

~---Respondents.

This aspplication is made challenging the impugned

Memorancum cated L8 L4, R00T lassued under e

1ESRAC by the 3scotion Officer, dMNorth East

1
institute of Science & Technology (Constitusnt Establishment

of CISRY, Jorhat informing the applicant pursuant to his
spplication dated 19.2.2007, that the matter regarding his
el

assessment had been settled by the competent authority vide

order dated 25.6.72004 wherein the promotion of the applicant

from Grade TIT(3) to Grade 1I11(47 had been nade effective

From 78.1L.30010 and Turther stating that thers was no raason

e

for the applicant to be agarieved by the issusnce of the

Ff more then two vears.

n]

said order atter a lapss

21.8.2002

Anx-1. Letter of Deputy Secretary, Council of Scientific
srd  Industrial  Ressarch  (CSIR) wvide  letter
P 1T (E6Y/R2/94-PPS informing that the due date of

ament of the applicant being

Aanx-11{Aa) The section officer Regional Research Laboratory

. (Fei) wide Office  Memorandum Mo RLI-REC{LLE) /&

ravuested the applicant to submit work raport.

anx~TT(R) ¥Yide Office tHemorandum o RLI/REC(LLT)/ 99 the

spplicant was called upon the appear befors The

assment Commities.,

[ F1. 0%
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5 2004

anx-1IX. The Administrative Offic RRL. . Jorhat wvide

[ mdd

affice Memorandum NO.RLJ C (125 /2003 /el
caommunicated thea deciszsion of the competaent

authority.

7.9.2004

ANx—-X. The Director., RRL, Jorhat wvide 0Office Memorandum
ML RLI-130377) /Estt /84 approved the fixation of
pay of the applicant in Grade ~1I1 (4).

2.2.2007 _

“Anx-XI. The Section offiéer, RRL, Jorhat wvide Office

. Memorandum NouﬁﬂJElézlf Q07 SRl published a

Lentative list of Grace~I1I1 technical staff
gligible for assessment promotion.

19.2.2007

Anx-XI (A)The Letter of the applicant to the director, RRL.

i8.4.2007.

aAanx-XII. The section officer, WNorth East Institute of
Science &% - Technology. Jorhat vide Office
Memorandum MO RLICLZE) /2003 /RAC informed the

applicant that the matter of his assessment had

been settled by the competent authority.

_ —— - ol st e K - o T T T R,

o
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BETWEEN

Sri oanuijal Sarmah

Z50 Late Gunanda Sarmah

HEr Mo.D.1lé

Horth Fast Institute of Scisnce &

RTINS

i. Union of India

Represented by the Sedcretarw

Finistry of Sciencse & Technology

Me Delhi~110001

The Joint Secretary (Admn)

Counc

anusandhan Bhawan, 2, Rati mHarg,
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This application 1is made challenging tThe impu g

OFfice Memorandum dated i8.4.,2007 issued (WiaYel=Tn MEmo
. : == .

LICLZ2EY /2003 /R0 by the Section Officer, dNorth East

P . —

institute of Science & Technology (Constituent Establishment

o e on

of CISRY, Jorhat informing the applicant pursuant to his

application dated 19.2.2007, that the matter regarding his
S ——

assessment had been settled by the competent authority vide

arder dated Z5.6. AU“Q wherein hthe promotion of the applicant

~

rem Grade ITI(3) to Grade 111(4) had been made effective

rzum ez LLNAUUL and further sta ting that there was no r{ason

for T applicant to be aqgrieved by the issuance of the
saild order afiter a lapse of more then two years.,

2. Jurisdiction of the Tribunal

The applicant declares that the subject matter of this

application is well within the jurisdiction of this Hon'ble

3. Limitati

The applicant further declares that this application iz

filed within the limitation prescribed under zection 2L of
e édmlntdnr ive Tribunals act, 1985,
4. factis of the Case

of  India and as

,—e.
,-.w

4.1 That the applicant is a

such, he iz entitled to all the rights, prﬁT&”Tiﬁﬂ$w.

and privileges as guarantesd under the Constitution

o India. The applicant is presenitly serving as

ANWMITON Sennimnedn
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Grade III (4), Petroleum & Natural Gas Division,
North East Institute of Science & Technology (A
i
constituent establishment of CISR), Jorhat.
That the applicant initially entered into service
. N o= )
under the Respondents on m with the -
requisite qualification of 8.8.C {Chemistry). R

That the applicant held Grade 111 (2) post from

N

N ————————————r

28..11.19‘91(and’ was promoted to Grade III (3) as
e S sl

[ 4

Technical Officer (A) with effect from z2&8.11. ;‘996
vide order dated é..l.ZOO’E: issued under Memo
NG RLI/RCC(LLO) /2000 with scale of pay of Rs.6500~

10,500.

That vour applicant states that with reference to
letter NO.RLT-9(2)Estt/92 dated 17.7.2002 issued by

the Director, Regicnal Research Laboratory, Jorhat '
/

(hereinafter referred to as RRL., Jorhat) on the i

subject of 2 vear earlier assess - benefit in the \m
/o

same group for acauiring higher qualification, the ;

Joint Secretary. Administration, CSIR vide letnter
NGo. 17(66)/32/94-PPS dated 21.8.2002 informed that

the due date of 2 year earlier assessment of the P

applicant being due on 28.1L.1997, which 15@1;0

the issuance oF CSIR circular dated 14.12.2001, the
— D

applicant is eligible for consideration of 2

earlier assessment.

& copy of the letter dated 2Z1.8. .4002;

“

annexed hereto and is mar Ked

annexure-T1
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4.5) That wour applicant states that wide 0Office

Memorandum Mo RLISRECILLE) /28 dated 13.12.2002 the
Section Officer RRL . requested the applicant to
submit work report for the period of 35 ywears as per
the enclosed format  (MabaS)  within 20.12.2002 in
view of tThe proposal to procsss assessment promotion
for Group I1I Technical Staff tembers for assessment
vears L9728 and l?waww? Qid@ anothar Offics
Memorandum MO.FLJ;F&JllleJKQQ dated 13.12.200% the
applicant was called upon Lo &ppear hefore thes
assessmant committes for an assessment interview to
be held on the 18t g 2 of  January, 2003 for

baing considered for promotion to the next higher .
arade undar revissd MANAS.

Copies of the OFffice Memorandums poRLI~

RECILLG ) /28 & RLISRECTLL

3

V. dated

LELLZ.2002 are annexsed hereto and are
N > ] . -

That wvour applicant acocordingly appeared before the

o
Ee

assessmant committes on L.1L.2003 but was riformed

e o~

vide Dffice MMemorandum Mo RLI/RECCLLTIALYYY dated

B.1.2003 issued by the Section Officer ,RRL Jorhat, . -7 7

Lot
that the assessmant committee had not recommenced '
him for promotion to the next higher gracde.

% copy  of CfFf e Femorangdum dated

SHLLLZ003 iz annexed hereto and is marked

3
¢
d
<
%
Z
<(
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That VoL applicant stat

& v o,

Memorandum oL RLITLZS) /2005 /ReT cdated FELBLVZO03
Zection OFfFficer, RRL - Jorhat, proposed to process

8%

mament promotion for Group III Technical Staff

1T 20002001

A0

merinbers Tor the assessment wear 1996~
and ZOOL-3007 and hence requested the said members
e submit work reports for the period of 5 wvears as
per enclosed format (MANAS) within LO.7.Z003. It maw
be mentioned that the name of the applicant appeared
at serial Mo.5 under the assessment vear Z000-7001

of Grade I11I1(3) and his date of entry to the present

E]

ZELILL.9S with due date Tor

GHirade was  given  as

if

. {s‘”

consideration of assessment as ZE.1LL.E000,

& copy of the Office Memorandum dated

ts
if

2E L6 20035 is annexed terato  and

in

marked as Annexure-iV.

That wvour applicant states that subsequently wvide

PPN

D fice Memnorandum Mo L RLICLZEY 2007 /Rad datad

20.8.2003 Section Officer, RRL Jorhat informed that

tihe asseasment interview committee meeting for

assaessing the Grade 111

#4]

tatf Members named therein
far promotion to the next higher grade for the

rssessmant WA S ZOO0-Z00 ], and Z0L-2008 WAas

scheduled to be held on 13.9.2003, in furtherance of
which the:caﬂdidateg were requested to appear for
ansessment interview. The name of the applicant
appears at =szerial Ho.5 under .the assessment  wear

Z000~2001 .

AWTIA Saninaa
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£ copy  of Office tMemorandum dated
FLELZ2003 1z annexed  hereto  and  is

marked as Apnexure-—v.

That YO applicant states that wide Office

Mesmorandum Mo RLI S sPeR-COMM /2003 dated G LT Z00E

bl

issued by the Controller of aAdministration, RRL
Jaorhat that as per the provisions of MaNas the

applicant was informed about the critical appraisal

aivd grade awarded by the reviewing officer for the..

vesr 199719938, as per which, the assignhed work had
been @ompl&ted by The applicant as per the
satisfaction of the reporting officer and the grads
Aawasrded ‘tg him was  "“Very uoqd"“ It was TfTurther
stated in the Memorandum that if the enploves had
any  representation  to méke against the gradings,
such representation would have to‘be macie in writing
within a period of 4 weeks from the date of receipt
of the communication, which would be duly considered
by the competent authority and the emplovee would be
appraised with the final decision, against which no
further representation would lie. Further, the
smployes may seek an interview with the competent

authority.

1

3

opy of Office Memorandum dated
W.2.2003 is annexed hereto and is marked

&% Annexure-vi.

103 That as per the provisions of the OFffice Memorandum

dated 9.9.03, YOU L applicant submitied a

represantation before the Director., ®RRL. Jorhat on

Q?

\ Saxaenal,
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Z4.2.03 seaking to be intimatbed as to what was not
campleted in 1t hez assigned Work S per the

for the wear

;—u

satisfaction of the Reporting OFF
L#e?-35 and requested the competent authority to
consider fthe high@r  grade fTor the period 1998-99,
L@99-2000  and  Z2000-~-2001 and seek the necessary
assigned work as  per  the requirement of the

Raepaorting Officar for the period 1997-98 and also to

shoaw  the annual performance report of the said

periods to the applicant.

A copy of  the representation dated

Z24.%9.03 is annexed hereto and is marked

2% Annexure Vi-A4

4,113 That wour applicant states that wvide Office .
Memorandum MO RLI=-T7(1Z25) /2003 / Rect . &kbas dated

TEOLLZ.2003  issued by the Section Officer, #®RL,
Jarhat under the subject ""Assessment of Grade 111
under revised HMaMNAS for the assessment vear 2000~

ZODLY,  the applicant was informed that on the

recommandation of the Assessment Interview Committees

which met on 13.9.2003, the Director, RRL, Jorhat
was pleased to acoord approval for promotion of the

applicant to the next higher grade under revised

MeHeS . That as per the saild Office remorancum, the

b
ot
b
o,
)
A
-

present post of the applicant being Grade
wWwith pay écale of Rs ~5GDU“k?b“L$,5QOf* and  the
affective date of the promotion was 28.11.2000. it
was . further mentioned interalia in  the Office. .

Memorandum  that the applicant would continue to

perform the same cduties and such other higher duties

/&“Qﬁiﬁ“\ Skwerﬁ&\
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as may be assighed'and while his pay would be fixed

according to normal existing rules, he would .

cantinue to be governed by other taerms and

‘conditions of his  appointment in CSIR and that

assessment was distinct from the promotion under the

DPC system.

o copy of the Office Memorandum dated.

is annexed hereto and is marked

&

30.12.0

2% annexure-VII.

That the applicanf in reply to the Office
Memorandum dated 30.12.2003 submitted his joining
report to the Director, RRL., Jorhat of joining to

his duty in the Group I1I1{(4).

annexed  hereto and is marked as

Annexure= VII(Aa)

4.13)That the applicant states that .after about 5 months ..

frrom the date of Jjoining of the applicant a show.

cause notice vide Office Memorandum

MoLRLI(1LZ5) /2003/RAC dated  12.5.2004 was  issued. .

directing to show cause within 10 days of receipt of

the Office HMemorandum as to why the promotion
granted vide 0Office Memorandum dated 30.1Z.2003
should not be withdrawn in pursuance of CSIR letter
NGO 17/66/94-PPS dated 28.1.1997. It was contended in
the said show cause notice by citing clause (i) and

7

{:

Eatd

dated 28.1.1997 that although, the applicant was

1) of CSIR guidelines as contained in the letter ..

AvnFya\ e
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assessaed to the next higher gradse in ths sams group

assesasment w.a.f. from Z8.11L.19%% for acguiring

highar qualification uncletr clause T.RLG under
Rewised MAMAS, he was not recommendsd for promotion
by the assessment commitibes. However, the applicant

Was, again  assessed inadvertently in the subsequent

vear with effect from ZE.LL.2000 .. 4 vears. .

instead of after completion of prescribed residency
period of & wears for normal assessment in the
Rewvised tMaMNas., The promotion granted to the next
higher grade pursuant thereto which was communicated
vide Dffice Mﬁmorandumvdated 20.12.03 wWas @rronenus.
Since the applicant was a$$e$sed inadvertently and
granted promoticn, the Of fies riemdrandum dated
A0, 172.03 communicating the =ams was liliable to be

Wit hdrawn .

& copy of the Dfflce rMemorandum dated

is annexed hereto and is marked

4.143That on being astounded by the aforesaild show cause

netice, the applicant replied to the sams vide
letter dated 19.5.2004 =stating therein that &
competent Board convenad by responsible officers who
are well versed in the rules and regulations of fthe
arganization had done his assesament and although
they did not recommencd ﬁhe applicant for next highear
arade in the year 1999, he was subseguently assessed
in the wvear 2000 and prmmoteﬁi to the next highsr

1L EODG and the resulits WAS

[91]

giracie wae.T. z

/%W“f‘a&,ikwvwvﬁw
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commnunicated v i e Office Memorandum PR T
7LL25) /2005 /Rectiass dated 30.12.2003 and published

in the Monthly Bulletina of the organization. It was
further stated Lhdt undcer tne-clrcumatancagu thare
wax no scope of withdrawing the promotion of the

applicant to the higher grade merely by taking the

plea of ""inadvertently assessed before time”" and.

the Office Memorarcum datad 2L E00E was
S ONeouUs ., after Joining and working with

responsibility  in the higher grade pursuant to
se¢leciion an merit fry a competent Board of

sessment, the promotion of the applicant cannot be

withdrawn by Office Memorandum dated 30.1%2.2003%.

4 copy of  the reply to the show cause
dated 19.5.2004 is annexed hereto and is

marked as annexure-VITII(AY

5)3That the applicant states that after the lapse of

mare than a month of replyving to the  show-cause

natice, the administrative Officer, RRL, Jorhat vide

crder poy L RLICL2ZE) /2003 /Rac dated 25L& 7004
communicated the decision of the conpaetent authority

with reference to Office Memorandum dated 30.17.7003
o make tThe promotion of the applicant effective
from z&.11.200L. é&s per the order, the competent
authority after considering the show-cause reply of
the applicant dated 19.5.2004, while admitting that
the applicants assessment was done by a competent
baard and conducted bv OffLCPP” well-versed in rules

and regulations, held that the applicant had no case

o merit since the benefit of two vears earlier

AWTIA | Sasoaoan
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promotion, as per the C.S.I.R"s letter Ho.l7/&0/94-~
PiRS dated 28.1.1997, is intended to be avalled of
only oncs and in case & p@rgon'failﬁu hefahe would
be considered for assessment after ths completion of
raeasidency period prescribed for normal asssssment.
The applicant was assessed to the next higherngrade

in the same group two wears earller than the normal

prescribed period of assessment w.e.f. Z8.11.199%.

for acquiring higher agualifications under rewvised
pMeatdeasS but his name WAS nots recommean e for
oramotion. In the subsequent wvear, the applicant was

once again asssssed inadvertently w.e.f. Z8.1L.2000
i.e. in 4 wvears Instead of the prescribed 5 vyears
residency period for normal assessment in  the
Revised MANAS and was promoted to the next higher
arade wvide OFFi Memorandum dated 30.12.2003 which
@ag erronecus. although the applicant was found to
have no case on merit, after examination .Qf the
matter in totality, since holding furthasr
interview/procedure  might delaw the matiter and

axsaeasmnent of that wvear being already over, the

promotion of the applicant was made effective From

-

E¥LLLLZ00L s0 as to meet the ends of Jjustice.
& copy  of  order dated 25.6.37004 is
annexed hereto and marksed ss annexure—

IX.

1,181 That  the applicant =states that in pursuance of

D fice Memnorandum Mo BRI~ (125 /2003 /RAC cdated
ZEH.%.2004 the Director, RRL, Jorhat issued Office

- o

rMemorandum MOLRLI-1B(577) fEastt /B84 dated FL2.2004

SAVRAM

F3\

o Aww
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approving the Ffixation of pav of the applicant in

3

A

Gradelli{4) in the scale of pay of Rs,S000

2T 5~
L&, 500,

o copy of DFfice Memorandum  dated
7.%.2004 iz annexed hereto and is marked

[ERsS =] re-x.

4. 173 That the Section Officer, FeRl. Jorhat Wi

i

/00T AREC dated 2.2 .02007

#

Motification pey L RLT LGS

b

published & tentative list of Grade III Technical
Staff eligible for aszessment prummtioﬂ to  thelr
respective next hiéhﬁr grades upto period ending
H2L.3.2007  under revised MAaNaS. as per  the said
Motification, tha applicaﬂt’$ names: appeared at

oy

serial MNo.Zl under the assessment wear 200862007 as

PO .

per which his date of entry to Grade 1I1{4) was
ABL1L.2001L  and his dus date for assessment was
ZHLLL.Z006 with residency period of 8 wvears under
the Petroleum & Matural Gas Division.
# copy of Motification dated Z2.2.7007 is
annexed hereto and is marked as annexure

xI.

That pursuant to publication of the aforesaid

~

4. 18
noetification dated Z.2.2007, the applicant wrote to
the Director, RREL, Jorhat informing him 'that the
date of his entry to the present Grade was asssessed
on E8.1L.1LPPY In the same Group 2 vears earlier than
the normal prescribed period of assessment w.e.T.

AELLLLL997 instead of ZS.LL.200L0 under the revised

Meras - subject to revision in the office record.

7
G
d
f
%3
L
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Maw ing b recommen e for promotdon wae. .

FELLL.Z0o00 by a conmpetent board well wversed with

rules and accordingly submitted the Jjoining repart

..... PR -

with reference to memo Mo .RLI-70125)/2003Reot.

%

2003 and continuing till date.

3

Dated 30.

4 Oy Il the application clated
L2 2007  ds  annexed hereto and  is

marked as annexure Xi{ajd.

4. 123 That with eference to application dated 19.2.2007

the Section OFfficer, Morth Fast Institute of Sclsnc

& Techmology, Jorhat informed the . applicant wvide
affice tMemorandum PO RLICLZEY 2003/ RAC clated
sesanant had besn

18.4.2007 that the matier 01 nis as

settled by the competent authority vide order datse
Z5.6.72004 wherein the applicant’™s promotion from
Grade TII(3) to Grade I1I11{4) had been made effective
from 28.1L.2001. Therefore thers was no reason for
the applicant to be aggrieved after & lapse of more

tthen 2 vears of issuance of the said ordsr.

& copy of the OFfFfice Hemorandum dated

S Aannemed hereto  and  is

et
{

L. 4.2007

marked as annexure-XT171.

That the applicant states that asz per eligibility

criterion  for Group-I111 emplovees as  laid down  in

4

of the General Instructions, the threshold

o

ause 2.2.

&L minimum marks which is required to be obtained by

candidate for becoming eligible for two wear early

gasassmant benaefit in the samse group iz 20 marks. In ..

— /MNwiﬁaX,SB&X“a&\
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the instant case. since the applicant had been calle
upon' by the Respondent aAuthorities to submit work
report for the aszessment vear 1998~-9%, (snnexure~Ii-—
@), it can be reasonably inferred that the applicant

had obtained the minimum 90 marks.

4.21) That the applicant states that in view of the .
praposal to process assessment promotion for Group-~II1I
technical staff, the section officer RRL, wide office

Memorandum dated 13.12.2002 (annexure-I1I-B) called upon
the‘applicant to appear before the assessment committees
for being considered for promotion to the next higher
grade. Even though the applicant appeared before the
assessment committee on 1.11.2003, the applicant was
informed vidé Office Memorandum dated 6.1.2003

(annexure~I111) that he had not been recommended for

pramotion to the next nigher grade.

4.22) That although the applicant had succesafully
completed the work assignment for the year 199%~98 and
obtained the grade of ""Very Good™" to the satisfaction
of  the Reporting officer as clearly stated in the
Office Memorandum dated 9.9.2003 (Annexure-V1}, the
respondent authorities due to ‘reasons best known to
them, did not nublish'the same at the relevant point of. .
time and instead published it belatedly i.e. on
F.2.2003, much to the detriment of the interest of the

applicant, who did not get promotion from Group~I11I (3)

to Group III{4} inspite of scoring the two vears
zarlier assessment benefit in the same group for

acauiring higher qualification in the assessment year

1L998-9%. It may be reiterated at the cost of repetition

A
Cé
f
s
- £
<
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that as per the letter dated 21L.8.2007 issusd by the

deint Secretary, Administration, CSIR {(annexure~i1)

the due date of two vear earlier assessment of tThe

\.c‘)

applicant 1s Z5.11.199%9

ma

EeY

3 That the applicant states that assuming but not
admitiing that there is no provision for assessment of

sment benefit in

8 candidate for 7 vear =sarlier asse
the  same group for the 279 time, the Respondent

the applicant for

&3
il

Authoritiss ought not to have calle
assessment interview for a 2D ™ time on 13.9.7003 vide
Ufvice Memorandum dated ZO.8.20035 (annexurse-v) after

hawving directed the applicant to appear before the

sesamant committee on 1.1.2003% vide OFFfice mMemorandum

dated 13.12.2002 (annexure~I1I1-8), but hawing done so

and  accorded approval for his promotion to the next

e P ~
"

higher grade i.e. from Grade~I11I (3) to II1 {(4) w.e.f
AL L2000 upon belng culy FEComme e by The

fpssesasment Interview Committes wide OFfice Memorandum

the Rasporndent

deatieadd EOLLZ . Z003 {annexura-

b
—t
R

Althorities acted in & manner - which cannot be
mmuntmnanmed in law for canceling the promotion of the
applicant  wide Office Memorandum dated  1&.4.7007
{Annexure~xi117.

4.24) That the applicant states that clause 2.0 of the
Heneral Instructions relating tb assessment sohemes
envisages normal and/or merit promotion on the basis of
prescribed threshold., The merit assesament schems is
applicable, amongst others tm-GrouprII {(3) upto Group-

Iil (6} in which category the applicant falls, provided

the  incumbent possess entry  level qualification of

—  ANNTIA\ Sadeady
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Group-IV and are engaged in A & D activities. It has

D«on further laid down in clause Z.1.3 that only those

sclentists who secure atleast 225 marks in 3 vears and

200 marks  in 4 years in  their ACR/aPAR  would be

eligible under the scheme. The thresholds for

assesament under the merit scheme for Group~I1I1 are

=z

LE2GE, as per which the threshold

3

prascribed in para
Lo, minimum marks for merit assessment for Grogp~I1T
(2) the 379 year and 4%0 vear are 90 and 80

respectively and Tor Group-I1I1{4) in the 7 vear and

4t h yvear ars 90 and 8% respectivelyw. Needlesz Lo
mention, thé fact that the applicant was found eligible
for 2z yvear earlier asseszment benefit and acocordingly
directed to appgar before the assessment committse for
pramotion, not only that the applicant was once again
assessad by the assessment committes for, promotion in
e subsedquent vear wide ‘foice Menorandum  dated
Z0.8.2003  (annexure-v) and was qrrofiwd approval for
pramotion T th& next hiighear grade vide Office

Maemorandum  cdated 30, 2003 (Aannexure-vIT)  and the

=,

affective date of promotion was Fixed at 28.11.7000.

4 ERIThat T he applicant states that pursuant e the

proamotion granted o hinm vide OFFfice Memorandum dated

203, 12.200% (ﬂnnexurew'II) his nama was published in

’\'!

1i$t>of the members of the staff who had been promoted
by the assessment commitﬁeé with the eff@ctiv& date of
promotion shown as 2ZB.11.2000 in the monthly bullétin
(il Jorhat Mews) (Vol. XXI¥ nNo.é Hovember December

2003 ) published by the Director Faegional Research

Laboratory, Jorhat.

v AvuEse\ S
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Your apblicant craves the indulgsnce of the Hon'ble

Trivunal to produce, refer and rely upon the same at

the time of hearing.

3]
B

a
i

3

TRt that t e

i}

committes being oconstituted by  responsible officers
Fram approved panels o expErts, it is highly
improbable and untenable as to how an  assessment
canducted By t: brezim oo ld ke carried ot with
inadvertencs and e ordér of prdmmtimn dated
)., 12 20035 Can be withdrawn o e oo of
inadvertent assessment not withstanding the.fact that
such  an  action had lead to unjust deprivation of

praomotional benefits to the deserving applicant.

“F1 That the applicant ststes that it is a fit case for

8

thiz Hon'ble Tribunal to interfere with and protect the

rights and interests of the present applicant by

sitg appropriate dirsction - to  the raesponcdent
adthorities to cancel, recall and forbear from giwing
st fact to the impugned Office riemor-ancum dated
18, 4. 2007 (ﬁnnemurewﬂiihvand ordsr of promotion granted

te the applicant with all consequential benefit with

immediate «f feot.

is made bonafide and in the interest

!"'_B! !! !'ni-l !E‘ E! !B EE“ T E E e
For that the applicant having acauired waluable legal
right for promotion to Grade-III1 (4) wide Office

Memorandum dated EQLLZ 030035, the impuaned Office

AT Sastveaa
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Memorandum dated 18.4.2007 is liable to be set aside

and quashed.

For that the respondent authorities having called thes

Ls " . : . I R DU
applicant for assessmant interview for a ‘:fn T AmeE On

N}
]

L& .9 2003 atter failiﬁg o recommanc him For prmmatiomf
pursuant to the 1% % agssessment interview held on
L. L. 2003 and approving his prommtion to ths next higher
grace w.e.f., ZE.I1IL.ZO000, the action of the respondent
avthorities in canceling the promotion of thelamplicant
vide Office Memorandum dated 18.4.07 (annexure~xI1I) is

arbitrary, unfair and illegal and hence liable to be

set aside and quashed.

Fﬁr that the competent authority considersd the case of
tihe applicant alongwith others for two wvears sgarlier
assessment benefit in the same group Tor acauiring
higher gqualification and found the applicant to be
ligible  for cmn%idercéimn for ftwo wvears earlier

susessment as the due date fail& on ZE.L1L.L199% i.e. the
date on which the applicant completed three wvears in
Brade-I1I11(3) which is prior to issue of CSIR circular
dated 14.12.2001L and sald fact is revealed from the
letter dated 28;l.2002 (annexura=1Y issued by Deputy
Secretary, but it  appears  that  the case  of  the
applicant was not recommended for promotion to higher
Hradse by the Assessment Committes  which met on
L. L. 20035, Due to some mistake of fact as well as faor
late jssuance of awarding of Grade for the wvear L997-98
by the controller of administration and the same issusd
only on P.9.z2003 showing the grade of the applicant

Wery Good' and to kKnowledge of the applicant he was

NL

o

— /kVMfﬁPQ\Sdmmeb\
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awagrded the same grade for the year 1998-2% and as such

the orclsr issued wide Of fice Mamorandum datead

g\x
Fmald
3]

1z .. 200 absolutely co rr@cc and in acccrdanﬁ@ with
M-S but the respondent authorities W g 1w
considered the facts in their letter dated 12.5.2004,

&. 2004 and 18.4.2007 and asz such the impugned order

ix liable to be set asides and adashed.

For that the authorities while re-considering the
correstness of the Office M@mmrandum'dated BQ.LZLZ003
found fault in the same on  the Jground that the
applicant was énc@ again assessed In subsequent vasr
wWege,f. 28.11.2000 but falled to consider the fact that
his assasamant mads on L LLL199Y wicle Of fices
Memarandum Jdated &.1L.2006 is wrong and erroneous dus to
non publication of the applicant’™s grade prior to the
meeting df th@ rssessnent Committes and as such, the
impugned orders are bad in law and are liable to bhe set

aside and quashed.

For that since the first assessment order dated
&.1L.2006 based on  the performance of the applicant
woge T 28.11L.1999 being errconsous can be re-considered

andsor  reviewad at  any  paint of  time and making

GRS

saesamant of . the applicant for the subseguent vyvear

—?l
"ﬂ

will not ot his maerit or entitle him to promotion..
of  two vears earlier than normal prescribed period as
per MANATS and  the authorities while passing the
- i > . oo b4 N P Ly
impugned order failed to consider this aspect of the
matter and only considered hiz subssaquent assessment

LALLL2000 and as such the impugned orders ars

Z
M
i
¥

v

st aside and qguashed and the applicant

o
bty
o
Yot
o
&
o
3
{fx

/%ijﬁa\ Soxen M
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sntitled to promotion as per Office Memorandum dated

~

AL 12.72003 .,

.6, For that the decision of the respondent authorities in

with drawing/canceling the order of promotion aftsr the
spplicant having served in  the promoted  post, iz
groessly improper and unjust which cannot be sustainead

in service jurisprudence.

Tt

7. For that the denial of legitimate service benefits to
the applicant on  the whims and caprices  of  the

respondent authoritiss is misconcelived, bad in law and

hence unsustainable.

For that the impugned OFFics Memorandum dated 18.4.7007

L
0

{(Fmnexure-~x11) being violative - of the anshrined
principles of natural Justice and  administratiwve
fairplay, and is hence liable to be set aside and

fhead .

Iy

A&

& DETATLS OF REMEDIES EXHAUSTED:~

That the applicant state that hes has  no  other

alternative and other efficacicus remechy than to file this

application.

N

(/3
-
-
o
o
7y

7 MATTER

NYIOUSLY FILED OR PENDING WITH ANY OTHER
COURT: ~

The applicant Further declares  that he had not
previously filed anwy application, writ petition or suit

regarding the matter in respect of which this application

AW\ Sasmamaln
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has been made before any court or any obther authority or any
other Bench of the Tribunal nor any such application, writ

petition or suit is pending before any of them.

Under the facts and circumstances stated above, the

EH

applicant humbly prawvs that Your Lordships be pleased to

grant the following reliefs -

o
;_.\

That the ig@ygned Office Memorandum dated 18.4.32007 be

st aside and quashed.

Y
0
n

That the respondents authorities be directed to cancel,
recall or forbear from giving effect to the impugned
¥ fice Memorandum dated 18.4.2007 and to restore the
[,
- ,

crder of promotion granted to the applicant with all

conseguantial benefit with immediate effect.

.53, To pass any other order or orders or direction to grant
adeguate reliefs to the applicant as  the Hon'ble

Tribunal may deem fit and proper.
B.4. Costs of the application.

%.  INTERIM ORDER PRAYED FOR :
That yvour @spplicant prayv that pendency of the instant .
application may not be a bar to the grant of the

reliefs praved for harein.

— /QV“NS%Q\Eiuvva\
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I, Sri anujjal Sharma Son of Late Gunanda Sharma, aged
about 4% vears, resident of GQtr No.D-16, Morth FEast
institute of Science & Technology., Jorhat~é6 the appellant

above-named do hereby state and verify that the statements

made hereinabove are true to my Knowledge, information and
) 4

17

balief and I hereby sing this verification on this the

day of January, 2008 at Guwahati.
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J OUNCIL OF SCIENTIFIC &% INDUSTRIAL RESEARCH
. : argiar s, 2, vl mef, =@g {110 001
’ Anusandhan Bhawan, 2, Ral! Marg, New Dethi-110001 ~ °
No. _LF{GOUAYOA-PPS Dated __21.8.2002
From ' : ' \
. wigad g (RE) 1 L : _ ;
Joint Secretary (Adimn.) : _ e '
To | ;
, ‘ |
s Thie Director, : : ' i
Beaienal Resescl Loboratery, b
Sorhat — 785 008 O ; {
‘ i
Sub; Twa veny enrlier sseesanem benelil in the smye groun for
eeuiring ligher quulification. ' o
\ S ) _ :
| C ' g
‘ Willy relyrence to your bilsy No, RLI-9(2)EA1/92 duted 17.7.2002 ou the
sihiject cited nhave, o directed o stale ns under -
L Shri P Barual who acquived ML 15 degree in 1998 und whose dne dnte
f , of 2 yew ewrbier assensment Lalls on 4.6.2000 i.e. vrior to issue of CSIR.
: ) r'rr'tl"r dated 2.8.2000, is eligible Yor consideraticn for two year e carhior
wisessuzul,
(
| k) Mus, PO Barual who ueq Hlid MLIS degree in 1998 is uot eligitle for
i tite hepeili of tive yeurs catiler as serarient a5 she is sot woiking in Li [rary
; and her dus dute of 2 yews sarlier assesanent {alls on 16. 8.2000 (being ]
; pronpoled we Group JUE) en 16,8.27) i.e after e iseue of CSIE urcnim ) .
i dute :] 22000 - " .
3. The due dnje ol lwo venr ewlior HkM."C"NlGHl n u:»:ned ol Shri A §nrmnj1
falls o 28,1199 d.e, priev to isnne ol GSIR civeular thted 14122001, 68
: such hie ix eligible for congidaration for 2 yemy enrlicr useessment,
v » 4 .. Yours {m!hlu]ly,
: (Zushil K mn'n\ '
i : .
L = Dvpuly Sect L‘ldty
E /'\/ -~/ ‘
: ’ /‘\cb
j
- |
f I.’hnn(‘{i‘v' (:'l’/\.ﬂ}( . ‘:‘\7-1013’0. 3710]&2', 3710150, 37104606, 3710005, 3711251, 3714230, 3714?49 37’4"69 ) To:
:'.v,axkl.‘?:_  .1_ 1!;::)7.1147230, _Gvom : CONSEARCH., NEW DELHIJ  E-mail cslrhq@slrnold glll:;?(::
Cﬂ'tlfled L truc LOP)
J Advocate

¢ ek g 3 Ath S s b« e



2EPORT (10 copies) for the period of filve years as per - thé
format enclosed (MANAS) latest by 20th December, 2002. :

©1. Shri N N D - 1997-985
©2. Mre. A P &
©Z. Shri Annuj

utta. Gr.III(
kKia, Gr.I11
rman, Gr

v

[~ 3

w!

39
(43
LIII(3y - 1998-99

IR
&

al
Al

( & J Deuri )
Saction Officer

To,
®1. Shri N N Dutta, Gr.III(3) )
02. Mrs. A P Saikia, Gr.I11(4)
ZZ. Shri Anujal Sarmah, Gr.III(3)

4. P A to Director.
©5. Office copy.

.'5_- - . 2% ‘
. ﬁmj -
F?
T - 5 SRR ToE fre edyny e
t / : Central Admunistrative Tribuafa] §_,
L Co
Y i kX A
‘ T dansnog 4
Vo s i
e '&G?f@ﬁ T T I
= vwahati Ben G
T ' . g u can‘ ?;:
. _ - . !
¢ AEGIONAL RESEARCH LABORATORY : JORHAT : ASSAM ﬁ
Mo .RLI-REC(116)/98 ' Dated 13/12/2202 '%
— =
QFFICE MEMORANDUM
j it_ is proposed to process Assessment Promotion for the
E following Group III. Technical staff members fot.} the‘
! assessment year of 1997-98 and 1998-99. Therefore,  the
! concerned staff members are rouested to submit the - WORK-
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T8aanges
Tt = i
Lo -";1“ iBG{K}‘h
\nnexure 5.2.1(1)
_\bbk Report for the period ..o..vuvun.... B 7
\.
T) B.ud\TA
3 8
W% Name :
2.* Date of birth :
. 3. Grade held & from which date:
' 4, Academic background d 3 _
f'B@EFEe— T~ " Class/Grade T T TUnivVersity T TYear ~ TSch3l3rship/ T
3 (In reverse o Awards
order upto - ' E
j degree level . 4 . -
Vanlys _ L e
.
H
S ,
[ ' '
e m o e e e e .ol :

Please give title/brief description of R&D Projects: ‘
(Laboratory, - bench, pilot scale) on which actively, worked

g
-\

{ ~during period under report showing separately your role'thgqe;n.
§/Ti¥13 of" T TYour Tole of T T "CohOmmencement ~\ntIcIpited” “FieldTof’

i Project Project of Project °~ conclusion  Project

o Coordinator/ ' Basic:Res.
b Leader of Member Applied Res
. of Project team Design or-
. Dev.

BER Tm e s e e e s e e s e e i m e e een mee e e Ay e e e e arm e e

Current Membership 5f Professional Bodiés,ATechnical Committees,’
Societies, .cademics with date from which he. become nmember :

Honours, Jwards, with dates etc.

2/




e

1.

2.

3.

" Conferences, Seminirs 3tt

"2, Director of Lab./Insths

o 0 - (S AT —— 3
’3 ! Qz:g}q ’n[&f;’% (-}]‘fqa;\w : @ .

Cen i i
tral Administrative Tribunal

1 g Jﬁ :;\1 ?..n.\'f.:

q31572T *uryets
Gev boti Banch |-

.
. . p s
¢ - N
. i N 1 .

: , o |
f

onded during the periosd within o ¢
sutside the country. Please attach copies of pipers presented,
if any, and/or state your contribution to the event:

Deputatian/Assignments abroid during the period:

Specialisntion, if any, may 2ls> be indicated.
o i i

PRT - B

Main achievenents during the period ..eeeeececoeeee £D veenaeanes
Outstanding WD achievenents during the period:

Best Five publications in prestigious journals. Attach. reprints.

If some or all your contribution are in the area of

basic science,

“such contribution may be listed 72longwith pppropriate.description
Co . i

5f their importance.

" Any other signification contribution e.g. fﬁbricntidn/design of.

equipment, patgnt, innovation, upscaling-of know-how, marketing

of CSIR knowledge base ete.: : _
Any other remark you may wish 2 add in about 700 words:

$ignjtufe/Counter Signitures:

1. Head of.Division

13

NOTZ: 1. Those engaged in S&T activities 2s distinct from R&D

NOTE: Referee is requested to kindly go t

should give their S&T Jutput. -

2. Upto the best 5 publications in prestigeous journils,

wherever applicable. Tht definition of what is 'Prestigeousf
is being left to . the judgement of the Assessce, (This is in

clarification to para 2 part B of the proforma).

hrough the scientific and

technical achievements of the candi
5n the seven point scile enclosed and return it in 2 sealed

cover addressed to the Controller of Administration.

kS

date 3nd mark his assessmnen
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Ctwahati Bengy &

REGIONAL RESEARCH LAROARTORY : JORHAT : ASSAM ™~ ED

( council of Scientific & Industrial Research ) : ' ) i
No.RLJ/REC(ll?)/99 Date: 13.12.2002 = M '%f
OFFICE MEMORANDUM s

______________________ . o
&

Sub: Assessment Interview for Gr.IV Scientific staff . ff:

due upto 31.12.2000 ana for Gr.III Tech staff for =~ o

the assessment ysar of 1997-98. 1998-99 and 1999- RS

2000 under Revised MANAS. RN

~ %

The Assessment Committee will meet on lst & 2nd Jan., 20603 ¥

in the Conferance Room of RRL-Jorhat to ass=2ss the following L
Gr.IV Scientific and Gr.II1 Tech staff members for considera- ~ S

tion of their promotion to raspective next higher grade.

They are therefore, reauested kindly to appear before the
Assessment Committee on the Date and Venue mentioned above at

9.00 a.m. onwards.

3r.1V Scientist upto 31.12.2020

—— . e e v e b e e W W WA e AV Ve W A G G ey e

NN
A P Saikia, Gr.III(4) - 1998-99
Aannujal. Sarmah, Gr.ITI(3) - 1999-2000.

To : All members as above.

Copy to

M

X OO0 vTZ

Baruah, Gr.Iv(4)
Sarmah,. Gr.Ivid)

Dey, Gr.Iv(4)

Das, Gr.IV(4)
Srivastava, Gr.Iv(4)

) Aradhana Goswami, IV(3) .
Kaul, Gr.IV(3) .- L

putta. Gr.III(3) - 1997-98

( 8VJ Deuri )
Section Officer

1. P A to Director

2. P A to A.O.

3. 0Office copy. ///
S 1o Of

Cattified 1 - b rrue Copy

K\ﬁﬁJCﬂwayL‘j/

Advocate

ficer
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Guwshuti Bench

S CET . : : et e T : R v
,,. . e ' Dl e . . O S, " 0 »‘ R o 7’ s ‘
//’ o | | | | f\fﬁ : .é
" . REGIONAL RESLARCH LABORATORY :: JORHAT (ASSAM) e
Date:06-01-2003

No. RLIREC(117)/1999
~_OFFICE MEMORANDUM

Sub: Assessment Interview Result of Gr.lll under Revised MANAS.;

Janvary 1, 2003 have assessed the following 7

The Assessment Committees which met on
ee for his promotion to the next higher grade.

-“candidate but not recommended the Gr.11I Employ

SLNo. Name of the cdndidate & Present grade

-0 Mr Annujal Sarma, Gr.111(3)
- 1~
N ‘ ( BJ Deuri )
. o Section Officer

“To

Mr. Am‘mja'l Sarm, Grlli3) .

.

P

Castified to be true COPY

K&J Q»Awo@'»—)/ "

Advocate
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REGIONAL RESEARCH LABOARTORY JORHAT ASSAM
( Coun01l of Scientific & Industrlal Research )

No. RLJ(125)/20®3/RAC Dated 23/06/2@03

OFFICE MEMORANDUM
: is proposed to process Assessment Promotion for the following
Group III Tech staff members for the assessment  year of- 1996~ 97,2000-01
& 2001-02. Therefore, the concerned staff mémbaers are rquested to
submit the WORK REPORTS (10 copies) for the period of five years as per
the format enclosed (MANAS) latest by 10th July, 2003.

.--———-.-_-.‘-————.——.—.—----——.-.n————.——.—.-.--—-—“--_———————_—.——.u—'———_u.-‘_._——__-...._-

'81. Name of Assessee Group Entry dt. Due date .for:
No. S & to present consideration
Grade grade of Assessment
1996~ 97
. ®1. Mr Ajoy Borkotoky III(4) ©01.02.90 = 01.02.97
2000-2001
®l. Mr A K 8 Baruah I1I(5) 01.04.94 10@.04.2000
©2. Mr Pabitra Baruah III(5) ©1.11.94  01.11.2000
03. Mr Ajit Baruah II1I1(4) 01.02.94 01.02.2001
vgﬁ. Mr Probin Kr Sarmah III(3) 17.09.94 17.09.2000 -
5. Mr.Annujal Sarmah III(3) 28.11.96 - 28.11.2000 .
2001-2002
“@1. Mr I Ikram “ITI(S) 21.04.93  -21.64.2001 ' 1
2. Dr 'H N Bora ITI(5) 28.12.96 28.12.2001 s §'
®3. Mr K C Lekhok III(4) 15.02.97 15.01.2002
4. Mr S Borthakur I11(4) 19.01.97 19.01.2002
®5. Mr Prafulla Borah III(4) 01.02.97 01.02.2002
®6. Mr N C lLaskar III(4) 10.02.97 10.02.2000
®7. Mr Jayanta Bora I1I(3) 02.05.96 02.05.99
8. Mr Budhen Baruah ITI(3) 12.05.96 12.05.99
®9. Mr Dwijen Borthakur III(3) 02.06.96 02.06.2001
16. Mr. R N Das ITII(3) 31.10.96 31.10.2001
11. Mr US Bhattacharyya III(3) 27.11.96 27.11.2001
12. Mr Mukibur Rahman III(3) 27.11.96 27.11.2001
13. Mrs P Deka Bhuyan I11(3) ©2.12.96 02.12.2001
14. Mr K R Baruah III(3) 20.01.93 20.01.2002

-——........——...—.————_-——.--..—_..._-_-.—.._—-..--.--...———_—_—.‘__———_a..a.—-—_a——-—u..—

To : All the staff members mentioned above.
CC: 1. P A to Director Y -
2. P A to A.O. o o
3. All Notice Boards secfion officer..’
Mfmd v b rue L OPY
K&\J/ cllawaflc\’y
Advocate

© Sac 1on Offlcer
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Wﬁ : ! :

- wbrk Report for the period voe.eeneenennsnnes £ it

; V) BLuD\TA

1.' Mame

2. Date of birth : )

3. Grade held & from which date: B ' !
4. \cademic backsround ‘ ' :
Degrée” ~ ~ T Cl3ss/CGrade ~ T T UnivVeFsity — ~Year ~sch213rship/

' : wards

(In reverse

order upto

degree level

MLY) _ i e = .

.—-——.——-—-.—.—-—-.—_,——.—.———

___,_____,___________________________

5. . Pleise give title/brief description of RE&D projects:
(Laboratory, -bench, pilot schle) on which actively. worked
during period under report showing separately your role therein.

TiT1s 5 ~ TYSUT Tole of T ~Chmienc ement ~\nticipated “Field of
Project Project of Project conclusion Project
: Coordinitor/ ‘ . Basic Res.
Leader of Member S : . Applied Res
of Project team Design or
Dev.

.—.—-——-—..—.—..—-—-.—..—.—_———

——.—.-—-_..._._._-_...—__-—.._._.——-_.__..-_—.--_—.

dies, Technical Committees,

6. Current Membership of Professional Bd
hich he. become member :

Societies, \cademics with date fron w

7.  Honours, Jwards, with d1tes etc.

{j.LT.z/
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8. Conferences,

9. Deputation/ﬁssignments 2

‘5, Any other signific3

B i e et 42 :

- ’“:f*u: _ fﬂ', PSR
W 3; ﬂi’;ﬁq ngGfﬁ, @ﬂfq;-{m

Central Acdministraiive Tribunal

N 19 saN200A
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qamrel =179

Goweheti Bench

-2 - S
P

Seminirs attended during the period within 2%
sutside the country. please Sttach coples »f papers presented,
if any, and/or state your conlribution to the evenl: : '
broid during the perisd:
ndicated.

Spccialisﬂtian, if any, 13Y 11s> be 1

~

PWRT -_B

T

to»ar;.;......

oa.oo-o

Main achievenents during the period e s

enents auring the period:

restigious journals. Attach réprints.

3. . Tf some OF all in the ared 2f bﬁsicwscience,
such contribution may be 1isted Alongwith apprOpriate descr;ption
of their.importﬁncem ‘ - e
k _ i ontion contribution e.g.‘fﬁbriCGtion/déSignyof'
_equipnment, prtent, innovatinn, upscnling‘of know-how,!mnrketing

~f CSIR knowledge DASE etc.: ' ' A

may wis

Outstanding e achiev
2. . Best Five pubiiOﬁtions in p

5;“ ny otherlremark you 1 to 2dd in abouﬁ 100 words:

Signature/Counter signitures:

1. Head Of_DiVision

5, Director of Lab./Instds

S&T actiyities s distinct from RA&D

g&T Hutput. ' y

NoTS: 1 Those engaged in
ations in prestigeous j?urhals,

should give thelir

o, Upto the pest 5 public ) :
Thb definition »f what 18- 'Prestigeous'
e Asse8SCe: (This 1is in ot

- wherever 3pplicable.‘
is being_left.to the J
clarifioation‘to para 2 T

NOTE: Rreferee 1is requested to kindly 82 through the scientific and

' technical achievemnents of.the_candidate and mark his agsessment

on the seven point sn3le enclosed‘qnd it in. 3 sealed
cover sddressed t2 the : ' -

i
1

i
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REGIONAL RESEAéCH LABOARTORY : JORHAT = ASSAM %;

( Council of scientific & Industrial Research ) o
S o
NO.RLJ(lZS)/ZOOS/RAC Dated 20/08/2003 .ﬁ

OFFICE MEMORANDUM

The Assessment Interview Committee meeting to assess the
following Gr.III staff members for promotion to the next ¥
higher grade for the assessment year 2000-01 & 2001-02 is ;3
scheduled to be held on September 13, 2003 at 9.00 A.M. N
onwards in the Conference rRoom of RRL-Jorhat.

Therafore; they are rquested to appear before the -ﬁ

Assessment Interview Committee meeting as per schedule :
mentioned above. ‘
2000-2001
®1. Mr A K S Baruah III(5)
®2. Mr Pabitra Baruah III(S)
03. Mr Ajit Baruah I11(4)
- 04, Mr Probin Kr Sarmah IT1(3)
VQST‘Mr Aannujal Sarmah 111(3)
2001-2002
©®6. My I Ikram I1I(S) ' o
©7. Dr H N Bora I11(5) e
08. Mr K C Lekhok I11(4)
9. Mr S Borthakur I11(4)
16. Mr Prafulla Borah I1I(4)
11. Mr N C Laskar 111(43
~12. Mr Jayanta Bora I11(3)
13. Mr Budhen Baruah III(3) .
14. Mr Dwijen Borthakur I11(3)
15. Mr. R N Das II1(3)

16. Mr US Bhattacharyya I11I(3)
17. Mr Mukibur Rahman I11I1(3)
18. Mrs P Deka Bhuyan I1I1(3)
19. Mr K R Baruah I1I1(3)

( B/ J Deuri )
section Officer

To : All the staff members mentioned above.

. P A to Director
2. P A to A.O.
3. Office copy.

4 1£1 N 1 - .‘ |
Gﬁxt:"z‘ ondl SECTJON OFFICER
&I “{ %' .
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; REGIONAL RESEARCIH LABORATORY : JORHAT : ASSAM

OFFICE MEMORANDUM

No RIJAPAR-COMM/2003 Date _ 094942003

As regired under {:l} provisions of MANAS, the critical appraisal and grade
awarded by the Reviewilg Officer / Normalisation Commiltce/Director for the year

1997-98  as under: _ , . '

Critical Apprisal 'Cv Let
emplete the assigned werk as per th ¥
of the Reperting Officer' P e satisfactien

Grade Awarded - ' Very Goed'’ ' OQ
' a

Y T -
i

gomiroller o f AdminlsIra&Tr

. . Raglona) finsoarch japorat=re
sresctitation to make agamst lhct- gradin s %m}ggw;x‘ Quasw:
| in writing within a period of four wee 5 from the date of
receipt of the communication by huw/her. The rcpresentation thus made will be
considered by the Competent Authority and the employee will be infarmed of the final

Cdecision.  Wherever necessary, (he employee may scek an interview with the Competent .
Authority. However, no further Tepresentation will be lie against the {inal decision of the

Compelent Authourity.

If the employec has any 19|
him/her, he/she may respor

o~

i To
o/rs/Mis/Shree A3 al sammah,
Pet releum Divisien

N

Cestified 1 b ‘true Copy

A=

Rk e, S




The

/;33£§E;

TIPE) Cof7
To,

Director, R.R.L. Jorhait-6,

-
!le‘;-}ﬁ sﬂl('lf"i"i =] ’q—'ﬂ\;;;«
otra] Admmmrauvc Tiibuagg
NI
TT18TET = 1yqt5
{ Lv"\,L!":;.ti fj(,r.",ch
F.B0 ALM
Jubmitted to C.D.

Dated the 245 N sept. 2003,

e -

b~ Representation of critical

Z007, and ZO00-2001 .

With due respect,

linés

Cf e for favour of wvour kind consid
That Sir., with reference to wvour
COMM/Z003  dated the 97 D sept. 2003 pil

shoe whalt was not completed the

redquest vou o show me all the Annual

the said periods.

Thanking vou,

Cartified to be true Copy ETe

K &J Q&nwo@\f{

Advocate

fAppraisal

=98 and grade awarded for the period of

I beg to by before

assianed work

performances

and Natural Gas

for the period

vou the following .

deration.
memo M@.RLJXQPPQRW
sase let me know and-
as per the. .

satisfaction of the reporting officer for the year 1997-98 .
and grade awarded in which I wag not satisfied for the
period L998-3%, 1999-2000 and 4UGH~ *00l.  Therefore the
Competent Aauthority is requested to consider the higher
grade for the period 1998-9%, 1999-2000, 2000-7001 and seek
the necessary assigned work as per requirement of the
reporting officer for the period 1997-958 I also here by

report of .

Yours fTalithfully, .

Hnujinl Sarmah

ITI(3) of Petroleum

FaasN

Division.
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REGIONAL RESEARCH LABORATORY : JORHAT : ASSAM
( Council of Scientific & Industrial Research )

No.RLI-7(! 25)/2003/Rect. &ASS.

- Lo-
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ve Tribupsl
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Central Administiati
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Date: 30.12.2003

OFFICE MEMORANDUM

On the rccommendation of th
September 13, 2003 at
- approval for promotion o
Revised MANAS. The effective d

111 under Revised MANAS for the Asscssment year 2000-01

¢ Asscssment interview Committce, which met on

RRL, Jorhat, the Director RRL Jorhat has been pleasedto accord
f the following staff to the next higher grade on his assessment under
atc of promotion is shown against his name '

3

N

. St Name of the Candidate PICSCI](V[)OS( & Pay scale Post to which promoted LiTective date
No | & pay scale ) Of promotion
| 1 | Mr.Annujal Sharmah HI(3) 111 (4) 28.11.2000

4

125.6500-200-10,500/- Rs.8000-275-13,500/-

1) The
and as such other higher dutics as may be assigned by the Head
- of Institution. A .
i) His pay will be fixed according to normal existing rules.

iii)  Hc will continuc to be governcd by other terms & conditions of
his appointment in CSIR.. ’ o
Assessment to higher grade does not necessarily imply higher
perks, such as office space, telephone, stenographic assistance,
furniturc clc. which will continuc to depend upon functional
needs subject to rejevant instructions issued from time (o time.
v) "Assessment is distinct from promotion under the DPC system
and docs not neccssarily result in change -of work pattern or
higher status or power, though it does lead to an expectation of
higher level of Scientific/T echnical performance. ' ,

iv)

T0\/
Mr.Annujal Sharmah

Copy to:

1. Accounts Section
2. Bills Scction

3. Personal file

4 P S to Director

5.0 A to A.O/C.O.A.

6.Head, PME Cell

above incumbent will continue to perform the same dulies

(B J Deuri ) :
Section Officer(R)

8. Hcad, 1&BD Division
9. Head, Concerned Division

10.Officc copy. , ' - S
Spc('o:? flicer(R)

A}

@estified 1 b rue (OPY
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The Director, R.R.L, Jorhat-é
{Through proper channel)
Dated Z0,.172.2003.

Sub - Joining report with referance Meme NO LR T

TLL2B) /20035 /Rect and Ass. .

With reference to wyour memo no.RLI-7(125)/2003/Rect.

and fss dated the 30.12.2003 I am joining in my duty in the

graoup ~IIT {4). .

Thanking vou,

Yours Taithfully,

anuijal Sarmah

Forwardead : : T.0. Gr.IIT (4)
S/~ illegible Fetroleum and Natural
0., 12.2003 Gas Division. .

Cartified to be true Copy

K\k;]/CAuﬁoecvxr/

Advocate

ety
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REGIONAL RESEARCH LABORATORY:JORHAT:ASSAM
( Council of Scientific & Industrial Research

No RLJ(125)/2003/RAC May 12, 2004

OFFICE MEMORANDUM

Sub: Show Cause Notice.

1. Shri Anujjal Sarmah Gr.111(3). Petroleum & Natural Gas Division, was assessed to the next higher grade
in the same group two years earlier than the normal prescribed period of assessment w.e.f 28.11.99 for
acquiring higher qualification under Revised MANAS clause 2.3.4. However, his name was not

recommended by the assessment commuittec for promotion.

2. As per CSIR guidelines contained in letter No.17/66/94-PPS dated 28.1.97 clause (i) & (i) exactly
reproduced as under: : '

(i) “Those employees who have acquired/will acquired’ entry level qualifications of the next higher
Group may be assessed to the next higher grade onc in the same Group two years earliér than the
normal prescribed period of assessment’. -

(i) I an assessec is not recommended for promotion he/she will bé considered for assessment after
completion of residency period prescribed for normal assessment in the revised MANAS as per
Table for the relevant Group and chance of 2 years earlier assessment will not be adjusted against
the chances available for normal assessment under revised MANAS; Shri Anujjal Sarmah was not

eligible for assessment further except on completion of normal period of residency.

3. However, he was once again asscssed inadvertently in the subsequent year w.ef 28.11.2000 ie. in
4(four) years instead of after.the completion of the residency period prescribed for normal assessment in
the revised MANAS i.e: 5(five) years and got promoted to the next higher grade and communicated vide
OM No.RLJ-7(125)/2003/Rect & Ass. dated 30.12.2003 which was erroneous. )

Since Shri Anujjal Sarmah has been assessed inadvertently in the subsequent year instead of after the
completion of the residency period prescribed for normal assessment in the revised MANAS, - therefore,
subsequent inadvertent assessment and promotion communicated vide OM No.RLJ-7(125)/2003/Rect. &
Ass. dated 30.12.2003 needs to be withdrawn in pursuance of CSIR letter No.17/66/94-PPS dated 28.1.1997

Clause (i) & (ii) mentioned above.

He is therefore directed to show cause. why the same promotion shall not be withdrawn, his reply if any
shall be submitted within 10 days of the receipt of OM.

%
’ {1
This issues with the approval of the Competent Authority. - = 2 7’3‘0—7
(N K'Barbaruah )
<Administrative Officer
-~ Shri Anujjal Sarmah, Gr.11i(3) : S
'Petroleum & Natural Gas Division, RRL, Jorhat.
Cepy to ;. 1. Personal file
2. P S to Director
3. PAto AO/COA. /
4. Office copy. . . S
e Lruc Copy Administrative Officer

Cartified © °

K @aa C'Q\ﬁ@ﬁ%;};
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18 JANTOAE
The Director
Regional Reqe’mrch Lakoratory, , u!mgjra"t =, TINE

Jorhat, Assam. J G wohati Bemch

Dated $ \q  May/2004,

Ref : 0.M. NO.PIJ(1? )/2003/RAC dtd. May 12,2004.

Sub ¢ Reply on Show Cause Notice.

Dear Sir,

- It is quite estonishing by receiving such a show-cause
notice (as mentioned under Ref. Atove) by me in respect of my
promotional mztter even after ergsyimyg joining & enjoying
‘the higher grade by the undersigned.with responsibility.
Undersigned wants to state that his -wssessment was done by N
a competent Poard of assessment and mnvened by well
versed end responsible officers of the organisation who know
detail sbout the rules and regulﬂtioné gbout it.

I had heen aqchsed in the year "1999° but, notrecon*mended
for next higher grade. Suhsequently’ i’ollowing year I was
again assessed znd result of the- same was communicated £6 me vide

i
&
:
<0M No.PU'?(1 5)/2003/Rect & ASS. dtd. 0‘12.200 whereby 1 am §
5
?

}to the next nigher grade w.e.f. 28. 11._2,,99,9 Same was

cmmunicated to the other internal deptts. of your organiqation
- and published in the bulletins (monthly) Vo'l -XXIV No.6 Nov-Dec,
2003 through IS SN-0972-2)+21+ also.

Under the ebove circumstances, there is _no sr'ope of.
withdrawing my obove promotion to the higher grda'omuni?
| 'ééééa“fé'thé'hnaéfélgned vide OM No.RLT=7(125)/2003/Rect.&Ass.
dtd. 30 12.2003 mere taking the plea of” inadvertently ‘assessed’
. before time and ‘OM No.RLT- 7(1”5)/2003/Rect & Ass. dated 30.12.2003

wes erroneous. The undersigned cannot face any obstacles’ in
his promotional matter arise due to lack of . resgonsibiliti es
of other officials in your organisation even after he is -

“selected LN perit by a competent Board cmessment and after

v jonngndworkp wlth responsibility in the higher grade job.» ‘
' Hence his promotion cannot bte withdrawn as commmicated vide |
OM No RLI=7(12 r>/9003/Reot % Ass. dated 30. 12.2003

g 3 ~:;£%“:,...-u T S

Yours smcerely,

Casifed o b 175 70 i) W
Y 7 Z) érﬂt
\(ﬁs Q/ﬂﬁo"Q e A Sermatl ), 9
Agdvoc Petroleum & Natural Gas Div. RRL,Jorhat.
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

No.RLJ(125)/2003/RAC June 25, 2004
ORDER

Shri Anujjal Sarmah Gi'.m(3), Petroleum & Natural Gas Diviisibn was assessed to;hé»-ﬂext higher
grade in the same group 2 years earlier than the normal prescribed period of assessment w.ef 28.11:1999 for

acquiring higher qualification under Revised MANAS. His name was not recommended by the assessment
committee for promotion. Shri Sarmah was once again assessed inadvertently in the subsequent year w.e.f.
28.11.2000, i.e., in 4 years instead of after the completion of the residency period prescribed for normal
assessment in the revised MANAS, ie., 5 years and got promoted to the next higher grade which was

communicated to him vide OM No.RLJ-7(125)/2003/Rect.&Ass.,dated 30.12.2003 which was erroneous.

: As a sequel to the inadvertent assessment promotion given to Shri Anujjal Sarmah,” an OM
No RLJ(125)/2003/RAC dated May 12, 2004 was served to Shri Sarmah and he was directed to Show Cause
as to why the inadvertent assessment promotion communicated through OM No.RLJ-
7(125)/2003/Rect&Ass. dated 30.12.2003 should not be withdrawn in pursuance of CSIR letter No.17/66/94-

PFS dated 28.1.97 and facts recorded therein.

o In response to the above show cause, Shri Sarmah made a reply dated 19" May 2004, the Competent
Authority has considered the reply dated 19.5.2004 of Shri Anujjal Sarmah, Gr.II(3), O.M. dated 12.5.2004,
wherein it was proposed to withdraw his assessment promotion from Gr.III(3) to Gr.11I(4) in pursuance of
CSIR letter No.17/66/94-PPS dated 28.01.97 and facts of the case in totality and orders as follows:

" «I have considered the reply dated 19.5.2004 of Shri Anujjal‘Sarmah, Gr.I1I(3) in response to this
office OM of even dated 12.5.2004, wherein it was proposed to withdraw his assessment promotion from
Gr.II(3) to Gr.ITI(4) in terms of CSIR’s letter No.17/66/94-PPS dated 28.1.97.

A mere perusal to the aforesaid CSIR’s letter dated 28.1.97 suggests that the benefit of 2 years earlier
assessment. promotion was intended for once. In case, a person fails, he/she will be considered for
assessment after completion of residency period prescribed for normal assessment. There is no ambiguity
in the said decision 6f CSIR, which is applicable in the case of Shri Anujjal Sarmah.

The O.M. dated 12.5.2004 made it clear that his consideration w.e.f.- 28.11.2000 was an inadvertent

mistake and simply because office committed miistake, one cannot take benefit, if otherwise not

A o permissible under the law. As per Jaw the error/mistake committed could be rectified following principles
TM)(‘ of natural justice and in this case, the procedure of providing opportunity to Shri Sarmah was duly

ﬂ’\ @j;@ Followed

1 ha\)e also perused his reply and reasons recorded therein. His ground mentionéd-in first para that his
assessment was done by competent board and conducted by office well versed in rules and regulation is . "
factually correct but not acceptable on the simple reason that the competence of assessment. board and -

officers was not the issue under consideration. The issue under consideration is of his eligibility w.e.f.
~ 28.11.2000 on which he said nothing in this para. ' S 2

.vContd'..‘. 2/ . |

Certified 1> be true Cepy

* K‘Zm{o&ome |



reference to earlier O.M. No.RLJ-7(1 25)/2003/Rect.& Ass. dated 30. 12.2003.

\;g./smi Anujjal Sarmah, Gr.III(3)

gt - NP
c%‘fia qqra fas erfye qop
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The 2™ para of his reply is a mere repetition of facts and therefore nothings to comment about.

In the last and 3™ para, Shri Sarmah has stated that there is no scope of withdrawing his promotion in
view of para 1 & 2 of his reply. In this regard, 1 have already given my comments on para 1 & 2 as
aforesaid. His further plea in para 3 that he cannot face any obstacle due to lack of responsibilities of
other officers, even if he was assessed by Board on merit. In this regard, I further reiterate that his
performance before the board is not the issue, but the real issues is of eligibility. A non-eligible person
may perform better but he/she cannot be promoted without being eligible. Shri Sarmah, therefore, silent
on the issue of eligibility and furnished no grounds on this basic issue. ’ :

I, therefore hold Shri Sarmah has no case on merit but after examining the matter in totality, 1 find
that holding further interview/procedure may delay the matter and since the assessment of that year is
already over, I feel that end of justice shall be met if his promotion is made effective from 28.11.2001.”

the Competent Authority has made his promotion effective on 28.11.2001 with

PR

Accordingly,

- Petroleum & Natural Gas Division
RRL, Jorhat.

Do enived - yz/o,ﬁm

Y oo
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SEARCH LABORATORY - JORHAT : AS SAI“ |
sablishment of CSIR)

Dated 07.09.04

Office Memorandum

In pursnance of OM No. RLI¥ 125)12003/RAC dated 25.06.2004 the Director

RRL. Jorhat has been pleased to approve

officials as shown below :

Name & Grade Event

Last pay drawn

the fixation of pay in respect of the following

§cale of Pay 8,000 - 275 - 13,500

Pay fixed Effective date

Rs 8,000/~ 28.11.2001
Rs 8,275/- 01.11.2002
Rs 8,550/ 01:11.2003

Se(;tio;@@%{‘a’(q
A

Section Oﬁﬁ'cerv

1. Annnijal Sharma Promotion Rs 7500/~
Gr II{(4) Inc Rg 7700/-
Inc Rs 7900/-
To.
>
/Shri Annufjal Shanna
Gr II4)
RRL. Jorhat, Assam
Copy to -
1. Accounts Section
2. Bill Section
3. SO(R)
4. Head, Planning Division
5. S o Director
6. Personal file concemed
7. Data Manager '
wffmd 158

Ryl

b. truec COPY
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/ REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific and Industrial Rescarch)

Jo.RLJ (163)2007/RAC Datc: 02/02/2007

NOTIFICATION

Sub: Assessitciil promouon ol Gr. o Useir respective next higher grades.

On the basis of available record in the office, the following Gr.lll Technical stafl of the Lab; hns Bbcémc cligible, N

subject to revisien duc to EOL without MC, Vigilance clearance cte. for consideration fot asscssnicht promotion 1o
, their respeetive next higher grades up to period ending 31.03.2007 under Revised MANAS. The list is tentative and in
casc of any omission of names or factual inaccuracy the same may be brought to the noticc of the undersigned in
writing on or before 20" Febiany 2007, :
T ASSESSMENT YEARZ004US .
SITID [Namce of Assessce ) Present 1Dalc of entry| Residency. | Duc date for Division/Scction Remarks
No} No. gradc to present period asscssment | - : g I
. grade ' v ) .
01} 370 | Sh.M Borkatoky 11 (5) | 01/09/1999 5 01/09/04 | . Geoscicnces | 1* chance
021 532 | Ms.Lakhimi Bora f1(5) | 01/02/2000 5 01/02/05 | Analytical Chem. | 1* chance
03] 602 | Sh.K C Deuti (s | 01022000 5 01/02/05 Geoscicnces | 1* chance
061 555 | Ms.Anjumoni Bharali 111 (5) | 017022000 5 01/02/05 | Appld. Civil Engg. I chance
0717364 | Sh.N C Laskar H(3) | 100272000 5 10/02/05 | Petrol. & Nat.'Gas | 1* chance
08 | 867 | Sh T K Bhatacharva | HI(3)_} 0170272000 5 010205 | . PSE____ | 1" chancc
9 ] 192 JShR K Borah HE(SY | 01/272000 5 | 010205 | Analytical Chem. | 1" chance
L e ASSESSMENT YEAR-2005-06 - N e
30] 302 |ShRC Bharali i) | 01/10/2000 S 01710/05 Clinical Centre | 1* chance
111328 | Sh Someswae Hazarika HI () | 0171072000 5 01710705 1&B0D 1" chance
o vz0 ek ool L W)L oonopono ) s | g E oricaitiee | 1 chance
T3] 208 [ShM M Bora SUHEG) | S012000 S 15/01406 | Chemical Engg. ™| 1" chancé
141 321 | Sh Ajit Baruah 1 (5) | 01/02/2001 5 01/02/06 Matcrial Science | 1* chance
N ASSESSMENT YEAR-2006-07 — .
. T55] 863 | Sh.Jayanta Bora @) | 02/05/2001 5. 02/05/06 | Nat. Prod. Chem. 1* chance
161 864 | Sh.Budhen Baruah 1 (d) | 12/05/2001 5 12/05/06 - . MAEP_ 1* chance
71 553 | Sh.Probin Sanmah 1 @) | 17092001 | 5., 1700906 1.+ Civil Engg." - }* chance
187 862 | Sh Dwijen Borthakur Hi@) [ 02062008+ 5 | 02/06/06 -4 Appld. Civil Engg, 1¥ chance| £
1191365 | Sh Mukibur Ralinan 1 (4) | 27/1 172001 5. 27/11/06.4:1.. ... Planning .| 1* chancc}’ -
201 559 1 Sh U S Bhattachinyya (@) | 272/11/2001 5 27/11/06 | C.O.A's Scction_] 1¥ chancc| "4
e o2 1366 L Sh AnjialSanmah TH(A) | 281120011 5 v 28/11/06 Petrol. & Nat, Gas | 1" chancey T}
. won <f22] 367 {Mrs. P Deka Bhuvan )y | 0271222001 5 02/12/06 MAED " chance |
23| 521 [ DrH N Bora 11 (6) | 28/12/2001 5 28/12/06 | Mcdicinal Chem. . 1* chance
24| 538 { Sh S Borthakur HE(S) | 19/0172002 5 19/01/07 Chemical Enpg. 1 1% chance o5
251 361 | Sh K R Baruah () | 20/01/2002 5 20/01/07 Svathetic Chicm, 1" chance| ¥y
, ASSESSMENT YEAR-2003-04 & 2005-06 and 2006-07 - ‘ &
261 995 | Sh Prodip Dutia LHE(D | 011071997 6 01/10/03 | Geoscicnees 2™ chance] £
27 {1015 | Sh Makhan Bora i | 25/09/2000 -5 . 25/09/05 | . - Elcctrical 1" chance | &
- [28TH017 T M Jonali Saikia e | 19102600 S 19110/05 | Civil Engg. | 1" chance B
29 (1018 | Sh Manoj Koo Das 4 1) 241072000 5 24/10/08 ~ Civil Eopg. 1™ chance
3011024 | Sh Madhujya Saikia | 1) | 200972001 5 20/09/06 Planning {* chancc}

It may also be noted that the date ol assessmient as mentioned against eacle in this OM tuay defer il the
‘acumbents concerned were on EOL without MO or unauthorized absence during the period of assessment
indicated against each names. ' e T

Gertified - b ue COPY SECTION OTF
K By cfoo »U:v-j/
J " AdvOcate
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The Director, R.R.L, Jorhat-é

Dated the 195N Feb FOOTY

Bub - Ref Mo RLICLEI) /2007 /RaC dated Dz.uauZEf?

I4

Most respectfully, 1 would like to inform wvou that the

gate of my entry to present grade assessed on 28.11.99 in

the same group 2 vears earlier than the normal prescribed. .

pariod of assesament w.e.f 28.11.9% under the revised MaMHaS

Subject to  revisio in the office record instead of ..

A8.11L.2000. Therefore the <due date for assessment from the

date of entry w.e.f. 28.11.9% to 28.11.2004 Tor residency..

period of five vears. Once I was recommended by the compete
board and conducted by office well wersed in rules and

approved to accord with effective date of promotion.

5. L2000 by submitting a Joining report with reference..

-, ~

memo Mo RLI-7(125) /2003 Rect a8s3s  dated the 30.17.7000

5%

continuad till date.
Lastly I reguest vou to add all the different

nm?mnnt and combined in a definite position of my present

grade by recovering all the back areas with due effect from
ZB.11.99  on 2HE.1L.2000 subject to revise with above

mentionad date of entry before going to the next higher

girace .,

Yours Taithfully, .

$
Rel
i
o
B

anuijial %drman

T. Q. Br.I1T (4)
Petroleum and Natural Gas

Diwvision.

=)

Cctt"iﬁod w bb z{e Copy
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NORTH EAST INSTITUTE OF SCIENCE & TECHNOLOGY
(A constituent Establishment of CSIR)
JORHAT - 785006 (ASSAM).

No.RLJ(125)/2003/RAC Date: 18.04.2007

OFFICE MEMORANDUM

With reference to his application dated 19" Feb., 2007, Shn Anujjal Sarmah, Gr.II(4), Petroleum &
Natural Gas Division, NEIST, Jorhat is hereby informed that the matter regarding his assessment has been
settled vide Competent Authority ORDER dated June 25, 2004 wherein his promotion from Gr.111(3) to

Gr.I1I(4) has been made effective from 28.11.2001.
Therefore, Shri Anujjal Sarmah, has no reason to be aggrieved after a lapse of more than two years
of issue of the ORDER of the Competent Authority. :

This issues with the approval of the Competent Authority.

(J L KRongsai )
Section Officer
To,
Shri Anujjal Sarmah

Gr.II1(4), Petroleum & Natural Gas, Division
NEIST; Jorhat. : .

Copy to:

P S to Director
PAtoCOA

Personal file
Office copy : /

Section Officer

S

mﬁgd 1o e urue Copy

N N
N\
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In the Central Administrative Tribunal

In the matter of :

0.A. No.8/08

Sri Anujjal Sarma
-VS_

Union of India and ors.

-And-

In the matter of :

Written statement on behalf of all

the respondents.

(Written statement on behalf of all the Respondents)

I Sr1 J. Lunkim Khongsai, son of Late T.
Kh;ongsai, Section Officer, presently working as
Controller of Administrat_i(_);t,v Ofﬁéiating as Controller of
Administration, North East Institute of Science and
Technology, Jorhat, do hereby solemnly affirm and state

as follows:-

1. That I am Officiating as Controller of
Administration, North East Institute of Science and

Technology, Jorhat in the district of Assam I have been
Copias

Guwahati Bench é <

TN

impleaded as party Respondent N0.4'£f the application hae
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been
served upon the respondents. I have gone through the

same and have understood the contents thereof. Being the g
Controller of Administration, I am acquainted with the

facts and circumstances of the case. I have been %
authorized to file this written statement on behalf of all [N

other respondents.

2. That I do not admit any of the averments
except which are specifically admitted hereinafter and the

same are deemed as denied.

3. That the council of Scientific and Industrial

Research is an autonomous body under the deptt. of
Dhvstheer

Scienpfeand Industrial Research. General of CSIR is the

ex-officio Secretary of Govt. of Indla.

4. In Scientific Technical Staff, there are four

Groups and Grades-

a) Candidates with M.Sc. with 1% class or

equivalent qualification are appointed as Group
[ (X AR S

IV(1) and the promotional are upto Gr.IV(6)

subject to the provisions 1a1d down in the rules.

b) Candidates with  B.Sc. or equivalent

qualification are appointed as Group III(1)
ANV

(Technical) and the promotional are upto

a .
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Gr.ITI(7) su‘bject to the provisions laid down in

the rules.

¢) Candidates with 10™ Class passed with 50%
-marks in aggregate with Certificate from ITI
are placed under  Group I¥(1) and the
promotional  are upto  Gr.Il@), s %7 7

¥ - L a7 “ e FYALTYE
C«F N A 2 RO . —)

d) Candidates with VIII"™ passed qualification are
placed under Group 1(4) and the promotional

avenues are upto Gr.1(4).

As per the Merit and Normal Assessment
Scheme (MANAS), the residency period of normal
assessment for prorﬁotibn to the next higher grade in
Group IIl is 5 years and as per CSIR letter No.17/66/94-
PPS dated 28.1.97 the provision of 2 year earlier
assessment is admissible once in the same group on
acquiring higher qualification equivalent to Gr.IV(1) and
will not be adjusted against the chanceé available for
normal assessment wunder revised MANAS. This

modification came into 1996-97 onwards.

/25

&

}
]

(1) “Those employees who have acquired/will

acquire entry level qualification of the next
higher group may be assessed to the next

higher grade once in the same group 2 years

earlier than the normal prescribed period of

assessment”.
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(11) “If an assessee is not recommended for
promotion he/she will be considered for
assessment after completion of residency
period prescribed for normal assessment in the
revised MANAS as per Table for the relevant
group and chance of 2 years earlier assessment
will not be adjusted against the chances
available for normal assessment under Revised

for normal assessment under revised MANAS”.

5. That the applicant having the B.Sc.

o

-

-4
/2,

(77w77w/ Krodeow %75

(Chemistry) Degree was being found suitable and selected |

for appointment to the post of Group-III(1) vide order dt.
28.11.86. Thereafter he was promoted to Grgwnp-111(2)
vide order dt. 28.11.91, then Grevp-111(3) on 28.11.96.

6. That,‘ as per the said scheme the applicant’s
due date of assessment to Group-III(4) is 28.11.01 under

the normal circumstances. However as he acquired higher

——— e

qualification he was benefited to 2 yeaféﬂ earlier

assessment which falls during the assessment year 1999-

2000 and effective on 28.11.99. Accordingly he was |

called for interview, he appeared before the Interview

Committee on 1.1 .03,@ could not succeegfg.

7. That, the applicant is eligible for being
promoted to the next higher grade after completion of the

residency period of 5 years i.e. effective on 28.11.01 and

i e —— i —— <
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his normal assessment year is 2001-2002. However by

-— ——— L e

mistake the applicant’s name was shown at Sl No 5 undeI y

&,_ ﬂ¢1.—\-ec
=

the assessment year 2000 2001
8. That, consequently in wrongful assessment
year the applicant was called for interview and he
appeared before the Interview Committee held on 13.9.03.

On the recommendation of the committee the applicant

roppis Fncteret

was(ﬁromoted 1:0 GlOllp III@Vlde order dt.30.12.03.

N
Tz i s mem S — alE i e s Tia Taess oo o ST Qe T TERTIISS ae
s “"Jm -

9. That, the respondent authority after coming to
the notice of mistake in calculation of normal assessment
year isEued ekhﬁe_?_vr-cau_rse»notice dt. 12.5.04. The applicant
replied te the said notice on 19.5.04.

10. Thereafter, the respondent authority after
considering the reply dt. 19.5.04 of the applicant ?qld
that holding of further interviewlprocedure may delay the

matter and since the assessment of that year was already

Lh

over hence, the promotmn of the applicant was not

- —.r

Withdrawn 'and\““made _the promotion effective from |

EN ey

28 11.01 by c:orrectl:ﬂor the due date of normal assessment |

- =
-— =

year.
11. Reply to the facts of thve case:-
11.1 That, with regard to the statements made in

paragraph 4.1 of the application, the humble answering

respondent has nothing to make comment on it.
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11.2 That, with regard to: the statements made in§
paragraph 4.2 and 4.3 of the applicatiqn, the humble _
énswering respondent has nothing to make comment on it g -
as they being matters of records of the case.. E
11.3 That; with regard to the statements made in
paragraph 4.4 of the application, the humble respondent

begs to state that as per the merit and Normal Assessment Sdme
(MANAS) the hormal assessment period for promotion |

L‘”‘l\n";’,—) ms orre W . ‘b
‘ fromm&g@to next higher gondiis 5 years. However, if the

candidate acquires higher Qualiﬁcation after joining the
service then he is eligible for 2 years earlier assessment.
Hence, the applicant’s due date of assessment to Groﬁp-
ITI(4) 1s 28.11.01 under the normal circumstances. But as
the applicant a.cquifed high.er qualification he is eligible

for 2 years earlier assessment on 28.11.99.

11.4 That, with regard to the statements made in
paragraph 4.5 of the application, the humble answering
respondent begs to state that the applicant as benefited 2 |
years earlier assessment for acquiring higher quaiification

was called for interview 2 years earlier which falls during :
TN T T R T S, B p"'\

the assessment year 1999-2000 . QA
11.5 That, with regard to the statements made in

paragraph 4.6 of the application, the humble answering
respondent begs to state that the applicant appecsied) /\’9>

before the Assessment Committee on 1.1.03, but he was
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not selected for being promoted to the next higher grade

in Group-III.

11.6 That, with regard to the statements made in
paragraph 4.7 of the application, the humble answering
respondent begs to state that the normal assessment
period for the promotion of the applicant to the next
higher post is 5 years, .but he was benefited of 2 years
earlier assessment because of acquiring higher
qualification. He was called for to appear before the
committee, but could not succeed in that benefited f)eriod.
The due date of normal assessment of the applicant falls
on 28.11.01, but wrongly the due date of normal
assessment of the applicant is shown as 28.11.2000
instead of 28.11.01. However, subsequently that was
corrected vide order dt. 25.6.04 by affording the

opportunity to reply.

11.7 That, with regard to the statements made in
paragraph 4.8 of the application, the humble answering
respondent begs to state that applicant’s normal
assessment period infact is 2001-2002. However, his
name was wrongly shown under the assessment year
2000-2001. Incadvertently the residency period of the
applicant . was counted from 28.11.2000 1instead of
28.11.01. However, subsequently as and when the mistake
was detected, immediately the respondent authority

corrected the same.

4

AA

Jorfed T Lbngs
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Although the applicant was infact not eligible

as not having the requisite normal assessment/residency
period he was called for interview by wrongly placing
him at serial No.5 under the assessment year 2000-2001
instead of 2001-2002.

11.8. That, with regard to the statements made in
paragraph 4.9 and 4.10 of the application, the humble
answering respondent has nothing to make comment on it

as they are matters of record of the case.

11.9 That, with regard to the statements made in
paragraph 4.11 and 4.12 of the application, the humble
answering respondent begs to state that in view of the
recommendation of the Assessment Interview Committee
which met on 13.9.03. - The applicant’s promotion to theA
next higher grade was approved vide order dt. 30.12.03
by giving effect the promotion from 28.11.2000.

| In this éonnection it 1s stated that the said
promotion of the applicant was the consequential order of
recommendation of the Assessment Committee which met
on 13.9.03. The applicant although appeared in the
interview in the said Selection Committee infact was not
eligible for being appeared before the Interview
Committee as having not.completed the residency period
of 5 years prescribed for normal éssessment in the revised
MANAS. Inadvertently the applicant was assessed by
taking effective date of 28.11.2000 instead of 28.11.01

i.e. 4 years instead of 5 years. However, subsequently

1
k
y
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that was corrected by giving him promotion to the next

higher grade effective from 28.11.01.

11.10 That, with regard to the statements made in
paragraph 4.13 of the application, the humble answering
respondent begs to state that the said show-cause notice
dt. 12.5.04 was issued to the applicant by the respondent
authority in connection with the inadvertent normal
assessment for promotion to the next higher grade. As per
revised Merit and Normal Assessment Scheme the
promotion to the next higher grade, the residency period
prescribed for normal assessment is 5 years. However, the
residency period of Assessment was taken wrongly by
taking effect on 28.11.2000 instead of 28.11.2001 and he
was not even eligible for appearing before the Interview
Committee. Accordingly he was given opportunity to
reply to the wrongful residency of assessment.

The respondent however after making
rectification and as the effective assessment year dt.
28.11.2000 was already over has given the promotion to
the applicant to the next higher grade vide order dt.
25.6.04 and made the promotion effective from 28.11.01.
11.11 That, with regard to the statements made in
paragraph 4.14 of the application, the humble answering
respondent begs to state that the competent assessment
board infact .goes into details of the knowledge of the
candidate vis-a-vis work carried out by him during the

period to assess his suitability for higher grade. The

@l
/&__?‘?

:
-
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Assessment Board is not concerned with th

administrative matters like due date of assessment etc. At
the same time, the applicant cannot take undue advantage
of the error about the due date of his assessment
mentioned in the Office Memorandum.

Further in the year 1999 he was not
recommended by the Interview Committee. However,
subsequently he was promoted on the basis of
recommendation of the Interview Committee. It is to be
stated here, that inadve.rtently the normal assessment year
made effective on 28.11.2000 instead 28.11.01. However,
subsequently the normal assessment date was corrected
and the promotion of the applicant to the next higher
grade i.e. Group-III(4) was not withdrawn, however made

effective on 28.11.01.

¥
:
t

11.12 That, with regard to the statements made in

paragraph 4.15 of the application, the humble answering
respondent begs to state that the applicant’s due date of

normal assessment has been corrected as 28.11.01 on due

- consideration of his representation read with the facts and

circumstances of the case.

11.13 That, with regard to the statements made in
paragraph 4.16 of the application, the humble answering
respondent begs to state that the applicant’s pay fixation
has been made later w.e.f 28.11.01 vide Office

Memorandum dt. 7.9.04 mentioned in this paragraph. He
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has not made any appeal against the pay fixation or the
correction of due date of normal assessment to the

Director General of CSIR at that time.

11.14 That, with regard to the statements made in
paragraph 4.17 and 4.18 of the application, the humble

answering respondent has nothing to make comment on it.

11.15 That, with regard to the statements made in
paragraph 4.19 of the application, the humble answering
respondent has nothing to make comment on it as they are

being the matters of records of the case.

11.16 That, with regard to the statements made in
paragraph 4.20 of the application, the humble answering
respondent begs to state that the applicant was called to

submit the work report for the assessment year under the

provision of clause 2.3.4 revised MANAS (for acquiring

higher qualification). The said clause of MANAS says

that “those employees who have acquired entry level

(224
:/ ,‘g —

(onfoo Hali

qualificatiohs of the next group (higher qualification) -

may be asse‘ss to the next higher grade in the same group
two years earlier than the normal prescribed period of
assessment, provided they attained the prescribed
threshold”. |

Further the applicant interpreted that as he was
called upon to submit work report for the assessment yéar

1998-99, hence, it is reasonably inferred that he obtained

minimum 90% marks. He further in subsequent paragraph’
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stated that in Merit Assessment he obtained very good

grade. As per clause 5.2.3 of revised merit and normal
assessment scheme for very gbod the rating mark is 75%.
Hence, he is not eligible for assessment under the merit
assessment scheme. Whatever may be the interpretation
made by the applicant in this paragraph having no

relevancy to his case for relief as prayed for.

11.17 That, with regard to the statements made in

'paragraph 4.21 of the application, the applicant was

called for interview for two years earlier assessment due

_one 28.11.99vhumble answering respondent (for acquiring

higher qualification which falls under the assessment year
1999-2000. However, he was mnot selected by the
interview board. Accordingly, he was intimated vide

letter dt. 6.1.03.

11.18 ‘That, with regard to the statements made in
paragraph 4.22 of the application, the humble answering

o i Mg

o
~
s

respondent begs to state as stated that above, the .

applicant'although appeared' before the Assessment

Interview Committee which held on 1°* and 2°¢ January,

2003 but the Committee did not recommend the applicant

for promotion to the next higher grade and was
accordingly informed vide O.M. dt. 6.1.03
Thereafter he along with others appeared

before Assessment' Interview Committee for the

assessment year 2000-0land 2001-02 held on 30.9.03 and

he was recommended by the Assessment Interview
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Committee for ‘the_.atext higher grades vide O.M. dt.
30.12.03.

It is to be stated here that the applicant did not
challenge his non—selection/non-recommendation by the
Assessment Committee made on 1.1.03 which was
communicated on 6.1.03. Hence, at this stage the
applicant 1s estopped from making grievance for non-

inclusion of his name in the earlier select list prepared by

‘the Assessment Committee met on 1.1.03 which is a

separate cause of action and if he had any grievance
against that he should have approached before this
Hon’ble Tribunal at appropriate time by filing separate

application.

Further the statements made in this paragraph‘

are absolutely irrelevant so far the promotion of the

applicant to the post of next higher grade from Grade-III

1s concerned.

11.19 That with regard to the statement made in
paragraph 4.24 of the application the humble answering
respondent begls to state that the applicant is called for
two year earlier assessment due on 28.11.99 based on his
acquiring the higher qualification. But he was not
successful in the interview held on 1.1.03. Under the
scheme MANAS, there is no provision for assessment of a
candidate for 2 years earlier assessment benefit for
second time. The applicant in fact was called for

Assessment Interview Committee meeting held on 13.9.03
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for normal assessment where the residency period of
Group-III post for promotion to next higher Grade is five
years as provided in clause-2.2.30f the scheme and his
normal assessment ﬁvas due on 28.11.01 i.e. for the period
of 28.11.96 to 28.11.01 (5 years). The applicant was
selecfed under the normal assessment scheme in the year
2003. However, his due date of promotion has been
inadvertently shown as 28.11.2000 instead of 28.11.01.

| Furthef it 1s stated that as the applicant was
assessed inadvertently in four years instead of five years
i.e. the completion of residency period prescribed in the
normal assessment as per scheme and was promoted vide
order dt. 30.12.03 by showing the effective dt. Of
promotion w.e.f. 28.11.2000 instead of 28.11.01. The
residency period of normal assessment is five years. But
the applicant’s normal aésessment was made in four
years. Hence, aé and when it was come to the notice the
respondent authority corrected/rectified the error by
affording opportunity to the applicant and issue an O.M.
dt. 18.4.07 by giving promotion to the applicant from
Grade-III w.e.f. 28.11.01. It is not correct that ‘the
applicant’s promotion order dt. 30.12.03 is cancelled. But
it is rectified by giving him promotion to the next higher
grade w.e.f. 28.11.01 as per séheme.

11.20 That with regard to the statement made in
paragraph 4.25 to 4.27 of the application the humble
answering respoﬁdent begs to state that the applicant does

not have the legal right of promotion w.e.f. 28.11.2000

4
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simply because the same has been published in the
~ monthly bulletin of the Institute. ‘The promotion giving
effect from 28.11.2000 instead of 28.11:2000was

erroneous. Hence, the effective date was corrected by the

Jorpeo W ‘U"ZZ’“

Respondent Authdrity by affording opportunity to the

applicant. The applicant has no right to take undue

advantage of the efror about the due date of his

assessment.

Further it is stated that even if in some cases,

erroneous promotion had been given contrary to the rules

and consequently such employees have been employed to
enjoy the fruits of improper promotion employee cannot
base his claim for promotion contrary to rules.

Further it is stated the order of prorhotion dt.
30.12.03 has been withdrawn or ;:ancelled merely, 1t has
been rectified vide order dt. 25.6.04 by gi\}ing effect of
promotion w.e.f. 28.11.01,‘ |

11.21 That the answering respondent begs to state
that the applicant haé not exhausted the alternative
remedy before approaching this Hon’ble Tribunal. He has
not made appeal before the appropriate appellate forum

| against the impugned O.M. dt. 18.4.07.

11.22. That this applvication has no merit at all and is

liable to be dismissed.
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12. Reply to the Grounds of the Case

12.1 In response to the statements made in
paragraphs 5(I) of the application, it is submitted that in
wrongful assessment year the applicant was called for
interview on 13.9.03 and on recommendation he was
promoted vide order dt. 30.12.03 which is erroneous and
accordingly that was corrected by giving effect the
promotion with effect from 28.11.01. The applicant does
not have any right to claim the promotion effective from
28.11.2000 Which one 1s inadvertent error. He cannot
claim an erroneous promotion even he was given

promotion contrary to guidelines in force.

12.2 In response to the statements made in
paragraph 5(III) of the application, it is submitted that the
applicant was benefited by 2 years vearlier assessment for
acquiring higher qualification and was accordingly called
for interview but he did not find his place in the merit list
prepared by the Interview Committee.

If the applicant has any grievance against that
selection he should have approached in appropriate time
before effected the list and he has no legal right to agitate
the grievance for non-inclusion in the list prepared by the
Committee made on 1.1.03 and he is estopped under the
doctrine of estoppel agitating by the present application

which is a separate cause of action.

§ V\\;J‘
\
3
7

iy



. f 69
S TR

17

12.3 In response to the statements made 1in
paragraph 5(IV) of the application, it is submitted that as
per clause (II) of the CSIR guidelines confained in letter
dt. 28.1.97, the applicant is to be considered for
assessment after completion of residency period of 35

years.

12.4 In response to the statements made 1in
paragraphs S5(V) of the grounds it is submitted that
consideration w.e.f. 28.11.2000 was an inadvertent
mistake but he was allowed to get his promotion to higher
grade by making effective from 28.11.01. Hence, the

grounds set forth in this pafagraph 1s not relevant

12.5 In response to the statements made in
paragraphs 5(VI) of the grounds it is submitted that the
applicant has made wrong statements his promotion was

infact not withdrawn or cancelled.

Jouctpo Hnsr

12.6 In response to the statements made in

paragraphs 5(VII) and 5(VIII) of the grounds it is
submitted that one cannot base his claim for promotion
contrary to Rules or Guidelines. The respondent éuthority
‘rectified the inadvertent mistake and the order dt. 18.4.07
issued by the humble answering respondent is a
promotion given to the applicant by rectifying only the
effective date from 28.11.01.

k_ﬂ%ﬁ{z@
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13. That the answering respondent begs to state

that the apphcvant has not exhausted the alternative
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remedy before approaching this Hon ble Tribunal. He has
not made appeal before the appropriate appellate against

the impugned order dt. 18.4.07

14. That this application has no merit at all and is

liable to be dismissed.
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VERIFICATION

I Sri J. Lunkin Khongsai, son of Late T.
Khongsai, aged about 33 years of Nist Colony Campus,
P.O.-R.R.L. Jorhat, Section Officer, presently working as
Controller of Administration, Officiating as Controller of
Administration, North East Institute of Science and
Technology, do hereby solemnly affirm and state as -
follows:- i

That I am the Respondent No.4 in the present
application and have been authorized to file written
statement on behalf of Respondent No.l to 3 that the
statements made in paragraphs ,%,3,11"1 11712 toii 1y Loy W2 \.{%
are true to my knowledge and those made in paragraphs 4#!°, l
WA jiig foiigare  being matter of the case derived |
therefrom which I believe to be true and the rest are my

humble submissions before this Hon’ble Tribunal.

r’f -

I have not suppressed any material facts.
And I sign this verification on1y"day of Mey
2008 at Guwahati.




GUWARATI

E
ped by —
A\MA‘S“SO\\ Sammnan

o 'v‘ o -

s

Union of India & Ors.

a&n affidavit~in-Rejoinder fTiled by the
applicant in reply te  the  written

statement filed by the Respondents.

T A -~

I, Sri Aanujjal Sarmah, son of Late Gunanda Sarmah, aged
about 49 years, a resident of Qtr. Mo. D-186, MNorth-East

Institute of Science and Technoloqy, Jorhat-¢ do heraby

salamnly affirm and state as follows:-~. .
) A
v~
i. That I am the applicant in the instant case and am

fully acauainted with the facts and circumstances of the

case and as such, competent to file the instant affidavit

and am giving my reply °0 .. - as herecinbelow stated.

2. That a copy of tThe written statement Filed by  the
Respondents  having been served upon my counsal, I have

perused and understood the contents of the same.

3

~



*

(a7,
g. K.
cnmud”“’ x
tu(N“ . b .. . . . L -
‘* Kars ‘uﬁﬁ i with regard to the statements made in paragraphs 7

TS

bt
3

3. That with regard to the statems made paragraphs L
and 2 of the written statement the deponent doess not have

any comment to make.

4, That with regard to the statements made in paragraphs 3
and 4 of the written statement the same being based on
records, 1 deny and dispute all that are contrary to or

inconsistent with the records.

5. That with regard to the statements made in paragraphs 5
and 6 of the written statement the deponent states that his
appointment to Grade III (1) was made vide order dated

on6  and not 28.11.96 as errongously shown  in

,._.

8.
paragraph 5 vide 0Office Memorandum (hereinafter referred to
s 0.M) dated 6.1.2003 {(annexure~III to the application],
the deponent was inform >d that the Assessment Committee did

gt recommend  the deponent  for the next higher grade i.e

#of the written statement, the deponent states that

wan promoted to Grade I1I (3) from Grade I111(2) on
7%.11.96 under normal assessment of Revised MANAS (Merit &

lormal Assessment Schame) the applicant is eligible to be

=t
L
{
O
3
M3
&0
H
}—.
;...
?\.’
&
;...

promoted to Grade 111 (4} from Grade 11

which is after completion of the normal residency pericd of

i

years. But having acauired entry level qualification of

the next higher grade, the deponent became eligible to be

AR

Ay



scheme snvisages Normal and/or Merit promotion on the basig

the Merit Assessment  Scheme besides eing applicable to
Group—Iv(l) to IV (4}, is alsco applicable to Group III (3)

upto  II1 (é}, provided the incumbents possess entry lewel

aualifications of Group IV and are engaged in R & D
activities. again., as per sub-clause 2.2.3, the eligibility

and threshdds  for Normal assessment for group -I1II1 is as

quoted in the table below: —

Eligibility Threshold i.e.
for Minimum Marks
fnnessment '
(Yf';’a.. } (NO.
C i r o 1 i“/\ 3
Q‘r :‘y'aars !, 4 fﬂui( :’i\“rlt
reauired ro |POsessment | Assessment
be completed
in the
existing
Grade)
1% vyrs - 4 3
b S
5.6, 7.9 and &0 M My
after
gemainlnq
far one wear
at the
madsimum of ’
_ The arade
TIi¢a) Rs 55009000 =i S0 M [RI&
IT1(3) RS 6500, 10500 | —~do- 70 a0 50
111(4) RS.8000~13300 |~do- TS 85 0
I1I(5) Re . 10000~ -~go- 75 8y S0
15200
T1i1(&)y Re 12000~ ‘5.6“8 and at 175 &5 P
L&EDOQ the maximum
of the grade
I31(7) Rs . 14300~
18300

/Z\“NC§$05\ E;qmrﬁaa)n
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Thus, the applicant was eligible tTor Merit Assessment
in 3 vyvears by scoring thre shold i.e. Minimum marks of 90 and
in &4 vyears by scoring Threshold/mMinimum marks of EO.

. 200

bad
N

aecordingly vide office Memorandum dated 13,15
’ .

(emnexure~1I-8 to the application), the applicant was called

far  Interview on  1.1.7003, since by acauiring higher

aqualification he was eligible for 2 vears garlier assessment

Memorandum  dated 13.12.2002 (ﬁnnexuréfiiwﬁi. P suunt o
aubmis$ion of work report as directed vide 0ffice Memorandum
dated 23.6.7003 (annexure—IV to the application}, in which
the deponent’s name appears at Sl. Mo.5 fof the assessment
vear 2000-2001 with 28.11.2000 as the dus date for

consideration of asssssment, the d&ponent was called for
fmsesanent Interview on 13, ‘ Q3 vide Office temcrandum dated
Z0.8.72003 (annexure-Y to the application) and on beling
recommended by‘ the said Interview Committee, the deponent
was  promoted to.Group 111 (4) wide order dated 30.12.2003
{(annexure-¥11), on hiz assessment undsr Revised MANAS as
admitted in para & of the written statement. The effective

¢ \\\of the deponent®™s promotion to Group 111 (4} was

at with regard to the statements made in para 9, the

ent states that the Office rMemorandum dated 30.

[
]
e
o]
O

having been acted upon and the deponent having accordingly

submitted his joining report in group I1I1{4} on JI0.12.2003

I'd

(onnexure-VII-a to the appl

i
bl
0

atieny, the Respondent-
authority imsued the Show~Cause Motice ated 12.5.04

{onnexure~-viil) after a l&pﬂ“ of almost 5 months during

ZA\NMk§§o5\ gi&qxvv&\
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which pericd, the deponent had been continuously rendering

H

his services as Technical officer, Grade 111 {4)._ The
deponent immediately replied to the Show Cause Motice wvide
letter dated 19.5.04 (annexure-¥III-a) stating therein that
having been selected on merit by a8 competent Board of
fosessnent convenaed by responsible officers, well-versed in

the Rules and Regulations of the organisation and promoted.

o
)

ta the next higher grade w.e.f 28.11.2000 in which capacity

AN Strpranale

the deponent had joined and was responsibly working, there
WES no scope for withdrawing the promotion by merely taking

" "

the plea of ""inadvertently assessed™’

8. That with regard to the statements made in paragraph 10
of the written statement, the deponent states that as
already stated hereinabove, having been appointed to Group
ITI(3) on 28.11.1996, the deponent is due for promotion to
Group I1I (4) after the normal residency period of 5 YEars,
l.e. on 28.11.200L as per MaNaS and hence, there cannot be
any questicn of any consideration being shown by  the

pondent-authorities to the deponent s reply dated
nnexure-¥I11I-a to the application) for making

effective from 2E.11.01L by way of corracting

o
)
et
&
G
-4
3
(]
-3
2
o
Jomed
&3
%]
4]
]
{3
8]
3
it
3
et
&
3
]
~

That with regard to the statements made in paragraphs
Li.il, 11.2., 11.3, 1i.4 and 11.5 of the written statement,
the deponent does not refute the same and reiterates the
statements méde in paragraphs 4.1, 4.2, 4.3, 4.4, 4.5 and

4.& of the original application.

10. That with regard to the statements made in paragraphs

Ll.é and 11.7, the deponent reiterates the astatements made
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in paragraphs 4.7 and 4.8 of the applicati and states that
vide Office Memorandum dated 23.6.2003 (annexure~IV to: the
application}, the deponent was called upon to submit Work

Report

(%]

since it was proposed to process assessment promotion

for eroubf 11T Technical staff members and as a sequel

" the rmto, vide Office Memorandum dated 20.8.2003 (annexure-y

5
to rne;@pplicatioh) the deponent was called for Assessment
Interview Gn 13“9.2003>for promotion to next higher qrade.
A Qinned in Clause 5.1.1, Work Report is the report of an
a;seswec én the work done by him/her during the entire
period, on the bas of which he/she is to be considered for
assessment and is applicable only for Groups —~III and vV (A},
in both Office Memorandums dated 23.6.2003 and Z20.8.2003,
the -deponent’s name is mentioned at serial No.5 under

ssment year 2000~-2001 of Grade ~I1I1I1(3) with due date for

Q.
6}
“3
{3
ot
s
e
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Q
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{1
3
{3
2
3
3
3
ot
3
P
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P
O
o
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3

Thatvwith regard to the statements mgdé in paragraph
11.8 of the written statement, the deponent reiterates the
statements made in paragrapﬁs 4.9 and 4.10 of the
application and statés that pursuant to communication of the
critical -appraisal and grade awarded by the Reviewing
Officer for 1997-98 wide Office Memorandum dated 9.9.7003
(ﬁnneiﬁrewVI), thé deponent. filed =a represeﬁtation dated

4.9.03 (Annexure~vi-A) before the competent authority

N

seeking to know as to what was not completed in the assigned
work for 1997-9& as per the satisfaction of the reporting
officer and by reauesting to consider the higher grade for
the periods 1998-99, 1999~2000 and 2000~2001, desired to be

shown 2ll the annual Performance Reports of the said

A\m\o«\ omwe

/(119



T GYTTEh TR T
Central Administrative Tribunal

7 B B T 11

'

uwahanBench

periods. The deponent further states that as per Cla

5.2.3, the grade of ""very Good"" is rated as 75 marks.
However, for reasons best known to them, Respondent-—
authorities did not inform the deponent about the final

decision taken by the competent authority in this regard.

12. That with regard to the statements made in paragraph

ARSI Speeed.

il1.9 of the written statement, the deponent while
reiterating the statements made in paragraphs 4.11 and 4.1%2 .
of the application states that the deponent was assessed and
recommended by the Assessment Committee which @ met  on
15.9.2003 since he was eligible for consideration under the.
Merit Assessment Scheme as per Revised MaNas . although the
deponent was yet to complete the residency period of 5 years
prescribed for Normal assessment under Revised MANAS. gy
f&king effective date of 28.11.2000 i.e 4 years, the
dcponent was assessed under 4 years Me?it fssessment for
: N3 ving  secured higher qualification and the prescribed :
t“KcAR}- .
.f;/";f~\\th cohold marks as set forth in Clause 2.2.3., which is

s . .

bd hereinbelow -

Group & iScale of pay Eligibility Threshold i.e.
1Grades for Minimum Marks

fannessnent

(yrs.) (No. PSS
of years MHormal Merit

cquired  to |Pesessment {Assessment
be  completed

in the
existing
Grade)
) S‘ y'rs 4 3
, YIS jyrs
I11{1) RS . 4500~7000 5,6,7.,9 and {60 N Ny
atfter

remaining for
one  vyear at
the  maxdimum




| | lof the grade |
111¢2) Rs 55003000 ~do- &0
111(3) Re . 6500, 10500 | ~do~ 70

I11(4) Ro . 8000~13500 (~do- 75 "ns S 1//
I11¢(57} Ra L 10000~ ~ i~ 75 £35 gas) ‘r1
15200 | L
ITI{6) (Rs.l2000~ 5.6.8 and at |75 85 |90 é
16&500 the maximum . ‘ gq;
ot the grade
111(7) Re . 14300~
L8BEDO

Further, as per Clause Z.1.3, scientists of Group IV
(1) to 1V (4} and Group III (3) to II1(6) who secure atleast
x?ﬁ marks in 3 years and 300 marks in 4 vears in their acR's
FAPaRs would be eligible for consideration under the Merit.

Assessment  Scheme. Clearly., as per coriterion laid down in

ot
ha
0
]
.-h
O
-3
{3
[
]
b}
&
3
po—
£

ause, the deponent on being found eligible
was called upon to appear before the Interview committee and.
was recommended for promotion to the next higher grade vide
Office Memorandum dated 30.12.2003 tannexure~VII  to the

application}. The averment made by the Respondents that the.
deponent was not eligible for appearing before the Interview:
Gémmitt~a having not completed the residency pericd of 5

years prescribed for normal assessment is not correct and is .

gmently refuted by the answering deponent. It is not

ormal Assessment but under Merit Assessment that the

sment Committee for

&

was  recommended by the fsse

to next higher grade.

hat with regard te the statements made in paragraphs

11.10 and 1i.1il of the written statement the deponent while
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re—-iterating the stateme
id4.14 of the application sﬁates that after 5 monthﬁ of
joeining in Groué 111 (4) vwide joininé report dated
30.12.2003 (ﬁnnerrewVII~m to the application) pursuant to
OFfFFice Memorandum dated 3.12.2003 (annexure-VII to the

' applicaticn), the deponent was served with the show cause

N

SN\ Saxvea

notice dated 17.5.04 (Annexure-VIII to the application) to

N

\\)

‘ahow ause as to why the promotion granted to the next

A

higher grade w.e.f 28.11.2000 vide Office temorandum dated
30.12.2003 should not be withdrawn to which the deponent
duly replied vide letter dated 19.5.2004 (annexure-~VIII-aj
that after.being selected on merit by a competent Board of
'Qmsessment'and having joined and worked with responsibility
'in the higher grade there was no scope of withdrawing the.
promotion merely on the plea of inadvertent assessment
before time. The deponent states that the competent
auﬁhority prior to calling the deponent for assessment
interview on 13.9.2003 vide Office tMemorandum dated

’

70 .8.2003 (annexure~Y) had requested the members including

0

the deponent to submit work reports as per enclosed format

n 10.7.03 and ‘it may be safely presumed that

(MﬁNfS) with

the competent aﬁﬁeﬂament board had taken 1nto consideration

1 relevant details including due date of assessment. of the
ates before recommending for promotion to the next

cnowﬂ““'q qi grade. In any case, administrative matters including
{{ &K {xamrupCrews

of assessmnent are expected to be cxamlned by the

ent authorities with due weightage and not at their

h '~ i4. That with regard to the statements made in paragraphs

11.172 of the written statements, the deponent states that

the due date Tor promotion as per normal assessment is after
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cempletion of the normal residency period of 5 vears wWhich

was  completed by the deponent on  28.11.01L having been

promoted to Grade 111 (37 on Z8.11.1996.

i5. That with regard to the statements made in paragraphs
Li.13, 11.14 and 11.15 of the written statement being based.

re statements which are not

£

N records, the deponent denies

/As°ﬂw“f§593\ S;NQSQNQQ\

based on records.

16. That with regard to the statements made in paragraphs
Li.ié and 11.17 of the written statement the deponent
reiterates the statements made in paragraphs 4.20 and 4.721

of the application.

’

17. That with regard to the statements made in paragraph
1i.18 of the written statement, the deponent while
reiterating the statements made in paragraph 4.22, states
that although he made oral representations before the then
authorities for not being recommended, immediately on being
canmunicated the critical appraisal and grade awarded for
1297-98 belatedly wvide Office temorandum dated  9.9.7003

(annexure~YI to the application), the daeponent duly Tiled a

sentation dated 24.9.03 seeking to know as to what wasm

23

5 ) ‘i mpleted in the assigned work for which he was no
wotld to  the next higher grade but the resbondent
ities failed to inform the deponent about the final
Lo ion téken by the competent authority in this regard .
Be that as it may, within & span of é months, the deponent
having been called upon to  submit work reports for
ssment  Promoticon followed by assessment Interview on
13.9.2003 and then granted promotion to Grade III (4) w.e.

vide Office Memorandum dated 30.17.7003, the




N

deponent 4did  not

griaevance again

{(Annexure~111) at

st Office
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aggrieved
of time.

that point

-

i8. That with regard to the statements made in paragraphs
1i.9 and 11.20 of the written statement, the depcnent while
re-iterating the statements made in paragraphs 4.24 and 4.25
of  the application states that having acquiredA higher
aualification and secured the prescribed threshold marks as
set forth in Clause 2.2.3 and the eligibility criieria of
marks as laid down in Clat Z.1.3, the deponent was called
upon to appear efgre the Assessment Co ttee for the 2N d

time on 13.9.32003
unacr~ Revise
nest higher grade
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further states that the monthly bulletin

eing published by an authority like the

Research Laboratory,

tive date of promotion of the

shown as 2Z&.11L.2000 even in the officizal
ntiy
tements made in paragraphs 11.21 and. 13

in nature, the deponent states that

although he has not approached the appaellate authority, he
has  approached  this  Hon'ble Tribunal for 3ustice and
appropriate relisf.
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G " same and are denied and refuted by the deponent by
:;s‘ reiterating the statement made in paragraph 4.28 of the
) application.

2i. That with regard to paragraph 12 of the written

statement, the deponent rgverts back to the grounds stated

-

in the application
atands by the s

as set forth in paragraph 5 thoereof and

ame to support his cass.

22. That the statement made in  this paragraph and
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knowlaedge and the sta
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information derived

are my humble submiss
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Z008 at Guwahati.
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ements made in paragraph¢ 6(?PW¢@J,

are true to ey

from the records of the case and rest

ions before this Hon"ble Tribunal.
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FROM: : :
Mr. P. Bora/ Ms. S. pati/ Md. Aslam/ B. Sharma/D. Senapati

/ N. Anix Singh/Ms. M. Jain/ K. Roy Chowdhury, Advocates.

To T
Myt M Des

Advocate, Gauhati High Court,

Guwahati.

Ref:- %M/m/ﬂﬂjmzw o O 37035; AW

| | 8- WOl %o’lf@
SIR/MADAM,

Please find herewith a copy of the application/ affidavit under

reference, which is going to be filed/ filed and moved today at ------=====---

Please acknowledge the receipt of the same.

THANKING YOU,

Yours faithfully,

ﬁecéivc’jd Copy, | < |
R |

Advocale Advocate
Received Copy,
Advocate
©
‘ZA/MC& MMM’M)MO&I; MM&A’(’/ M«—’)/Wﬁk&/&
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And

In the matter of:

Written statement on behalf of respdndent No.2.
(Written statement on behalf of respondent No.2)

I, C. Manavazhagan son of Late Shri R. Chockalingam, Under
Secretary, Laboratory Administration Division, Council of Scientific &

Industrial Research do hereby solemnly affirm and state as follows:-

1. That Council of Scientific & Industrial Research (CSIR), New Delhi
through Secretary has been impleaded herein as respondent No.2.
However, it is mentioned that there is no post of Secretary, CSIR. Thus,
the present OA is liable to be dismissed on the ground of mis-joinder of

proper parties.

2. That | have gone through the OA and have understood the
contents thereof. Being the Under Secretary, Laboratory Administration
Section, CSIR Hars, | am acquainted with the facts and circumstances of

the case on the basis of the records maintained/available in this office.

3. That | do not admit any of the averments except which are

specifically admitted hereinafter and the same are deemed as denied.

4. That the Applicant has impleaded Secretary, Ministry of Science

and Technology, Government of India as Respondent No.1, which is not
a proper and necessary party. Since no relief is admissible against

Respondent No.1, so he may be deleted from the array of parties.
= ~
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§ Sri Anujjal Sarmah Applicant
N Vs.
?’5'3' NIELCY _ _
Uwahati Bench The Union of India & others Respondents



. society registered undér the Societies Regigtration WIWQO it

5. .'That Council of Scientific and Indu ria‘I“Researgth.(‘é‘Sl'R is a

Wana!t Bench
has set up a chain of 37 National Laboratories/Institutes in various
of the country including North East Institute of Science and Technology
(.F:ormerly Regional Research Laboratory), Jorhat (Respondent No.-3 of
this case). Governing Body is the Rule making body in CSIR. CSIR has

its own bye-laws, rules and regulations as approved/adopted by CSIR. As

~ per fth? Rules, the Prime Minister of India is the ex-officio President of the

“Society and the Minister In-charge of Science and Technology is the ex-

officio Vice-President of the Society. The Director General, CSIR is the
ex-off_:ii.cio Secretary, Department of Scientific and Industrial Research,
Government of India. In accordance with Bye-Law 11, CSIR has framed
Pfomét_ion & Assessment Scheme for its Scientific &;Te_chnibal (S&T)
staff \;S(:ith'the approvai of GB, CSIR. Relevant Rules (Revised Merit And

Ndrmél Assessment Scheme, hereinafter referred as R-MANAS)

vrég’é'rding Assessment Promotion of Technical and ‘Su'pport Staff
including two year earlier assessment promotion are annexed as

~ Annexure-1.

6. - As per Para 2.2.3 of the R- MANAS, the residency period of

 normal assessment for promotion to the next higher grade in Group Il is

5 years and as per Para 2.3.4 of R-MANAS and CSIR letter No.17/66/94-

', , PPS dated 28.01.1997 (Annexed as Annexure-2), the provision of 2-year

earliér assessment is admissible once in the same group on acquiring
entryv‘l.evel qualification of next higher group and will not be adjusted
against the chances available for normal assessment under Revised
MANAS. This modification came intobforce for assessments falling due in
th_e_assessment years 1996-97 onwards. Fuﬁher, if an assessee is not
récommended for promotion he/she will be considered for aséessment
after éomp‘letion of normél residen‘cy period prescribed for normal
assessment as per the Revised MANAS (Para2.2.3) for the relevant

group and the chance of 2 years earlier assessment will not be adjusted
' = Mo~
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7. :That the applicant was found suitable and selected for

MANAS.

appointment to the post of Group IlIi(1) with effect from 28.11.1986.

" Thereafter he was promoted to Group lI(2) with effect from 28.11.1991,

then to Group 111(3) with effect from 28.11.1996.

8. That as per the said scheme the applicant’s next due date of

aSsessment to Group lli(4) is 28.11.2001. However, as he acquired

higher qualification of next higher group i.e. Associateship Diploma of
Institutipn of Chemist, he became eligible for 2 years earlier assessment,
which falls during the assessment year 1999-2000 and due from
28.11.1999. Adcordingly, he was called for aésessment. He appearéd
befdre the Assessment Comimittee on 01.01.2003, but, his name was not

recommended by the Committee for Assessment promotion.

9. In terms of the provisions of Revised MANAS, the applicant is
eligible for consideration for promotion to the next higher grade after
completion of the residency period of 5 years i.e. effective on 28.11.2001

and his normal assessment year is 2001-2002. However, by mistake the

appl_ic_ant"s name was shown at Sl. No.5 with incorrect due date of

assessment i.e. 28.11.2000 under the assessment year 2000-2001.

10. It is pertinent to state that the applicant was called for assessment
and he appeared before the Assessment Committee meeting held on
13.09.2003. On the recommendation of the Committee the applicant was

promoted to Group IlI(4) vide order dated 30.12.2003 with effect from

- 28.11.2000 instead of 28.11.2001.

11. . That the respondent No.3 after coming to the notice of the mistake
in calculation of normal assessment year, issued show-cause notice

dated 12.05.2004. The applicant replied to the séid notice on 19.05.2004.

15"?
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12. That thereafter the respondent No.3 after co“?\;idermg”‘the“-reply

dated 19.05.2004 of the applicant held that holding of further

assessment/procedure may delay the matter and since the assessment of
that year (2001-2002) was already over, the promotion of’the applicant
was not withdrawn but the promotion was made effective from

28.11.2001, by correcting the due date of normal assessment.

13. Reply to the facts of the case:-

13.1  That with regard to the statements made in paragraph 4.1 of the
application, the humble answering respondent has nothing to comment

on it.

13.2 That with regard to the statements made in paragraph 4.2 & 4.3 of
the application, the humble answering respondent has no comment on it

as they being matter of records of the case.

13.3  That with regard to the statements made in paragraph 4.4 of the
application, the humble respondent begs to state that as per the R-
MANAS,Vthe normal assessment period for promotion from one grade to
the next higher grade in the same group is 5 years. However, if the
candidate acquires higher qualification after joining the service then as
per para 2.3.4 of Revised MANAS he is eligible for 2 years earlier
assessment. Hence, the applicant’s due date of assessment to Group
11(4) is 28.11.2001, under the normal circumstances. But as the applicant
acquired higher qualification of the next higher grdup, he became eligible

for 2 years earlier assessment w.e.f. 28.11.1999.

13.4 That with regard to the statements made in paragraph 4.5 of the
application, the humble answering respbndent begs to state that the

applicant was eligible for consideration for 2 years earlier assessment on

o
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acquiring higher qualification of next higher group, was™
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earlier assessment than the normal period of assessment which falis

during the assessment year 1999-2000.

13.5 That with regard to the statements made in paragraph 4.6 of the
application, t'r;e humble answering respondent begs to vstate that the
applicant appeared before the Assessment Committee on 01.01.2003,
but he was not recommended for being promqted to the next higher grade

in Group-Iil.

13.6 . That with regérd to the statements made in paragraph 4.7 of the
application, the humble answering respondent begs to state that the
normal assessment period for the promotion of the applicant to the next
higher grade is 5 years, but he was considered for 2 years earlier
assessment on acquiring higher qualification of next higher group. He
was called to appear before the assessment Committee, bqt was not
recommended for assessment promotion. The due date of normal
assessment of the applicant falls on 28.11.2001, but wrongly the due date
of normal assessment of the applicant is shown as 28.11.2000 instead of
28.11.2001. However, subsequently that was corrected vide order dated

25.06.2004 by affording him the opportunity to reply.

13.7  That with regard to the statements made in paragraph 4.8 of the
gpplicaﬁon, the humble answering respondent begs to state that the
applicant’s normal assessment period in fact is 2001-2002. Although the
applicant was in fact not eligible as not having the requisite norrﬁal
assessment/residency period, he was called for asséssment by wrongly
p|acin§ him at serial No.5 under the assessment year 2000-2001 instead
of 2001-2002. However, subsequently as and when the mistake was
detected, immediately the respondent No.-3 corrected the same and his
due date of promotion was shown w.e.f. 28.11.2001, i.e., on completién of
normal 5 year of residency period as mentioned above, by affording him

O o~—e——
the opportunity to reply. —
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13.8 That with regard to the statements made in paragraph 4.9 and
4.10 of the application, the humble answering respondent has no

comment on it, as they are matter of record of the case.

13.9 That vyith regard to the statements made in paragraph 4.11 & 4.12
of the application, the humble answering respondent begs to state that in
view of the recommendation of the Assessment Committee which met on
13.09.2003, the applicant’s promotion to the next higher grade was

approved w.e.f. 28.11.2000 vide order dated 30.12.2003.

In this connection, it is stated that the said promotion of the
applicant was the consequential order of the recommendation of the
Assessment Committee, which met on 13.09.2003. The applicant
although appeared before the Assessment Committee for the assessment
year 2000-2001, in fact, was not eligible to appeér before the Assessment
Committee as having not completed the residency'period of 5 yeérs
prescribed for normal assessment in the revised MANAS. Inadvertently,
the applicant was assessed by taking his due date of assessment as
28.11.2000, instead of 28.11.2001 i.e. 4 years period instead of 5 years.
However, subsequently that was corrected by giving him promotion to the
next higher grade w.e.f. 28.11.2001 by affording him an opportunity to
reply to. |

\

13.10 That with regard to the statements made in paragraph 4.~13 of the
application, the humble answering respondent begs to state that the said
show-cause notice dated 12.05.2004 was issued to the applicant by the
respondent No.-3 in connection with the applicant’s inadvertent normal
assessment promotion w.e.f. 28.11.2000 to the next higher grade. As per
Para 2.2.3 of R-MANAS for promotion to the next higher gfade, the
residency period prescribed for normal assessment is 5 years. However,
the due date of Assessment was inadvertently mentioned as w.ef.

28.11.2000 instead of 28.11.2001, although the applicant was not even
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assessment year 2000-2001. Accordingly, he was'given opportunity to e
reply on the wrong residency, instead of normal 5 years of residency

period.

The respondent No.-3, however, to rectify his due date of
promotion as the assessment year 2001-2002 was already over, has
given the promotion to the applicant to the next higher grade w.ef.

28.11.2001 vide order dated 25.06.2004.

13.11 That with regard to the statements made in paragraph 4.14 of the
application, the pumble answering respondent begs to state that the
Assessment Committee assess the suitability of the candidates for higher
grade. The Assessment Committee is not concerned with the
- administrative matters like due date of assessment etc. Therefore, the
applicant cannot take undue advantage of the inadvertent error about the
wrong due date of the assessment i.e. 28.11.2000, mentioned in the
Office Memorandum, instead of 28.11.2001 on completion of normal 5

years residency period.

Therefore, the normal assessment date was corrected after
issuing him a show cause notice and the promotion of the applicant to the
next higher grade, i.e., Group lll(4) was not withdrawn, though made
effective w.e.f. 28.11.2001 on corr’pletion of normal 5 years residency

period.

13.12 That with regard to the statements made in paragraph 4.15 of the
application, the humble answering respondent begs to state that the
applicant’'s due date of normal assessment has been corrected as

28.11.2001 on due considerétion of his representation read with the facts

and circumstances of the case. _. YWh\g~—o—"
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13.13 That with regard to the statements made in p%ragrap%?fﬁ@%
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application, the humble answering respondent begs to state that the

applicant’s pay fixation has been made later with effect from '28.11.200'1
vide Office Memorandum dated 07.09.2004 mentioned in the paragraph.
~ He has not made any appeal against the pay fixation or the correction of
due date of normal aésessment to the Director General of CSIR at that

time.

13.14 That with regard to the statements made in paragraph 4.17, 4.18
& 4.19 of the application, the humble answering respondent has no

comments on it, as being matter of fact.

13.15 That with regard to the statements made in paragraph 4.20 of the
application, the humble answering respondent begs to state that the
applicant was called to submit the work report for the assessment year
under the provision of clause 2.3.4 of R-MANAS (for acquiring higher
qualification). The élause of R-MANAS says that “those employees who
have acquired entry level qualifications of the next group (higher
qualification) may be assessed to the next higher grade in thé‘ same
group two years earlier than the normal prescribed period of assessment,

provided they attained the prescribed threshold”.

Further the applicant’s statement regarding threshbld of 90% for 2
year early Assessment is not correct. Thre applicant has only been given
benefit for considering for 2 year earlier assessment as per Para 2.3.4 of
R-MANAS on acquiring higher qualification of next higher group for which

the threshold marks are 70% as per Para 2.2.3 of R-MANAS. He was
@ N\~
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further in su!os_‘equent paragraph stated that in Merit Assessment he

obtained very good grade. However, as per clause 5.2.3 of R-MANAS,

for “véry‘ good”, the rating mark is 75%. As such, whatever may be the

- interpretation made by the applicant in this paragraph the same have no

relevance to his case for relief as prayed for.

13.16 ,That with regard to the statements made in paragraph-4.21 of the

application, the applicant was called for two years earlier assessment due

~ on 28.11.1999, (for acquiring higher qualification) which falls under the
‘assessment year 1999-2000. However, he was not recommended by the

‘Assessment Committee and accordingly, he was intimated vide letter-

dated 06.01.2003.

13.17 - That with regard to the statements made in pafagfaph 4.22 of the

_ application, ihe humble answering respondent begs to state that as stated

above, the applicant appeared before the Assessment Committee
meeting, which was held on 1% & 2™ January 2003, but the Committee
did not recommend the applicant for promotion to the next higher grade

and vyé‘s éccordingly informed vide O.M. dated 06.01.2003.

That with regard to Para 4.2.3 of the applicant, it is stated that
ihadvertentlyhl':\e was called to appear before the Assessmeﬁf Comrhiﬁée
for thé ;.aSSe'ssment year 2000-2001 held on 30.09.2003 and was
recV:.o‘r.h’mended by the Assessment Committee for the next higher grade
and - promoted vide‘ O.M. dated 30.12.2003, whereas as per rule, he
should have been calléd to appear before Assessment Committee for the

year 2001-2002, on completion of normal 5 years residency period.

It is to be stated here that the applicant did not challenge his non

selection/non-recommendation by the Assessment Committee made on

<2 '—W\——N"—\
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01.01.2003, which was communicated on 06.01.2003. Hence, at this .

stage the applicant is estopped from making grievance for non-incl_usion"_‘

i

'

|
ol

of hisvnar/ne in the earlier select list prepared by the Assessrﬁent
Committee, which met on 01.01.2003, which is a separate cause of action
and if he had any grievance against that he should have approached
before this Hon'ble Tribunal at appropriate time by filing separate

application.

13.18 That with regard to the statement made in paragraph‘4.24 .c.)f thé
application, the humble answering respondent begs to state that the
applicant was called for two year earlier assessment With due date
28.11.1999 based on his acquiring the higher qualification of next higher’ _
group. But he was not recommended by the Assessment Committee.
Under R-MANAS scheme, there is no provision for assessment of a
candldate for 2 years earlier assessment benefit for the second tlme
Further as stated earlier, the provisions for Merlt Assessment has been
kept in abeyance w.e.f. 1.4.1992 under R-MANAS vide CSIR letter No.
17/66/94-PPS dated 28.1.1997, and as such the applicant was never
considered for Merit Assessment. The applicént, in fact, was called for
Assessment Committee meeting held on \ 13.09.2003 for normal
assessment, where the residency period of Group |l pdst for promotion to
the next higher grade is five years as provided in clause 2.2.3 of the
scheme and his normal assessment was due on 28.11.2001, i.e., for the
period of 28.11\.1996 to 28.11.2001 (5 years). The applicant Was
promoted under the normal assessment scheme in the year 2003.
However, his due date of promotion has been inadvertently shown as
28.11.2000 for the assessment year 2000-2001 instead of 28.11 2001 _'for

the assessment year 2001-2002.

ey SN

Further, it is stated that as the applicant was assessed for the
assessment year 2000-2001 inadvertently in four years instead of five

years, i.e., one year earlier than the completion of 5 years residency




period prescribed for the normal assessment as per the scheme, an

promoted vide order dated 30.12.2003 by showing the effective date of
promotion with effect from 28.11.2000. The residency period of normal
assessment is five years, but the applicant's normal assessment was
made in four years inadvertently. However, when it came to the notice of
the respondents, the sarhe was corrected/rectified by affording
opportunity to the applicant to reply, vide O.M. dated 25.06.2004 by giving
promotion to the applicant from Group HI(3) to Group 1li(4) with effect
from 28.11.2001, i.e., his normal due date of promotion. It is not correct
that the applicant’'s promotion order dated 30.12.2003 is cancelled. But, it
is rectified by giving him promotion to the next higher grade with effect’
from his due date of promotion, i.e., 28.11.2001 as per the Scheme.

13.19 That with regard to the statement made in paragraph 4.25 to 4.27
of the application, the humble answering respondent begs to state that
the applicant does not have the legal right of promotion with effect from
28.11.2000 simply because the same has been published in the monthly
bulletin of the Institute. The promotion order w.e.f. 28.11.2000 instead Iof
28.11.2001 was not in accordance with rules. Hence, the due date of
assessment promotion was corrected by the Respondent No.-3 by
affording opportunity to the applicant. The applicant has no right to take

undue advantage of the error about the due date of his assessment.

Further, it is stated that even if in some cases, promotion had
been given contrary to the rules and consequently such employees havé
been allowed to enjoy the fruits of improper promotion, an employee
cannot base his claim and claim parity With such cases for promotion

contrary to rules.

Further, it is also stated that the order of promotion dated

30.12.2003 has not been withdrawn or cancelled, but merely the error

p OEC 2008 @
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with regard to dué‘date of his promotion has beensrectifie
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dated 25.06.2004, by giving effect of promotion with effect erorrThls actual -

due date of promotion, i.e., 28.11.2001 in accordance with rules.

13.20 That ths answering respondent begs to state that the applicant
has not~ exhausted the alternative remedy before apprpaching this
Hon’ble Tribunal. He has not made appeal before the ‘appr6priate
appe'llété ~‘authority, thé DG, CSIR, (i.e. Respondent No.-2) against the

impugned O.M. dated 18.04.2007.

13.21 That this -application has no merit at all and is liable to be

dismissed.

- On behalf of Respondent No.2

Pe=nnd

o JUETH/C. MANAVAZHAGAN
am wlr/Under secratary
Council of Setentific & Industrial Research
¢ free-110001/New Delhi-110001
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I, C. Manavazhagan son of Late Shri R. Chockalingam, aged 51 years
holding the post of Under Secretary, Laboratory Administration Division,
Council of Scientificv & Industrial Research do hereby solemnly affirm and

state as follows:-

That | am the Under Secretary, Laboratory Administration Division
of the Couﬁcil of Scientific & Industrial Research, Rafi Marg, New Delhi-1
and have been authorized to file written statement on behah‘ of _t'he
Respondent No.2 and that the statements made in paragrébhs 1to 13
\are true and correct based on the records of the case and on _Iegal advice

and that | have not suppressed any material facts.

AND | sign this verification on 2™ day of December,

2008 at my place at New Delhi.

Signature

s
@0 TUEHTC. MANAVAZHAGAN
age afra/Under secretary
efie wen A ITHuT aRYg
Councit of Scientific & Industrial Research
7% faeed-110001/New Oethi-110001
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COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
NEW DELHI

PREFACE -

In order to provide a better "Flexible Complementing System"
for the benefit of Scientific, Technical and Support staff, viz. staff
members in Group I, II, III, IV & V Grades, the Merit and Normal
Assessment Scheme (MANAS) was revised and was made effective
from 1-4-1992 among all the CSIR Labs./Instts. The Revised MANAS
was a culmination of earlier schemes such as NR&AS, MANAS, etc.
Over a number of years, the Revised MANAS has become more and
more established and standardized through a number of clarifications
and amendments issued from time to time.

The present document portrays the modus operandi of
assessments in respect of staft members in Group I, II, III & V(A)
grades. In order to introduce a rationale into the recruitment and
assessment processes in respect of Scientists who are engaged in R&D
efforts, separate rules entitled "CSIR Scientist Recruitment &
Assessment Rules, 2001" were introduced and segregated from the
present effort. While the basic tenets remain more or less the same, the
implementation part has undergone some change and made simpler.

This compilation is expected to cater to the needs of CSIR
Labs./Instts. without referring to the various circulars issued so far on

the subject. In order to make it handy, the Annexures which were

provided with Revised MANAS are not being reproduced here.

I hope this document would be an useful tool in the hands of

- administrative authorities all over.

(Sudhir Kumar)
Dated: , _ Jt. Secretary (Admn.)

&
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(7
GENERAL INSTRUCTIONS Q

The Revised MANAS will come into operation with effect from
1.4.1992, i.e. for the assessment year 1992-93 and onwards.

The employees governed by erstwhile Bye-Law 71 (b) were
given an option to switch over to MANAS w.e.f. 1.4.1988. The
option was to be exercised by 12.1.1991. Those who were
eligible to opt for MANAS but did not exercise the option, be
given a fresh opportunity to exercise the option by 31.10.1994 to
move to MANAS, from the date of revised MANAS becomes
effective i.e. from 1.4.1992. Placement of such persons in Group
[TV will be allowed only if they had acquired respective
eniry level qualifications for the Group up to 31.12.1981.
However, condition of 1¥ class will not be insisted upon in these
case.

Assessments will be regulated as follows:

Priorto 1.4.1988:  As per the provisions of NR&AS
Between 1.4.1988

And 31.3.1992: As per provisions of MANAS

wef 1.4.1992 . Asper provisions of Revised MANAS

Assessment to a higher grade does not necessarily imply higher
perks, such as Office space, telephone, stenographic assistance,
furniture, etc. which will continue to depend upon functional needs
subject to relevant instructions issued from time to time.

Assessment is distinct from promotion under the DPC system and
does not necessarily result in change of work pattern or higher
supervisory status or power, though it does lead to an expectation of

‘higher level of scientific and/or technical performance.

Service rendered in the following situations, if any, will be
computed for determining the eligibility for Normal Assessment:-

Service rendered in a Sponsored Project/Scheme.

Periods of leave including Extraordinary Leave (EOL) to the
extent it counts for earning increments; and the period spent on
deputation/foreign service.

/;9
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0.6.3 EOL granted for a full-time assignment within or outside the
country.

(1.0.4 Service rendered in the Work-charged establishment followed by
regular employment and allowed to be counted for pensionary
benefits.

0.0.5 Ad-hoc/Supernumerary service provided under rules followed by
regular appointment without break.

(0.0.6 Service rendered as a Fellow/Pool Officer under Quick Hire .

Scheme or Scientists’ Pool Scheme will count for assessments
after the individual is appecinted as a Scientist against an
advertised post and joins the Laboratory/Institute without break,
only under the conditions stated below:

a) If a person is appointed in higher grade, then Scientists’
Pool/Quick Hire System service shall not be counted.

b) In case of appointment in the same/lower grade, service
rendered under Scientists’ Pool/Quick Hire System shall be
counted for assessments subject to a maximum of one year.

This benefit will be available for prospective assessments.

007 For/tbr/am assignment/deputation, study leave, EOL which has

; élg\{gﬁf{ in break of service where no ACRs/APARs are
/;%%\gmah erage of percentage of marks as obtained for
: ervView an Peer Review combined for Gr.IV and interview

AN A’

crad (including Trgde Test) for others group will be counted for
1)

No,prggl Assessment only. If the ACRs/APARs for the said
0 \')E\pe’ﬁ’od are available, then the rating given by the outside
;%ion will be converted into 7-Point Scale. For this

' St at least three ACRs/APARs written in CSIR Labs./HQs.
e et " C‘n B}
‘Hgﬁﬁémeﬁ% rod—"" .

\/‘U.DAS‘ Period spent on prestigious Fellowships such as (a) Raman
e Research; (b) DAAD; (c) Overseas Associateship of DBT; (d)
Boyscast; (€) CEC Post-doctoral; (f) Indo-US; (g) Fulbright; and
- {(h) Humboldt, will be considered for Merit Assessment provided
ACRs/APARSs for at least two years written in the Lab./Instt./
— - -CSIR-HQs. are available. ' ’

0.6.9

0.7

0.8

@

The period spent on official deputation for which full salary has

been paid and treated as duty will also be considered for Merit _

Assessment.

The Merit Assessment has been kept in abeyance w.e.f. 1.4.92
under revised MANAS.

Period spent on Sabbatical Leave will count for Normal
Assessment only. '

“Employees who take voluntary retirement or superannuate or die

in service will be considered for assessment from due dates of
their eligibility if it falls on an earlier date. For deceased
employees, there will be no component of interview, and marks
will be awarded pro-rata on the basis of the marks awarded for

-ACRS/APARs plus Peer Review, as the case may be.

It shall primarily be the responsibility of the Controiler of
Administration/Admiristrative Officer in the Lab./Instt. and the
concerned  Under  Secretary/Deputy  Secretary at CSIR
Headquarters to ensure that the guidelines of the scheme are
correctly followed.

No advance increments will be admissible either on normal or
merit assessment. Pay will be fixed as per normal rules. The

~ provision of “Split Option” under FR 22 (1) (a) (i) is applicable

to S&T and Support Staff.

Ve
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GROUPS WITH LIFICATIONS FOR

ASSESSMENT

Groups: The entire Scientific and Technical §tut"f (including
Engineering and Architectural staff) are divided in five Groups,
namely. Groups I & II (Support Staff), Group III' (Technical),
Group IV (R&D-Scientitic) and Group V (Engineering/
Architectural). Each Group has a number of grades. The Groups
are described in Roman numerals and the Grades within the
Groups are described in Arabic numerals. For exampie, 1 (2)
refers to the second grade in Group 1 and IV(5) refers to fifth

grade in Group-1V. The assessmenis under MANAS are based »

on the Grade held in a particular Group and do not depend on

“seniority and designation.

Induction

A Non-Techniczl departmental staff member acquiring skill and
found fit, through a suitable trade test for entry into Group I may
be considered for induction provided vacancy exists at the lowest

grade. The Trade Test be conducted by a Committee comprising

of the following:

a) A Member from outside the CSIR systemn;
b) A Member from a sister Lab. covering relevant area;

members. Ifi
grade in Gro

found fit, they shall be placed in that particular
i0 1 which is closest to their present salary grades.
§§«\éh inductibn should be justified and approved by the
Management €ouncil (MC) of the Laboratory. In such cases the
765 service | rendered by the staff members in the Non-
gory will be taken into consideration for
eomputing the period of service towards eligibility for
assessment to the next higher grade. However, the effective date
of assessment of such staff will be from the date of induction or
the date of completion of minimum length of service required for
eligibility for assessment on or after 1.2.1981, whichever is
later. - IR :

I

S
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1.2.2 A Non-Technical departmental employee can be considered for
induction in Gr. IT subject to-the following conditions:

a)  Induction may be done before the employee attains the age
of 50 years; : '

b)  Induction should be made against an available vacancy in
GrIl by an appropriate Committee comprising three
experts-one each from outside CSIR system, a sister
laboratory and from within the laboratory;

¢)  Induction in all the grades in Gr.IT should be need-based.
And in the area in which the vacancy is required to be
filled. Employees with technical qualifications. which were
laid. down for direct recruitment in GrIl be given
preference. Those who are not possessing  technical
qualifications have to be scrutinized thoroughly by the
Committee;

d) The employee should have undergone atleast six months
structured in-house training or training imparted by outside
professional agencies and should qualify a Trade Test
conducted by a duly constituted Committee as mentioned at
(b) above;

e)  The period of service for assessment to a higher grade will
count from the date of induction but an employee will get
the benefit of computing two years or the actual number of
years of service rendered in the grade immediately before
induction, whichever is less, towards the residency period
only for the first chance of assessment in Gr.II;

f)  Inductees will be placed in the equivalent/segmented grade;
If grade does not exist, then in the nearest higher grade;

The induction of .non-technical employees in Group-II
could be considered with the approval of MC. .

Explanation: If a Non-Technical employee in the grade of
Rs.1200-2040 is inducted inthe Technical cadre, then his
pay will be fixed in the grade of Rs.1350-2200, there being
no equivalent grade in Gr.Il. Likewise, if a Non-Technical
employee in the grade of Rs.1400-2600 is inducted into
technical cadre, then his pay will be fixed in the grade of
Rs.1640-2900, there being no equivalent grade in Gr.IL

5
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2.0 MERIT AND NORMAL ASSESSMENT 221 Group-
) ) Group & | Scule of pay Eligibility for assessment Threshotd i.e. Minimum
2.1 The Assessment Scheme envisages Normal and/or Merit Grades (yrs.) Marks
N promotion on the basis of prescribed thresholds. Merit (No. of years requircd (0 Normal Merit
Assessment shall be restricted to really outstanding Scientists L’:!:S:‘pfii;;’ the anessmen: ) assessment
. oy . .. " ) 2 Gru
without dilution of quality; and the criterion of "Research & (N Rs.2550-3200 | 7, 8, 9. 1! and after 60 NA
Development” work will be the guiding factor. Eligibility criteria remaining for one year at
should ensure that only the very meritorious Scientists qualif the maximum of the gmd°
for Merit promotion. ) S quatily 1(2) Rs.2650-4000 | -do- 50 NA
P i 13) Rs.3050-4590 | -do- 70 NA
I(4) Rs.4500-7000 NA
2.1.1 The Revised Scheme (MANAS) supersedes the existing
centrally operated "Merit Premotion/Advance Increments 2.2.2 Group-II
Scheme” which will be applicable to optees of Bye-Law 71 (b) ITTR0) Rs3050-4500 1 7. 8. 9. 11 and after ) NA
only. Coe e - remaining for one year at
. the maximum of the grade
. - ) , 1(2) Rs.4500-7000 | -do- 70 NA
2.1.2 The_Merlt assessment Scheme is applicable to Group IV (1) to 1(3) Rs.5500-0000 | -do- 73 NA
Group IV (4). This scheme also applies to Group-I'¥(3) upto 1(4) | Rs.6500-10500 NA
I11(6), provided the incumbents possess entry level qualifications . < ~
P Posse Ty ‘evel g *The pre-revised scales of Gr.JI(2) (Rs.1350-2200)/1I(3) (Rs.14G0-
of Group IV and are engaged in R&D activities. However, the . , : < 3
condition of 1st Class will not apply in Group I11 2300) have been merged to the revised scale of Rs.4500-7000 w.e.f.
| ' Ot apply p A 1.1.96 and such cases are to bLe regulated as per CSIR letter
. o . ) ) No.17/66/94-PPS dated 2.8.2000.
2.1.3  Only those Scientists in the aforementioned Groups who in their

ACRs/APARs secure at least 225 marks in three years and 300
marks in four years, as the case may be, will be eligible for
consideration under the scheme. For assessment under the

2.2.3 Group-Xil

e. Minimum

Group & | Scaie of pav Eligibility for Threshold 1.
- aforementioned merit scheme, thresholds will be as prcscnbed in Assegsment (yrs.) Marks
paras 223and224. Grades L (No. of vears required Normal Merit
to be completed in the AsSSCsSs- Assessment
'ﬁﬁ existing Ciradde) ment
Mj@‘% gotmdbed provisions of Merit assessment will be applicable Syrs. | dyrs. | 3yrs
Mmm‘ w.e.f. 1.4.1992, i.e. for Assessment Year 1992-93 and onwards. = - _ : —
. i) Rs.4500-7000 5,6.7.9 and afrer 60 NA NA
remaining for one vear
DEC iLﬁlﬁ)e Men Assessment Scheme has been kept in abeyance vide ar the maximum of the
CSIR Jett r No0.17/66/94-PPS dated 29.9.94 from 1.4.1992 grade
sards M2y | Rs.5500-9000 -do- & NA NA
: ﬁfﬁ‘ﬁw : . (3) Rs.6500-10500 -do- 70 | 8o 90
wahati gench : 1I(4) Rs.8000-13500 -do- 75 83 90
- G il - P : : HI(S, Rs.10000-15200 ~Jo- 73 85 90
g 1 lb]llt  an 1 3 t h J) U
ngibility and Thresholds: The eligibility and thresholds for . 1) R 1200016500 | 348 and atthe CER T %0
Normal Assessment shall be as follows: ' maximum of the grade |
HI(7) Rs. 14300-18300 i
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g)  The pay will be fixed as per rules, i.e. at the same stage and
if there is no such stage then at the next higher stage
without giving the benefit of fixation under FR 22 (1)
(@) (5

h) In the case of Drivers the residency period for their

assessment will count from the date of their induction in
technical stream. Guidelines.for induction of the drivers are
given at Annexure-V

letter

Induction has been kept in abeyance vide

t CSIR
No.17/66/25/94-PPS dated 19.9.2001

1.2 QUALIFICATIONS PRESCRIBED k*OR DIREC'i
RECRUITMENT -

.............. NOT PRI\ITED

1.2.1 Cases of employees relating to period before MANAS came into
operation (i.e. prior to 1.4.1988), will continue to be regulated as
‘per earlier schemes and circulars issued thereon as already
mentioned in para 0.3.

For assessment promotion within the same group, the restriction
of minimum qualifications and experience will not apply for the
existing employees.

The employees in Group-IIl & V(A) who did not possess
qu'lhﬁcanon of the lowest grade of these groups as on 1.2.81

WW1 Ifereligable for consideration for assessment upto Grade

,emra(ﬁ;dmmiwg[ék%)rgxg&(\) (2) (Rs.1640-2900) only. However if condition

of qualificatioh has been relaxed as an exceptional case by the
DG, CSIR by
9 DECetﬂJ(‘zﬁsess; efjt of these persons can be considered upto Grade
IT1(4) in the

uquuaifexmeJof Qualafxcatmm

4
1-"0

virtue .of acquiring . experience, specialized skill |

séale of Rs.2200-4000 as clarified vide CSIR letter B
?mm q;fépﬁ%(%)‘i%-PPS dated 19.6.95.

éuwah ati Bench

141 New cases of equivalent of quahhcanons if required, will be

~decided on the recomriendations-of a Group-set up by the DG,

- CSIR.

143

V\>~hile deciding the equivalence of qualifications, it is to be
ensured that only those degrees/diplomas/certificates which are
relevant to the areas of work to be performed and are
recognized by appropnate government agencies or have been
obtained from Govt. recowmzea educational Institutes are taken
into consideration. The. qualifications which have  been
recognized at the national level by the competent relevant
bodies of the Govi. of dndia, i.e. UGC and AICTE and are
relevant to S&T activities- being carried out by the CSIR
Labs./Instts. only should be rvecognized for recruitment and
assessment purposes in CSIR. The equivalence of qualification
available/decided -from time to time will be up-dated
periodically. ' ' '

A list of qualifications treated equivalent to those requiréd for

‘induction/fresh recruitment in various Groups is annexed as

Annexure I to this Scheme.

Pending cases of equivaience of qualificaticns: There may be
pending cases of those who were in CSIR service as on
31.12.1981 for equivalence of qualifications with those
prescribed in the New Recruitment & Assessment Scheme
(NR&AS). The Labs./Instts. should refer such cases to CSIR
HQs. for decision.
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2.2.3.1 Staff in Grade ITI(6), who possess the entry Jevel qualification
of Group 1V, will only be eligible for assessment to Grade
ITI(7). The condition of first class will, however, not be insisted
upon in these cases.

2.2.4 Group-IV - Not printed.

2241 As proVisions for normal assessments from Grade IV(5) to
IV(6) and from Grade IV(6) to IV(7) were introduced w.e.f.
1.4.1990, the assesses in Grade 1V(35) and IV(6) respectively,
who complete 5 years or more as on 31.3.90 shall be eligible
for assessment w.e.f. 1.4.90. Their due dates of assessment for
the second chance as per table given at para 2.2.4 would be
1.4.91 and so on for subsequent chances. For the assessees who
complete 5 years after 31 March, 1990 (i.e. on or after 1%
April, 1990) the due dates of their assessment for the first
chance would be on completion of 5 years period in the
respective grades.

2.2.5 Group-V(A)

Group & | Scale of pay Eligibility tor assessment (yrs.) Threshold i.e.
Grades / (No. of years required to be Minimum
' completed in the existing Marks
Grade) Normal
- Assessment
- S vyrs.
V(A)1) | Rs.4500-7000 5,6,7,9 and after remaining for 60
. one year at the maximura of the
grade
V(A)}2) Rs.5500-9000 -do- 60
V(A)3)__1 Rs.6500-10500 -do- ' 70
A SUAY D 000-13500 -do- 75
1 VEAYYrrathRad 0D00-15200

‘Adminigtves
. *Consequgnt upon implementation of the recommendations of
DEC -lelai&th Cep al Pay Commission (V CPC), the concept of “after

. ¢ " remaining for one year at the maximum of the grade” in the pre-

- o vised®scale shall be determined and admissible only to those
-gg\'gr Al n"aﬁ:ngﬂoyees ho have availed all the other chances of assessment
Wl nder the revised MANAS before 1.1.96 except the
last chance on reaching the maximum of the grade, which

10

&

becomes due after 1.1.1996. In all other cases eligibility for last
chance will be determined with reference to revised pay scales
only. ' :

2.2.5.1 Stff in Grade V(A) (5) possessing quaiiﬁcations of B.E/B.E.

2.2.6

(Arch.) or equivalent will be eligible for consideration for
assessment promotion to the revised grade of Rs.12000-16500
on remaining for one year at the maximum of the grade V(A)
(5) as a one time event. Such positions on vacation, will revert
to the lowest grade in Group V(A)

Group V(B)

A non-functional seiection grade iu the revised scale of
Rs.14300-18300 will be applicable for giving encouragement to

the specially meritorious persons in the scale cf Rs.12000-

16500 provided they have spent at least onme year at the
maximum of the scale of Rs.12000-16500. When promoted,
they shall carry the post with them. The post will revert to the
grade of Rs.12000-16500 on vacation.

Special Provisions:-

Not printed in original document itself.

For second and subsequent chances of Normal assessment, up
to 5 (five) marks will be awarded for each year of experience in
the interview marks, to reach the minimum prescribed
threshold, provided the APAR for that year is ‘Satisfactory’.
Marks will be given on this account only for a maximam period
of 3 (three) years.

No Bonus marks as envisaged in para 6.2.2 of the old MANAS
will be awarded.

Those employees who werc in position as on 31.12.1981 (cut
off date removed vide letter No.17/66/94-PPS dated 24.5.1996),
and have acquired entry level qualifications of the next Group
may be assessed to the next higher Grade in the same Group,
two_years @ than the normal prescribed period of
assessment, provided they attain the prescribed threshold. If an
w——— . —

11
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assessee 1S not recommended for promotion during first time,
this will be treated as the first chance due on completlon of five
years and he/she will get his/her chance(s) as in subsequent
year as per table for group III. The condition of 1™ class
M.Sc/B.E. as laiddown for Gr. IV will not apply in such
assessments. The above decision came into force with effect
from 25.9.1990. However, scientific and technical employees
due for assessments on earlier dates wili be allowed notional
benefit from the date of assessment with actual monetary
benefit w.e.f. 25.9.1990. This benefit will be allowed only
under Normal Assessment and not under merit assessment.

* Such benefit is admissible only to those employees who acquire

entry level qualification of next higher Group by undergoing
the full process of acquiring the relevant higher qualification
after joining CSIR service, i.e. taking admission in the course
of study after Jommo with due permission of the compctent

authority.

\A:erms of CSIR letter No.I7/66/94-PPS aated28 97 this

12
‘ad
o

chance is admissible once in the same oroup will not be
Adlusted against the ch'mces availabie for rmmal asseﬂsment
under revised . This Modiicai o e it force 1o
assewﬂenm fallmg due in the assessment years 1996-97

~——

E———

Emplovees who were in position on 1.2.1981 and acqmred after
1.12.81 the entry level qualifications of the next higher Group
to the one in which they were placed could be considered

—/,/aleﬂmr {1 others who apply in response to advertised posts.
aﬁ% mployees, if found fit for selection, will be permitted to

@mm! ‘ f n‘ \Lm,ew Y

DEC w

_Bu wahau Beﬁm sug

thefy posts to the higher Group, if so required over and
above the} number of outside candidates selected against the

.. pgsts advertised. Wheréver post are not advertised in a

YRasticular year or, if advertised, do not cover the specialization

articular SClentlsts/Techno]oomts of the above category,
?‘fml integviews may be arranged for them as a one-time
eir selection will be on acquiring a comparable
level expected in open recruitment to such pocmom

12

2.5

2.6

@

Relaxation in thresholds for SC/ST catq,o‘rv. Relaxation of ~

10% (10 marks for assessment falling due in assessment year
1996-97 onwards) marks in prescribed thresholds will apply
only for Normal Assessments, e.g. if the threshold is 70 marks

for Normal Assessment, for S\JST, it will be 60 marks. This’

provision was not applicable for assessment faliing due from
8.5.1998 to 2.10.2000.

Wherever relaxation is provided it will be ensured that the
cumulative effect of this relaxation will not have the effect of
bringing the threshold below the "Satisfactory" level as
described in the 7-point scale in para 5.2.3.

Re-Classification of Posts: The re-classification of posts, on
the recommendations of the respective Research Councils of
the Labs./Instts. will require prior approval of the DG, CSIR.

Time Schedule for Assessment: The assessment period will be
the financial year and assessments will be done once in a year.
Only eligible employees up to 31st March of the year will be
considered for assessment. As far as possible assessments
should be completed by 30th Sepiember of the year.

13
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" ANELS OF EXPERTS \o‘ls

LI
ranels of Experts
..... . S SHAL
. \lugement Council and/or Research Council will lay
\“{ decide the areas for preparing Panels of Experts for
RITREA N

W« Assessments Committees as under:-

aannity
.

- Group I & 11, TI(1),[1T(2) and V(A) (1) & V(AX2)

N \'
- Gr oup I11(3) to I11(6) and V(A)(3) and V (A)(4)

:\\

wels of Experts wiil be prepared separately for each

the approval of the MC/RC in the case (?f
and DG. CSIR in the case of CSIR HQs. For this
vggestions will be obtained from™ the S&T staff
i the area and Members of the MC/RC. The Panels
ihiciently large and will comprise both internal

“ SUin

. .
\;v\x.;.\\lSC I
RS with
1 abs 1\\\\[\\

IRYTTRRINAN

war i

]
METRISIN

o and external experts including scientists and technologist
(L B ) Q Q o
\ (who may be called upon to act as experts for peer

_{E‘{\‘;‘u:‘
\_\‘\‘.\u\\\ \
. aa bt should have at least 7 years of supervisory/leadership
wols of Experts will be valid for a pericd of three years
1 mev will be reconsututed Afidxtlonal names can be

i .
STTOAA
oy e b

RHIGEA

adde

\ e 18 DO
RITERSR N

¢ Panels of Experts will be available to

ORISR g .
LS “of the same will also be kept in the

ihe ANt
Fibian n

eMmmmmmﬁm rts for Peer Review -- Not printed
nira . )

ki UEC we
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4.0 CONSTITUTION OF ASSESSMENT ~
COMMITTEES

4.1  The Assessment Committees will be constituted areawise from
the approved Pancls of Experts.

42 The separate areawise Assessment Committees will be
constituted by the MC in the case of Labs./Instts. and IS (A) in
the case of CSIR HQs., as the case may be, in respect of Gr. I, I,
[II(1), I1(2), V(A) (1) and V(A) (2) as under:-

Chairman Common to all

Nominated from a sister CSIR Lab./Instt.
: : Committees

Member # (one) | Director/JS(A) or his nominee

Member (one) Expert from related area from a sister CSIR

Lab.,

Members (two) Two Supervisory level experts, one of whom

will be from outside the CSIR system.

Quorum: Chairman/Alternate Chairman, Director/JS (Admin) or
his Norainee and at ieast one Expert in the areawise Committee

4.3 In respect of Gr. HI(3), ITI{4), ITI(5) & ITI(6), V(A) (3), V(A) (4),
V(A) (5) and V(A} (6), the separate area-wise Assessment
Committee will be constituted by MC in the case of Labs/Instis.
and DG, CSIR in the case of CSIR HQs as under:

Chairman * Chairman or Specialist Members of RC ** Common to all

Committees.

Member * (one) Director/DG, CSIR or iis nominee

Member (one) Expert frem related area of a sister CSIR

Lab./Instt.

Members (three) Three Experts-of whom at least two from

‘outside CSIR system. -

Quorum: Chairman/Alternate Chairman, Director/DG, CSIR or
his Nominee, and at least one Expert in the areawise Committee

*  Common to all Commistees
** Not applicable to CSIR HQs.
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. :ted here / f 5.0 SELF-ASSESSMENT AND PERFORMANCE APPRAISAL \,&
4 otprinte %/ \0@ REPORT, WORK REPGRT AND PEER EVALUATION
. REPORT
4.5 Noi printed here x
; "¢ printed here : 5.1 The *Work Report’ (WR). “Self-Assessment Report” (SAR).
+6 Mot prnted here “Annual Performance Appraisal Report (APAR)” and Peer
Y Nt orinted here Evaluation Report (PER) wherever occurring in the scheme, will
+.0.1 Netprinted be defined as under:-
+6.2 Notprinted here 5.1.1 Work.Report {(WR): Report of an assessee on the work done by
- <d with 4.3 him/her during the entire period, on the basis of which he/she is
+7 Merged with 4. to be considered for assessment. This wiil be applicable only for
¢ g7 /{
+8  Alrernate names for Chairmer and expert members may groups 1 & V(A)
L armally ‘hile constituting the Assessment i
:orm.ﬂ.l[)[e ls)eH Zp 1eectlz>le\~?>m:unavoidalble rea"zz)ns the Chairman is 5.1.2 Self-Assessmeni Report (SAR): An assessee’s statement of work
Committecs. v 3 C - N . " se mripntenad — ,
aot able 1o attend, alternate Chairman will be the Chairman. done during a year as contained in Part- of APAR.
10 The Assessment Committees which are considering the assesses 5.1.3 ‘:‘nm‘“*'_{ IP e{f'ormzu:ce {prralsal Report (APAR): Report of
" of reserved categories shall invariably include an expert of Appraisal of annual performance.
SC/ST category. If such an expert is not available in the ) o . N ]
fw:nro\'ed areawise Panel of Experts, an outside member of 5.1.4 Peer Evaluation/Review Report (PEER): Not printed.
i iy
SC/ST c: ' sociated as a full-fledged member _ i . - ]
bC:bT C(;I tea%)%?,e S}tll;]: xll)cfrfrllsal clonstitutioan of the gAssessmem 5.2 Annual Performance Appraisal Report (APAR} is applicable to
i\‘r 7 employees of all Groups; proformae of which are annexed as
Comumittee. Annexure-TV
O AL S essment - Committees should 3 ] .
+10 ALl the members on the Assessm 5.2.1 APAR proforma comprises iwo parts:

3=

bt

[

aormally be at least one rank higher than the grade for which
assessment is being done.

As far as possible, the Assessment Committee should be
sruted with experts other than experts for peer review.

AUWahati ééﬂéh}

g,

A,

Part-I: Self-assessment report by the assessee and its appraisal by
the Reporting/Reviewing Officer based on assigned tasks,
accomplished work and outputs. This part of the appraisal will

not be confidential and will carry 75% weightage and will be
communicated to the employee.

Part-II: Assessment/Appraisal of behavioural aspects. This part
of the appraisal will be confidential and carry 25% weightage.
However, only adverse remarks will be communicated to the
assessee as per existing provisions,
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The total APAR marks in a year will be 100. U@S

APAR marks will be awarded according to rating of the assessee
on a seven-point scale, as under:-

QOutstanding 100 marks
Excellent 90 marks
Very Good 75 marks
Good 60 marks
Satisfactory 50 marks
Fair 35 marks
Poor 20 marks

Each Laboratory will notify the Reporting -and Reviewing
Orficers. The Reporting Officers shall normally be at least one
rank higher than that of the assessee. The Reviewing Officers
should be senior and wherever possible should be of a rank
higher than that of the Reporting Officer.

New Proformae for APAR will come into force w.e.f. 1._4.1994.

For all assessments falling due on or after 1.4.88, the available
CR gradings will be converted into 7-point scale in MANAS as
per .7 CSIR circular No. 17(63)p-42/90-PPS (Pt.II) dated
21.12.1990. :

TR fover, AT
Central Adiministrative T :

o DEC <008

8

6.0

O
R

6.3

6.4
6.5
6.6

6.7

6.8

PROCEDURE FOR ASSESSMENT

For assessments, marks will be apportioned as follows in respect
of Group I, I, III & V(A):

1) APAR

i) Interview (Performance
including Trade Test in
Grl, I &V

50% marks (weightage)
50% -do-

The component of Peer Review for Gr.lII(3) to I111(6) has been
removed for Group-1II vide CSIR letter No.17/66/94-PPS dated
24.5.1996.

Lists of those being considered for Merit and Normal
Assessment have to be-prepared and placed. before the
Assessment Commitiee in an alphabetical order. ’

The self-assessment reports and work reports of the assessee
without the remarks of the Reporting/Reviewing Officer(s) will
also be placed before the Committee. Non-submission of work
report by the assessees will be treated as willful disinterest and
rhe assessee will be considered as having forfeited that chance of
assessiment and no experience marks as per para 6.6. below will
te admissible in subsequent chance. (CSIR letter No.17/66/9/96-
PPS dated 21.4.97)

Marks will be awarded by the Committee for each assessee after
the interview. The APARs will then be seen and their marks
added by the Assessment Committee

Not printed here.
Not printed here

The marks for experience wherever applicable, will be added

* thereafter.

The Assessment Committee "will prepare separate lists
(proceedings) for Merit and Normal Assessment promotion in
alphabetical order.

_ Lists (proceedings) as above will be placed before the competent

authority for approval. The competent authority will also be

19
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informed about the assesses whose results are yet to be finalized
for whalever reason.

The assessees, whether promoted or not, should be informed of
the result of the assessment.

The Governing Baody, at its meeting held on 18.2.98 approved
tac revised procedure in replucement of the existing procedure
for ussessment of scientific and technical staff who are under
swzpension/against whom disciplinary proceedings are pending
wlich was circulated vide CSTR letter No,17/66/94-PPS dated
$.3.98. The revised procedure is as under:-

Assessinant of Scientific and Technical-employees is effective -

from due dates. In the case of backlog of assessments, an
umployee is required 1o be assessed retrospectively, i.e. from the
date when 2 had become due for assessment on completion of
the prescribed residency peiiod.

v cn the date of meeting of the Assessment Commiltee, an
cemployee is: (@) under suspension; (b) ugains% whom a ch:}rge
sheet has been issued and disciplinary proceedings are pepdmg;
or {¢) against whom prosecution has bee launched/sanctioned,
ih;-:.\{'i‘ndi‘ngs of the Assessinent Commitiee will be kept in sealed
cover irrespective of the fact that the Assessment is due from the
Jdaie when none of these contingencies was in  existence.
Likewise, if the assessment has taken place but any of the
coniingencies as mentioned above arises before issue of orders,
e findings of the Committee in respect of that employee will be

Nept i sealed cover. However, if the employee is completely
ed Tioh is held unjustified upon conclusion of

o Sy
"“1:‘ hf , in tne sealed cover would be actgad
M rcizly ¢ allowed the benefit of notional
rromotion from due datg) if recommended for promotion. In so
;-;1;' 38 El}t&@z‘.y;@ggt of az;‘_rers fo,r the period of notiopaIlprolmqtion
i Cg‘.ecrned, the guesgop or the exiant thereof wzl}‘ be oeqded
by the poi)ointi%%au@ri By by taking into consideration all facts

G b

AaRleitumsiinees OI} disciplinary = proceedings/criminal
&*&'@B%haﬁﬂ%m the=sathority denies arvears of salary or part
P . J

r

J IR AT e 3 O
AT 2

a ) . . , ———

of 1t, it shall record reasons for doing 5o afier affordine
opportunity to the employee concerned by issuing a nojce o
show-cause there-agains;. .

In case the disciplinary proceedings result in imposition of
penalty of "censure" or "recovery from pay of the whole or part
of any pecuniary loss caused by the official's negligence or
breach of orders" to the Council the case would be placed before
the same Assessment Commiitee(s) for the relevant year(s), as
far as possible, which will review it with reference to the original
recommendations kept in the sealed cover(s), the circumstances
leading to disciplinary action and the penalty imposed; and after
taking into consideration all the aspects, give specific
recommendations for promotion or otherwise from the due
date(s). Even if the employee is recommended for assessment
promotion from his due date, his pay on promotion will be fixed
noticnally from the due date but actual monetary benefit shail
accrue to him only from the date following the date of
imposition of any of these penaities.

The same procedure as in para 3 above shall be followed in the
case of penalty of "reduction to a lower stage in the time scale of
pay" as specified in Rules 11 (iii) (a) of CCS (CCA) Rules is
imposed, except that the monetary benefit of the assessment
promotion shall accrue to the Officer after expiry of the penalty.

In case the penalty of "withholdine of promotion" is imposed,
the disciplinary authority while passing the orders - will clearly
indicate therein the date of effect of the penalty and also the date
on which the said employee shall become due for his assessment
consequent upon imposition of the aforesaid penalty, implying
thereby the shifting of due date by the period of penalty. The
findings in the sealed cover shall, in such a case, will not be
acted upon and the assessment shall be taken up afresh from the
shifted due date. The monetary benefit will accrue only w.e.f.
the date following the date of jssue of such orders i.e., the orders
for imposing penalty, if the employee is recommended for
promotion.-However, he wil] get notional benefit from the
shifted due date of assessment promotion. C
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6. In the event of penalty of "withholding increments of pay”, is
imposed, the secaled cover(s) containing findings of the
Assessment Committee(s) will be placed before the same
Assessment Committee(s) for relevant years, as far as possible.
In case the employee was reccmmended for promotion by the
earlier Committee, the Committee after considering the penalty
and the charges against the employee will give its
recommendation whether the emplovee is to be promoted from
his original due date or otherwise. In case, he has not been
recommended by the earlier Commiitee then his case for the next
chance will be processed as per provisions of the assessment
scheme(s). The Assessment Committee while considering such
cases will take into consideration the penalty imposed upon the
employee and the facts of the case znd thereupon give its
recommendation. In case the employee is recommended for
promotion he will get his promotion notionally from his due date
with actual financial benefit from the date following the date of
expiry of the penalty.

7. In the event of imposition of penaity of "reduction to a lower
iime-scale of pay/grade/post or service" the sealed cover will not
be opened and the employee will be assessed only from the date
following the date of expiry of the penalty.

8. However, in case disciplinary proceedings/court case result in
imposition of the major penalties of “"compulsory
retirement/removal/dismissal" under Rule 11 of CCS (CCA)

Rules, 1965, the sealed cover(s) will not be opened and the.

employee will cease to be entitled to the assessment which had
become due to him.

ure wiil be applicable to the cases of
loyees governed under MANAS as well as
-Law 71 {b), and will come into force w.e.f.

o -
FHErT U e
Contral Adminies Fguhdl
under Erstwhile By
8.5.1998.
¢ DEC 7408

9. Since no procedq"re‘ rovision had been made in cases cn whom

ajor penalty ofsreduction to lower stage in the time scale of pay

’gﬂ\’g&p_ %‘%?Sspeciﬁ under iter (V) of Rulé 11 of CCS(CCA)
UW%@%@?HQ%HHU

as placed before the GB and the GB at its
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meeting held on 2.6.2000 approved the following provision
effective from the same date from which the revised procedure
was made effective, ie..8.5.98, for the purpose, which was
circulated vide CSIR letter No. 17/66/94-PPS dated 2.8.2000.

“In the event of imposition of penalty of reduction to a lower
stage for a specified period as specified in Rules 11(v) of
CCS(CCA) Rules, the sealed cover will not be opened and the

employees will be assessed only from the date following the date .

of expiry of penalty.”

Methodology for clearing backiog: Normally an employee
should be assessed for only one chance in a year. In case, it is
necessary to hold assessments for more than one chance in a year

~ due to backlog or otherwise; it would be necessary to:

a) . have separate Assessment Committees for each of the years;

b)  not printed;

¢)  get separate Work Reports;

d)  do separate assessments for each year in a separate sitting;
proceedings of each Assessment Commitiee mecting be
drawn separately for each year. '

XY
&
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7.1

FASTER TRACX PROMO

AW
ON

An employee, on promotion under this scheme, shall move from
one Grade to another within the same Group. Movement from
one Group to another on assessment is not permissible except
under faster track assessment in the following cases.

a)

b)

" The staff who had been selected by

The staff in position as on 1.2.81 who had acquiregl the
qualifications prescribed for entry level for the next higher
Group of grades upto 31.12.81;

The staff appointed to varicus scientific/technical posts
possessing entry level qualifications prescribed for the next
higher Group of grades upto 31.12.81; and

the Selection

Committee upto 31.12.81 but could not join their pgsts by
the above stipulated date for want of completion of
essential formalities of verification of character and

.antecedents and medical examination by the competent

medical authority and possessing entry level qualificat}on
prescribed for the next higher Group of grades at the time
of their appointment.

/

(Procedure for Faster Track Promotion is given at Annexure-VI)

@éﬁéﬁit&‘mlﬂ\

g DEC 7008
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Annexure-1 @b
- LIST OF RECOGNISED EQUIVALENT QUALIFICATIONS

S1.No Qualifications Equivaleni to B
i
1. MVS Course from BITS, Pilani M.Sc. degree
- De-recognised w.e.f. 14-12-2001 vide CSIR
Lr.No.17/66/EQV/94 dated 14.12.2001
2. Diploma in Process Instrumentation from the M.Sc. dezree
Institute of Paper Technology, University of
Roorkee (After B.Sc. degree)
3. Ph.D. degree obtained after B.Sc. or M.Sc. Ph.D. dezrec
4. Diploma in Photooraphy awarded by the 3-Years Diploma in
Indian Air Force -~ Photography i
- De-recognised w.e.f, 14-12-2001 Enrry level
qualification for Gr.lj1
S. M.A. or Ph.D. in technical translation (other Entry level
than Indian Language) provided these qualification for Gr.IV
qualifications have been obtained after B.Sc.
in any branch of science and the person
concerned is engaged in scientific or technical
translation from English into-any other foreign
language or from any other foreign language
into English.
- De-recognised w.e.f. 14-12-2001
6. M.Sc. awarded on the basis of dissertation M.Sc. degree in 1st
(lass being enury level
qualification for Gr. [V
7. B.V.Sc M.Sc. degree
8. Two years Diploma in Draftsmanship in Eniry ievel
respect of those Sr.Draftsman (Selection Gualification for Gr. 1
Grade) who were in position as on 1-2-1981
- De-recognised w.e.f. 14-12-2001
9. National Trade Certificate/Diploma after one

and half years academic study followed by six
months in-plant training in respect of those Sr.
Draftsman (Selection Grade) who were in
position as on 1-2-1981

- De-recognised w.e.f. 14-12-2001

Entry level
qualiticatior: for Gr. III
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LiST OF RECOGNIZED QUALIFICATIONS AND EFFECTIVE 7
10. Associateship Diploma of the Institution of M.Sc. degree DATES COMMUNICATED AFTER NOTIFICATION OF
Chemists (India) obtained by examination REVISED MANAS
- De-recogniscd w.e.f. 14-12-2001 B
11, Associate Membership Examination of the Degree in Chemical L Two year Dip}oma i;“4 Engg. awarded by Ad 3-Year Diploma in
Indian Institute of Chemical Eneineers Engg. hoc Boards of Technical Education prior to Engg./Tech
° ° 1959 ' Entry level
7 M.Com M.Sc. for reccuitment - we.f. 14-6-1995 qualification for Gr.1I1
’ to Gr.Il in P.M.E. Cell - De-recognised w.c.f. 14-12-2001
13. PG Degree in Statistics/ Mathematics/ M.Sec. for recruitment 2. Post-Graduate D‘}’l?“m in Pulp & Paper from | M.Sc.
Computer Sciences to Gr. Il in respective ‘Y‘nd“m Institute Oﬂhpcr Tgc-hnology,
s - Y A4.(-10C
areas Sdhmanpu‘r w.e.f. 14-6 J,{)S
14. PG Degree in Economics/Geography M.Sc. for recruitment 3. 5-Year Diploma from Sir J¥ School of Arts, B.Arch. degree
to Gr.II depending Mumbai followed by clearing the Examination :
upon the relevance of in the prescribed subjects (w.e.f. 24-7-1996)
the area Of'wor'k - De-recognised w.e.f. 14-12-2001
decided by RC of the R -
Lab./Instt. 4. M.Sc. degree in Life Sciences of 3-year M.Sc
duration obtained after B.Sc. from BITS,
15. Two vears Certificate course in Si. Surveyor's | Three Years Diploma P”f“)“f 14-10-1999
Examination awarded by the West Bengal- in the technical subject -w.et 14 ,:1 } 5
Survey Institute prior to 1987-83 prescribed as the entry - De-recognised w.e.f. 14-12-2001
- De-recognised w.e.f. 14-12-2001 level qualification for - — _
; GrIN 5. Master degree in Mathematics M.A. (Math.) M.Sc.
/ . , obtained after B.Sc. - w.2.f. 8-10-1999
16. Certificate in General Nursing & Midwifery of | -do- 6. B.Sc.ﬁdegre.e mn E"‘t’?:““.“@“’” obtained B.Tech/B.E.
3-1/2 years duration awarded by the Rajasthan | - : after Sryea .Dlp]omd in Civil Engg. from
Nursine Council _ BITS, Pilani - 14-10-1999
o
- De-recognised w.e.f. 14-12-2001 - - — —
7. Pass in Section "A" & "B" Examination of B.Tech./B.E.
17. Two years course of Diploma in Business M.Sc. Insnmnqn of Engineers (I), Kolkata
Management with one year course of Master - - o -
of Management Science 8. - Associate Membership Examination of Indian | B.E.
) Dc-recgonized w.e.f. 14-12-2001 Institute of Metals, Caicutta obtained after
s R - | B.Sc.
& [nformation Science has been treated as - w.e.f.14-10-1999
Gudlification of Group-1V vide CSIR letter i : _
9. Associate Membership Examination of Indian | B.Tech./B.E.
Institute of Caramics, Kolkata obtained after
Diploma in ~eramics Engg. of 3-year duration
- w.e.f. 25-10-1999
10. Ist Class 3-Year Diploma Licentiate 3-Year Diploma in
. Examination in Printing & Graphic Arts Engg./Tech.
obtained from Statz Council of Engg. & (Entry level
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Technical Education qualification for Gr.III)
- w.e.f, 25-10-1999
L. MBA degree obtained from IGNOU after M.Sc. for Recruitment
B.Sc. with not less than 65% marks w.e.f. and Assessment for
31.8.01 ' Business Development
and/or Resource
Planning Monitoring
and Evaluation
Divisions
12. MS Degree from Arna University/IIT w.e.f. M. Tech.
31.8.2001

NB: 1. These qualifications could be considered eguivalent if the
same have been obtained with the Division/percentage of
marks as prescribed in the CSIR Service Rules, 1994 for
Recruitment of Scientific, Technical and Supporting Staff.

2. These qualifications would be considered equivalent in
respect of any candidate only if the same is of direct
relevance to the work/job assigned to him/her within the
areas/disciplines relevant to the mandate of the
Lab./Instt./CSIR HQs.

/ _
‘ Annexure-I1

PROFORMA FOR PEER EVALUATION/REVIEW REPORT...
........... Not Printed

Annexure-III

- MODAL LFTTER FOR OBTAINING PEER REVIEW/
EVALUATIOV REEO] :

............ Not Printed

_Annexul—'e-IV for Group-I

D(_\; e }\
ANNUAL PERTORM%%CE‘A RAISAL REPORT
............. Not Printed
uwah a\\ gangf_‘.w_,, s
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APAR PROFORME FOR GROUPS-IL, ITI, IV¥ AND V (A)

The existing proformae will continue till such time as revised
proformae for these groups are prepared and notified.

However, the existing Note 1 in the proformae which relates to
communication of grading to the employee, may be replaced with the
following:-

“Critical appraisal of the Reviewing Officer/Normalization
Committee and grading shall be communicated to the employee. If the
employee has anything further to add, he/she may respond in writing
within a period of four weeks ‘after the receipt of remarks.
Representation of the employee will be considered by the competent
authority and the employee will be informed of the final decision. No
further representation shall lie against the final decision of the
competent authority. If necessary the employee may seek an interview
with the competent authority.”

*The Group-IV Scientists are governed by a different set of rules
entitled “CSIR Scientists Recruitment & Assessment Promotion Rules,
2001” and APAR proforma is not applicable to them. The APAR
proforma has been replaced by ARP.

&’
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GUIDELINES FOR INDUCTION OF DRIVERS INTO
TECHNICAL STREAM

Annexure-V

The post of Diver belongs to Administrative (Non-Technical)
Cadre. As such the recruitment for the post of Driver should be made in
the non-technical cadre only. However, they could be inducted into the
technical cadre provided they have received demonstrable maintenance
training on the engines and have acquired technical skill and experience
in repair and maintenance of vehicles and are willing to work on the
maintenance side when they do not have driving duty.

‘Those, who have not so far acquired such training/skill may be
given the required practical training for a period of not less than three
months in any CSIR Laboratory/Institute where such facilities exist.

After satisfactory training and on their being found fit for
induction on the basis of a suitable trade test, -by an appropriate
Committee (comprising three experts — one each from outside the CSIR
system, sister CSIR Laboratory and from within the Laboratory), they
may be inducted into technical cadre. The drivers thus inducted into
technical cadre wjll become entitled to the benefit of:

(1) retirement at the age of 60 years and;
(i) 'mses%ment scheme applicable to Group-IT S&T emp]oyeee
CSIR.

The period of service for their assessment to the next higher
grade will count from the date of their induction into technical stream.

On vacation of the post by the individual' concerned due to
resignation retirement, death etc. the vacancy will occur and be filled up
in the non-technical cadre only.

1.1.

@

PROCEDURE FOR FASTER TRACK PROMOTION

Annexure-VI1

There may be staff members in Group-1 possessing qualifications
prescribed for entry level to the next higher group of grades.
Such persons shall be assessed for consideration for promotion
to the next higher grade in the same group of grades. If they do
not get promoted the first time, they will be eligible for
assessment next year. In all they shall have four assessment
chances. If ou such internal assessment promotion, their pay
when fixed is equal to or higher than the entry level pay of the
next group of grades, they shall be deemed to have crossed over
to the next higher Group of grades. If their pay, on such
promotion, is less than the entry level pay of the next higher
group of grades, they shall remain in the newly promoted grade
till such time as their pay reaches the entry level pay of the next
higher Group of grades or the minimum stipulated period in the
newly promoted grade for assessment to the next higher grade or
when their basic pay reaches the minimum of the next higher
grade in the same Group whichever is earlier. At that time they
shall be assessed again as before for promotion to the next higher
grade and be permitied to crossover to the next higher Group of
grades if thexr pay reaches the entry level pay of the next higher
Group. Upto 100% of the eligible persons may be proimoted each
time.

For example, xf there are persons occupying positions in Group-
I(2), i.e. in the scale of Rs.210-290 (pre-revised) or close to it
with qualification of Matriculation/SSLC plus 2 years experience
or {TT certificate which are entry level qualifications for Group-
11, such persons may be assessed and if found fit be placed in
Grade-1(3), i.e. Rs.225-308 (pre-revised). When they spend 7
years in the grade of Rs.225-308 (pre-revised) or reach the basic

&

N

pay of Rs.260/- whichever is earlier, they may be assessed and if

found fit be brought on to Grade-I{4) ie. Rs.260-350 (pre-
reviscd), thus bringing them to the entry level grade of Group-11.
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The staff members in Group-ll who Have qualifications
prescribed for entry level to the next higher Group-1I1 shall be
assessed for consideration for promotion to the next higher grade
in the same Group of grades. If they, do not get promoted the
first time, they will be eligible for assessment next year. In all,
they shall have four assessment chances. If on such internal
assessment promotion, their pay when fixed is equal to or higher
than the pay of the entry level grade of Group-1II (1), they shall
be deemed to have crossed over to this Group,of grades. If their
" pay on such promotion is less than the pay of the entry level
grade of Group-ITI(1), they shall remain in the newly promoted
grade till such time as their pay reaches the entry level pay of
Group-1I1 or the minimum stipulated period in newly promoted
grade of assessment. to next higher grade or when their basic pay
reaches the minimum of the next higher grade in the same
Group, whichever is earlier. At that time they shall be assessed
again as before for promotioi to the next higher grade and be
permitted to cross over to the next higher Group of grades i.e.
Group-1IL, if their pay reaches the entry level pay for this Group.
Upto 100% of the eligible persons may be promoted each time.

!\)

, 21 For example, it there are persons occupying positions in the
‘ grade off Rs.260-350 (pre-revised) or close 10 it with

‘ qualifications of a Bachelor’s Degree in Science or Library
S l Science eic. or a Diploma in Engg. of 3 years duration, which are
l entry level qualifications for Group-11I grades, such persons may

be assessed; and if found fit, may be placed in the grade of
Rs.330-360 (pre-revised). When they spend 7 years in the grade
of Rs.330-560 (pre-revised) or reach the basic pay of Rs.380/-
whichever is earlier, they may be assessed and if found fit be

. brought on tg the grade of Rs.380-640 (pre-revised) and when
they, peachige\basic pay of Rs.425/- in the grade of Rs.380-640

e b 3 W\ years in the grade, whichever earlier, they may
@% Y and \f found fit be placed in the grade of Rs.425-700
\ W Ore-revised) thys bringing them to Group-1II, grade-1 1.e.

=" e |

et
[ O\
3. Qthe, staff m'gmbrs in Group-Ill of grades who have
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s presdribed for entry level to the next higher

Group'-'IV grades shall be assessed for considerati on ¥
promotion to the next higher grade in the same Group of ¢ for
i.e. Group-III. Ir they dg not get promoted the first time tt c_rild.es
be eligible for assessmént next year. In all, they shall bjey .W”l
three assessment chajces, if on such internal ass.;e ven
promotion, their pay when fixed is equal to or higher :h;S: r:lhent
entry level pay of Group-I1V(1), they shall be dei’emed to h o
crossed over to this Group. If their pay on such promotion is ]aVer
than the entry level pay of Group-IV(1), they shall remainy in f}?S
newly promoted grade.till such time as their pay reaches t‘he
entry level pay of Group-1V(1) or the minimum stipulated peri ©
in the newly promoted grade for assessment to the next ﬁj hOd
grade or when their basic pay reaches the minimum of the ﬁeer
higher grade whichever is earlier. At that time they shall [;(t
assesscd again as before for promotion to the next higher omde
and permitted to crossover to Group-1V(1), if their pay'rezch .
the entry level pay of Group-1V(1). Hes

The assessment commitiee for assessment under the faster track
scheme may be constituted in accordance with the provision of
chapter — 4 of the revised MANAS. However, a member of RC
should invariably be the Chairman of the assessment Committg\e

The Assessment Committee shall assess the merit of the
erfxpioyee on the basis of his gualifications, achievements, record
of work, ACRs for the period. If, however, an employee Teaéhes
the maximum of the next higher grade during the same perio’d
for which he has already been assessed and promoted, then hjs
ACRs for that period-will not be taken into consideration agajn
In such cases, the Committee may judge the overall suitability Of
the assessee to hold the next higher grade on the basis of record
and quality of his work and performance during interview,

The threshold as prescribed in the MANAS/Revised MANAS
will not apply in these cases.
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Annexure-Vii

OPERATIVE SCALES (OLD AND REVISED)

OLD SCALES

| REVISED SCALES

Rs.750-12-870-14-940%*

R5.2550-55-2660-60-3200

Rs.80G0-15-1010-20-1150*

Rs$.2650-65-3300-70-4000

Rs.950-20-1150-EB-25-1400

R3.3050-70-4590

Rs.1200-30-1560-EB-40-2040 -

Rs.4000-100-6000

Rs.1350-30-1440-40-1800-ER-30-2200

Rs.1400-40-1800-EB-50-2300

Rs.4500-i23-7000

Rs.1640-60-2600-EB-75-29¢0

Rs.5500-173-5000

Rs.2000-60-2300-EB-75-3200-130-3500

Rs.6500-200-10,500

Rs.2200-75-2800-ER-100-4000

Rs.8000-275-13,500

Rs.3000-100-3500-123-4500

Rs.10,000-325-15,200

Rs.3700-125-4700-150-3000

Rs.12,000-375-16,500

Rs.4500-150-5700

Rs.14,300-400-18,300

Rs.5100-150-5700-200-6200

Rs.16,400-450-20,000

Rs.5900-200-6700

Rs.5900-200-7300

Rs.18,400-500-22,400

*EB is not u;}plicub]c we.f. 1.1.1993
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'«

.<g DEC 2008

Sub: Incentive of twa years earlier assessment thaf quhauBend1 f

S

~-the ~narmal period of assessment on acgquitkd
qualifications of next Qroup - Modzflcatlon in
para 2.3.4 of revised MANAS. .

Siry

I am directed to state that the Governing Body, at
its 142nd meeting held on 28.10.1994 considered the matter

regarding incentive of two years earlier assessment than

" the normal period of assessment on acquiring
qualificataions of next group under para 2.g.4 of revised

MANAS and approvpd as under:

(i) “Those employees who have acquired/will acquire

entry level qualifications of the next higher -

Group may be assessed to the next - higher grade

once in the same Group two years earller than the

normal prescrlbod period of assessment".

(11) If an assessee is not recommended far promation

he/she  will be %Eggﬁdered for assessment after
completion of re¥idency period prescribed .for
normal = assessment in the revised MANAS as per
Table ~ for .the relevant Group and the chance af 2
years " earlier assessment will nat be adjusted
against the thances available .for naormal

assessmént under revised MANAS.

.The benefit of two-years earliar assessment,
“however, will be allowed only under Normnl Assessment and
not under Merlt assessment.

-‘\ The above modification in ara 2.3.4 of revised
\

' - MANAS  Wwill come into force for assesBments falling due in

the assessment vears 19946-97 onwards. The assessments

'falilng due prior to the assessment vear 19946-97 " will

Continue to be regulated as per provision' under the
existing para 2.3.4 of revzsed MANAS. ‘ Y

[
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It is reguested that the above decision ‘may kindly ]
be brought to the notice of all concernsd for information, ~
guidance and hecessary action and given wide publicity in
the Lab./Instt. : )

Yours_ﬁ 2 thfully,

Aol
(B.S.5aira)

Deputy SECPetaPy

y to: :

r. Sr.FXADYFYXAQL of all the Labs./Instts,

2. fAlt;Diyisional/Sectional Heads of CSIR Hgrs./
CSIR Coamplesx. .

3. Dr.M.Bapuji, General Secretary, CSIR-5wWA,
C/0 RRL, Bhubaneswar.

4. 8hri N.Suresh Prasad, General Secretary,
Federation of CSIR EWUA, C/0 CFTRI, Mysore.



